
SEVENTIETH REPORT
D

ESTIMATES COMMITTEE 
( 1988-89 )

(EIGHTH LOK SABHA)

MINISTRY OF HOME AFFAIRS 
(REHABILITATION DIVISION)

REHABILITATION OF MIGRANTS FROM 
EAST BENGAL

□

Presented to Lok Sabha on 12th April, 1989

LOK SABHA SECRETARIAT 
NEW DELHI

ApriZ, im /C hn itra , 1911 (Saka)



:e ag_g_ 
(v) 
(vi) 
(vii) 

6 
7 
1 0 
24 
25 
25 
25 
26 
33 
35 
38 
45 
46 
47 
49 
49 
50 
51 
58 
60 
61 
62 
62 
70 
77 
78 
78 
82 
85 
94 
98 
1 05 
.1 05 
.122 
' 

CORRIGENDA 

to 
70th Report of Estimates Committee (1988-89) 
on.Rehabilitation of Migrants from East Bengal 

Para 

2 
' 6 

1 :'13 
1.17 
1. 25
1.60
1.63

· 1 .64
1 �65
1.66
1.80
2. ,1
2.9
2.38
2.39
2.41
2.52
2.52
2.53
·2.56
2.83

i 1 .14 
1.16 

7 
2.92 
3.25 
4.9 
4.13 
4.15 
4'.25 
5.9 
2/1 .25 ':. 
5/1.43 

14/2.12 
14/2.12 
41 /5.12 

� 
7 

19 

• • • • 

5 from below 
2 
9 

1 1 
last 

5 
5 

3 from below 
4 

6 from below 
· 9 from below

3 
1 
1 
8 
.2 

4 from below 
5 
3 
5 

3 from below 
9 
7 

7 from below 
5 

6 from below 
12 

2 from below 
'6 

4 
6 from 'below 

1 
12,from below 
2 II II 

7 

For 

than 
ahre 

a 
averted 
than 
in 
how�ver 
not 
60.68 
token 
74,556 
is 
142968 
show 
than·. 
deal 
expediences 
Sf ate 
group 
plotes 
laons 
(MFAL) 
incuried 
supported 
set 
It 
literelly 
on 
migranty 
refuges 
comulative'. 
descertion 
in 
far 
calimed 
date 
therefore 

j 

Read 

the 
have 
at 
averred 
then 
to 
however is 
no 
64.68 
taken 
745.56 
as 
1429.68 
how 
then 
things to deal 
expediencies 
State 
group of 
plots 
loans 
(MFAL 
incurred 
supposed 
get 
In 
literally 
of 
migrant 
refugees 
cumulative 
desertion 
to 
for 
claill)ed 
data 
thereof 



JNTaODUCTION 

~ .' . .. 

. • .~ • ..; .• i;" ' .• ,' .... ;. '~~.'" ~ ~J ),,~. 

PAa. 

(iii) 

'(\I) ! 

CllAPT£Jl I. OBNBRAL MA~~ 

(A) Introductory . 

II' .~'j~, 

(8) Lack of Statutel. OIl ~t"" of Batt ~Mithnt9 4 

(C) Citizenship Rilhtl to Miarants 
4' '''. . " 8 .' : 

(0) Disposal of claims by Custodian of Enemy Property 
. !,' I' •• ", , ~, rt\:-.1 

(E) Expenditure on Rclicf,IRebabilitation 

II 

20 
. ," '''. \, ~,~.f'l :'.' 

(F) Per capita· ~pendlture on Rehabilitation 26 
. (0) 'Plan tarpts and achI~verrients .~. 

.' I,"', f • ' ~ • 

~6 
,', ,:,1.,; ,:' •. " .',' '. 

(H) Communication IlP between Mill'llnts and Rehabilitation 
A IItboritics, , , . . , . . , 

.' 

31 

(I) Review of Rehabilitation Work 32 

(1) Rehabilitation Reclamation Oraranisation 33 

CHAPTPJt II. REHABILITATION OF MIORANTS IN WIn: BBNOAL 

(A) An OYel'Yiew 35 

(8) Rehabilitation of Old Mlarants in the State 37 

(C) Acquisition onand in Miataet CoIoDIesiD' West Benpl'. 39 

(0) Development of RcfuJIIC Coionies ia West Betlpl 48 

(E) R.esettlement of EX-<II11p site lamlllcs .... 

(F) R.CIettiement of Enclave Mip-ants . 

51 

53 

(0) Medical facilities to Miarants in Wcst Ben,al 53 

(H) Educational faell/ties to mlarants . 56 

(I) Exteasion of SFOA/MPAL Schemes to Miarants 57 

(1) Rehabilitation Industries Corporation Limited, Calcutta . 58 

CKAPTD In. DANDAKAaANY A PaOJICI' 

(A) R.ehabilitation in Dandataranya Rcaion 

(8) ,.tw for owaenhlp of land . 

(0 

63 

65 



(i.n 

PM. 

(C) HollIeS for Miputs it! ~daJau a 68 

(0) DrinkiDa Water Supply ill DaDdakarnya Region . 69 

(E) EJtctriScatiOll or Dudakaranya Villaaes 70 

(F) Ilecopition of Namasudra and PaundraKhetriya ~ 
ties .. Scbedule4 Calt" .. . '. .  " 71 

C. ... ER IV. IlEaAmJTATION O. MIoaAI'ITI 1M 01'Hb. ~ A IlA  

(A) Settlement of ~arant  in other States/ANI's 

(8) Special Areas Development Schedlc 

(Q .•• ,JIi ...... df 'Pl1;. ~. fatllfUes 

CHAPTER V. Posr 1971-72 INfLUX 

(A) lnftux into Tripura and Mizoram 

(B) Post-1972 MilP'ation without travel documeAt. 

Al>lJn.;orx I. RehabiUtation Industries Corporation . 

".~I  U. Summary of Recommcndations/ObservatioDl . 

PAltLlANBNT ~ Ail  

~e.ntf'al Govtft Pwoooai0D8) 

AI». N·Q RC ~ ~. f  ...... . . .~. ~ ____ _ 

~,. 395{(. 

Mt.lo I b 
--'/ 

'. 

74 

77 

79 

83 

87 

91 

93 



ESnMATES COMMI1TEE 

(1988-89) 

CHAIRMAN 

Sbri Aautosh Law 

Mm.BlIls 

2. Shri Jagdish Awasthi 
3. Shri O.M. Banatwalla 
4. Shri R.M. Bhoye 
5. Smt. M. Chandraschkar 
6. Smt. Chi ndresh Kumari 
7. Shri A. Charles 
8. Shri Narayan Choubey 
9. Shri Hussain Dalwai 
10. Prof. Chandra Bhanu Devi 
1 I. Shri Janak RJY Gupta 
J 2. Shri V.S. Krishna Iycr 
13. Shri As1am Shot Khan 
J 4. Shri Suresh Kurup 
15. Shri Dharam Pal Singh Malik 
16. Shri Shantaram Naik 

17. Dr. Manoj Pandey 
18. Shri Sriballav Panisrahi 
19. Shri Mohanbbai Patel 
20. Shri K.S. Rao 

21. Shri M. Rqhuma Reddy 
22. Shri P.M. Sayccd 
23. Dr. B.L. Sbailesh 
24. Shri A.C. Shanmupm 

25. Sbri Rana Vir Singh 
26. Shri Surcndra Pal Sinsh 

27. Shri N. Sunciararaj 
28. Shri 0.0. Swell 

29. Shri Oopala Krishana ThotI 
30. Shri Ram Singh Yadav 

Jt~ Al A  

I. Sbri G.L. Batra-Joint Secrttary 
2. Sbri R.L.L. Dubey-Director 
3. Sbri S.M. Mehta-Under SecrellUy 

(iii) 

'. 



INTRODUCTION 

I. the Chairman of Estimates Committee, having been autho-
rised by the Committee to submit the Report on their behalf, pre-
sent thIs Seventieth Report on the Ministry of Home Affairs (Rehabili-
tation Division)-Rehabilitation of Migrants from East Bengal. 

2. The Estimltes Committee (1988-89) took the evidence Of 
the representatives of the Ministries of Home Affairs, erce~ 
Urban Development and Industry on 18th. 21st and 22nd NoVember, 
1988. h~ Comfllittee wish to express their thanks to the c~rctar , 

Ministry of ~ Affa.irs and other officers of the Ministries of Home 
Al'airs, Commerce, Urban O"velopmont and Industry for placing be-
fore thom than material and information which they desired in con-
nection with the examination of the subject and for giving evidence 
before the Committee. 

3. The Committee also wish to express their thanks to Shri 

S.N. Mandai, President, All India Udbastu A!lsociation, New Delhi 
who furnished a Memorandum on the subject to the Committee. 

4. This Report deals with rehabilitation of migrants from 
East Bengal (formor East Pakistan) and covers various aspects there-
of i1Ilcluding Government policy toward.. their rehabilitation, status 
of the migrants being resettled/rehabilitated, the extent to which the 
migrants hav~ been resettled/rehabilitated, and the recent problem of 
Chakma refugees now camped in Tripura. 

5. While the Government had incurred an expenditure of 
Rs. 406.78 crores on the rehabilitation (including payment of com-
poasation) to displaced persons from West Pakistan and to meet all the 
multifarious obligations in this regard Government had enacted half 
a dozen Acts of Parliament, the Committee have noted that for tho re-
habilitation of old and new migrants from former East Pakistan, oven 
though an expenditure of more than Rs. 745.56 crores was incurred, 
the Government cared not even once to resort to legislation to 
incur such huge expenditures and carried on the activities merely by 
the issue of executive instructions from time to time. The Com-
mitee are not convinced by the Government's contention that no le-
gislation in this regard was considered necessary as no compelUla-
tion was to be paid to migrants from East Bengal as they retained 
proprietary rights in their properties (in former East Pakistan) which 
tltey could seU or dispose of in any manner they pleased till 1965, 
in view of the circumstances under which the migrants had to aban-
don. their native places, enabling them to return to those places and 
the dra.tic ch'lnge in the situation in 1965 when the then Govermnent 
of a"i~n seized properties of Indian nationals in both the wings. 

(v) 
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The Committeee have, therefore, recommended that Government should 
take a firm decision with due promptitude with regard to its policies 
underlying the rehabilitation and status of the persons who migrated 
to India prior to 25th Mapol\. 1971.. Q¥amine feasibility of bigger 
central role in monitoring implementation of their rehabilitation 
selle .. mes being executed by States, incideDtally e~ .trod ~ the 
centre in pa.rt or in fuU, and take ParlianteDt c1i.rACily.into coajdtDlOO 
tbrollah .a suitable .and comprcheJsive Jeaislation for \be pu&pQIIO. 

6. The itte~ have also noted that people who migrated to 
Lodia rfrpm former East Pakifill prior tio Z5·l-Hl7lare.at tteated 
by ~ent as ".Di.splacedPorsons" anci are eliPQo io _ eollli· 
<Wed for scant Qlf indian CiUiaenship ooly by r.,tl'JlfiM U/I 5(:1).) 
of tile CSizoosh\p Act, prav.id,d ~ fulfil tho "ututo" ~ "" 
with the result ·that, in ,eff ~, the.y Uve in I.ad.ia as 'Stlltelals' = 
many Qf 'whom have failed \0 qulre Iedi. citi ~ .fM .one 
or anc:ther. andha1r'e .. ~ .either .dtniC4i ~~t .... 'CIYIft thrwn 
aut of jgbson the Jr.Qu'l4 ,of Qitiumsh\p. Tho __ ef tbno ~ 
appears to the Commiltec to be in stark contrast wKh ~ f'QIiti(Jlft ef 
displaced persons from West Pakistan who migrated in India around 
J947 and for ,allptactica! purposes, namely ~)'II en.t -etc. are 
deemed to be fuUfledged citizens of India. The r~senuuives of .tlte 
JIIiMotry-,ef Home Affairs have admitted during -C'ridenoc -tturt those 
persllfts"'o mitt_ted to 'India from former l!I.st a i~ -prior -to 
25th March 1971, especially Old and New migrants, have come to 
IlCUIe in India permanently .aodhav.e;beoD pnowidod .... biltation 
.aIIiBlance in one .form ,Br another. In ",iew .df this the 0IIJDmitaII 
.am. eXJlfOSiOd tUte view ,that!tMlc mialnts,eJlPlQiaUyOkt _Now 
.mignlftls, ihouldnot ,be ~ '\0 under., the icua:tbcName for-
malitilBof r~listeri ' tMmsolves uodor IIho CitiJ:cUp 4d in'" 
to get a Citizenship Certificate and COOSCJqV.Ollt lIiaht £0 _t" •. 
The Committee have suggested that as a matter of policy the Old 
and New migrants should also be deemed to be citizens of India on 
:the patMlInof "pro-1961 miamnts Ito 'Asum." .and Dis", P.ersons 
·from West ·P.akliBian 80.hat they do not 'lwie ;to haak or-after ~ . .nus 
ntlaDritics ttGl.,t their ciiilwlship iCCIItifiAd to.. their _lik .. 
.. be:ableto v0te etc. The ·Conlnlittee Jbave.alle Wlew. 1Ut, if 
fteaIIII8.fY. s t~lele ililative 'ftlell9llfOS -with -..rd 'to dle ita_ '0itJ. 
1IOn5hUl. cehftilitation and ,menitooi.., ofuhahijit_nscbetus .ate. 
shtWklbe ,enacted with due expcdition. 

7. ,,{:he Committee haveexpre&&eddist-ress :that .whilo ·on 'Govern· 
menl" own admissiml the Wookof rehabilitatien of "Old_aIRS" 
ig.:far 'fllOmcamplete in West Bengal. the JIOIIiti0n 'of ''dIettlemont'' 'Gf 
'both DJd .and ne.w migrants from f",",mer East lP4istan -in 1IMes!Meas 
,Qther tbanWest Bengal is SliD ·not a;tferent. The 0Gamrii... ~ 
-thus viewed that the resettlement/nhabilitation ·&f miB"ant& frem .foaRer 
~ a i lan cannot he aeemcWlo be fuU aDd ~e untnand .~ 
:the Mini11M)' of Home Affairs (Rehabititation DWieiOfli) .~ 
8IdiBfy '*t,Committce, among other thiJl8S, Ithat-all the Ok! •• 'x.w 
~nt families ,claimed Ito have been settlettfc!chaaititated in .varioas 
parts of tho ~ untr  have been actually ~l tted . homestead plots, those 
migrant famlhes who have been settled In agriculture have been ac. 
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tually allotted aaricultural land a~rdia  tescales. fl'ClKrMi r...a 
tilttIlo riU. and run o.W':::J riJbts have beott coaf.reel t ' ~ 
IlliJl'D&s tor ~th tlte agric laad aad lwmestoad .-. a~ 
to them. !ucll ~ issu. have DeeQ side-wacke" ri~" 'ID-
\fttf4 'ill the ttlateritl supplied to tU ComnaitteelJy tlIe Mw*Y. in 
me ~ and oral answers given to the Com.mittee __ mdcIloc 
by its representatives. The Ministry's refrain all along has been to 
spin out the UDl'ealiatic theory that oaly the "resid..-y p.oOIem'· of 
migrants in West Bqal remaiBs to be settW. Thl Cemll1iUec __ 
tIlerefote s\tOCStcd . that an ex.pert, compi'Ohen.tive and integ, ' n· 
VlMt or the rehabnitation of both Oki and New mi,..ts iIt ~ I 

pal'fl01thc country b)' the Govemment gf India is DOW 10118 -olfll'dua 
al14 should be conducted without aAY fur1lher delay, with a view to 
4'fSeernthe 'actual position on the ground o( ~s AppOSM:' .. 
ttl. Oo'vernm.cnt to ha.ve already beat settJod aad mertoel with ,tile 
nWlW'ream, as also to sugtst measures to expeditiously clear .... 
adtGat ~ -01 rehabilitation work ill aU tb.e States/areas wnere the 
mt8l'antl ftum EllSt Bqal are statioDl::d. 

t. ~he CoDUDittee Iuwe DIQUId that whereas tile. CooN_ion 
C()MrDitteo iDdadift'J represOiltatiYe of 'miBfant settkn we.. fenne4 
in DandalcacaD)'a Projeot for lOme time araud t98Q..il, thele oolllftli.. 
UCIOi arc practkJaUy d f ~ oow in the Pro;ect uraaad that ill 
tGbiUtation!lites ouUide DaaciarkuM,Ya Project, there has· _ 
e~ beeR an aUompt by tho Ministry/State OOi¥ernlMllt.6. c n~ciI ed to 
have aa iIIIaitutioaaL atr.anpmeDt for oomtnullication betWleD ..... 
ral1ts a.nd rehibilitation a\Ltlwritios depeo4ins s le~ift this ..... ·.u 
the discretion$ of the staff deployed for rehabilitaion 'WoR or eM 
"rnJ!ldom" of migrants to approach the rehabilitation authorities ..... 
• ned. The CoouruUee have regarded this ananFm.em as CJl>UIemtly 
poor and inadequate in view of the widesprea4 complaints to tJtem 
of the deficiencies in the work of rehabilitation of migrants not only 
ill W. Beagal, but in the Daudakllranya rCC'ion and otber SCatestdso. 
1'bo Cemmittee have therefore, r.fICOmmeRded that cff\Jtts'sboaJd_ 
made 'bv tM reQilbilita.tioQ autboritie. ua4.u b()th the <.:'.oIatr.al:aad 
StMo Governsncllts a', aQ th~ major rcR..bilitati()tl sites in the 00UI'ltI'y 
w have s.,llle institutional arrangomont il)olu.ding the r«praenUlliws 
or ~ rants with a view to enable them to place their peOuwJlIQb-
lcms and griev.11KlOS in proper persp~tive before therehabilitaticmau-
thOrities for $peedy resolution. 

9. J;Jte CollllUictee have bocn ftMnKbed k> note that while hllF 
IWM ..... ~ ·belNtpoovideli by the Ocntral Govermneut as ~in

aMlto·Stktesfor.JWw.biHtatioa fM~ ,i!:0dI fol'Jde!' Eest Pakistan 
Uri1Ia"e .ea.rsfr~ 1964-65, to 1986-67, ,!the eha~iltati n Division 
e£tM Ministry of HOlM! Atiiars ba., no authentic inAJrmation re-
tIIti .. w tho utiliaat~ 0( thele gra.nts. The Committee ~ that the 
responsibility of the Government cannot be considered t& be over just 
after reimbursing to the State Governments the grants for aforesa id 
rn.ifp'anti. ,It is also essential for the Ministry to koep a ,coftltaIU Mltch 
c:MIr the actual uUfisation of th::se funds by each Suu.e from year to 
yare 1tte (!omtnlnee have suggested that the Ministry lUust immtdia-
mty 'me appraprJatestet>s to compa" the figures regarding the actual 
el'rent to Which'the Grants-in-aid of Rs. 198.70 croces disbursed by it 
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during the period 1964-65 to 1986-87 for aforesaid migrants havo 
been actually utilised by State Governments and furnish this infor-
mation to the Committee positively within 6 months along with the 
statistical inf~r ati n relating to the figures of expen,diture supp~~ 
by Audit certdicates and the amounts held under obJectIon, unutllised 
or surrendered. 

10. The Committee have noted that after 1965 when the assets of 
IJldian nationa.ls and companies were seized by the Government of 
Pakistan, no reliable assessment has been made by the Government 
of India with regard to the actual value of the seized a.'isets and the rate 
of. ex-gratia payment has been determined on ad-hoc basis. While 
arriving at this figure the Government have taken into account the 
Rs. 109 crores value of assets shown by the affected persons in their 
claims preferred. initially around 1971 and the value of assets of Pakis-
tan Nationals seized by Government of India amounting to Rs. 29.40 
crores, the latter amount being roughly 25% of the former. The 
Committee further note the Government's fond hope behind treating 
the payments "ex-gratia" that in the event of settlement of such claims 
by Pakistan/Bangladesh under the Tashkent Declaration, "the moneys 
pa.idby Government of India would be adjusted". The Committee 
have, however, viewed that in the existing political situation the chan-
ces of settlement of such claims by Pakistan/Bangladesh Governments 
appear quite remote. The Committee have suggested that it is hiah 
time that the Government initiated now some urgent steps to systemati-
cally re-assess the value of the assets of Indian Nationals/Migrants in 
Bantladesh seized by the erstwhile Government of Pakistan and consi-
der, the fea~i ilit  of making these "ex-gratia" payment at a rate higher 
than 25% of the re-assessed value of verified claims without giving 
any c n~iderati n to the value of assets of Pakistan, Nationals seized 
by the Government of India. 

11. The Committee have also noted that even though the Central 
G.)vernment ha'i been seized of the matter since 1968, Namasudra and 
Pallndra ~hetri a Conlm.lnities which predominfite the migrants fami-
lies settled in Dandakaraya Project and have been recognised as Sche-
duled Ctites in West Bengal. have not so fllr been recognised as such 
ill Madhya Pradesh Illd in Orissa only Namasudra. community has been 
recognised as Scheduled Castes so far with the result that both the co-
mmLll\ities in the area must still be feeling discriminated. The Co-
mmittee have reiterated tl1at the Ministries of Home Affairs and weI-
faresh()uld now take up tl1is mater vigorollSly at the highest level of 
the O.)vernment with a view to enact the neceJSaty legislation very ear-
ly to recognise Namasudra and Paundra Khetriya communities in Orissa 
and Mldb.ya Pratksh regions of the Oandakaranya Project . area as 
Scheduled Castes in line with their status in West Bengal, and remove 
their long standing grievance, ao; that will also facilitate the process of 
their rehabilitation. 

12. While the Committee have commended the decision of the Go-
vernment to grant rehabilitation assistnce to 146 New migrant fam-
lies from former East Pa.kistan. including 103 Mctdan Industries familiics 
undo!: the Ollnnaur Rehailitation Project in District Budaun, U.p. 
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after the families were laid oft' due to stoppage of its oPerations by the pri-
vate company in 1984, they have deplored the delay in their rehabilita-
tion under the above Project sanctioned as late as on 6th July, 1987 and 
the fact that so far "the Government of Uttar Pradesh could not comple-
te the work of soil treatment". The Committee have recommended that 
the Rehabilitation Division of the Ministry of Home Affairs should now 
induce the State Government to take timely steps with a view to en-
sure that these families are actually rehabilitated by June, 1989, as 
scheduled. 

13. The Committee have been disappointed to note that within less 
than 2 years of the opening of camps in Tripura for about 49000 re-
fugees which started migranting in April, 1986, as many as 3083 migrants 
have been reported missing from the five camps in the State by the close 
of 1987. The Committee have expressed the hope that the Government 
would appreciate the fact that being post-1971-72 refugees, they are bound 
to be repatriated to Bangladesh sooner or later and the successful 
attemp:s by as many 3083 refugees out of about 49,000 in such a 
short time to desert the camps and mingle clandestinely with the sec-
tions of the local populace speak poorly not only of the vigilance arran-
,ements made so rar by both the Central and State Governments in this 
regard, but also undermine our national policy on these refugees. The 
Committee have therefore recommended that the Central and State 
Governments must sit together and find some efiective means to pre-
v~nt desertion from camps by these refugees and their clandestinely 
mingling with local population. The Committee have suggested in 
this regard that the Government should consider the feasibility of 
marking at regular intervals, in strong indelible ink, a suitafile sign 
on the hands or arms of each refugee with a view to make it easy to detect 
him or her from amongst the other sections of the local population. 

14. The Committee have noted that as per media reports some 
legislation with regard to the autonomous status of Chakmas in 
Chittagong Hill Tracts is being brought in the Parliament of Bangla-
desh. The Committee, have therefore, recommended that the Govern-
ment of India. should closely watch the developments in this regard in 
Bangladesh and on the basis thereof pursue the matter of the refugees' 
repatrration more vigorously both with the Government of Bangladesh 
and the refugees camped in Tripura. 

IS. The Report was comidered and adopted by the Estimates Commi-
ttee (1988-89) on March 30, 1989. 

16. For facility of reference, the recommendations/observations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in Appendix II to tho 
Report. 

NEW DELHI; 
A.pri/4, 1989 
Chaitra 4, 1911 (S). 

ASUTOSH LAW 
ChaiTmllll, 

Estimates Commltt". 



CII.U'TEa I 

GENERAL MATTERS 

A. Introductory 

1.1 Since partition of the country in 1941, the influx 
from former East Pakistan continued till March, 1971 

of refugees 
with occa-

sional spurts. The first large scale influx took place in I1M6-47 ro-
sulting from Noakhali communal riots in 1946 and partition of the 
country in 1947, when about 15 takh refugees entered India. In 
the years 1949 and 1950 another wave of persecution of non-Muslim 
took place in Khulna, Barisal, Dacca and Sylhet when about 10 
lakh members of minority community migrated to India. This was 
followed by a meeting between the Prime Ministers of India and 
Pakistan where certain decisions were taken and an agreement was 
reached between the two countries in April, 1950 (termed as the 
Nehru-Liaqat Pact). The agreement, inter-aJia, provided for free 
movement and protection of rights of ownership and occupancy 
whereby the owners could sell, dispose of, exchange their rights 
in the properties in any manner they liked and it also provided for 
restoration of properties where the owners returnod by 31st Dooembcr, 
1950. 

1.2 Upto March. 1958, about 41.17 lakh persons (about 8.23 
takh families) migrated to India from former East Pakis-
tan. They are known as "Old Migrants". Out of 8.23 lakh families, 
about 6.82 lakh families had boon given rehabilitation assistance by 
April, 1976·-4.87 lakh families in West Bengal and 1.95 lakh. fami-
lies in States / areas (Jutside West Bengal. The State-wise distribution 
of the families given re1.tabilitation assistance are indicated in a state-
ment below, furnished by the Ministry. Of the remainina 1.41 .-kh 
families who were ,in West Bengal, about 1.29 lakh families did not come 
up for rehabilitation assistane. 9000 families belonged to Elt-Camp sites 
and the rest were in Perrn1.nent Liability Homes and Infirmaries. 
Ministry has also stated that no family wa'i staying in any Relief/Transit 
Camps awaiting rehabilitation and that rehabilitation of old 
migrants in States other than West Bengal wac;, by and larae, com-
pleted by 1960-61. 
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1.3 Tho Mini~tr  has supplied tho following statemont showing 
Stato-wiso distribution of "Old migrant" families from former East 
Pakistan given rehabilitatiell' iissistanoe :-

51. No. State Nwnber of families 
livcn rehabilitation 
asaiatanco in onc 
form or other -------_. -.. --------------

1 West Bonsai 
2 Assam 
3 Tt'ipura 

41Hhar 
S ,Uttar &adeih 
. 6 Ma4b,)1a PradClb 
7 Orissa 
8 Andaman & Nicobar Islands 
9 Dandakaranya 
10 'Otber areas 

·'487000 
90000 
69000 

14000 

4000 
3000 

3000 

3000 

8000 

BOO 

6,81,800 

1.4 Thcpcrsons who migrated to India from former East Pakistan 
botwoon the period .. 1.1.1964 to 25-3-1971 are 'Gown as the "New 
Migrants". Durin,g this period 11.14 lakh persons migrated to laclia. 
Tho MiDilrtry stated that all the relief camps for new migrants had / 
siuaoboen closod and the fantilicsshifted to the rehabilitation sites 
in the Dandakaranya Project or invario88 States where ,they had 
been provided with rehabilitation assisatance by resettling them in 
agricultural/non-agricultural occupations or they had been 
put in karmi-shibirs for subsequent rehabilitation. State-wise 
distribution of inftux, progress of their resettlement and number of 
refuS ~  who.are still awaiting resettlement is indicated in the fol-
lowing statement furnished~ t M Ministry :---

Statement showing figures or influx of new Migrants from Cormer 
a~t Pakistan, r ~ress of 'their resettlement and number 
of Refueoes who arc 'stiU awaitiDg reaettlement 

I~  

(from t.1.64 to 25.3.1971) 

west Bensal Assam Tcipura Total 
---- --------

7,56,619* 1,43,02'1 t , ~9  

Say 11.14 takhS-

.or the~  7 • .56,619 wb:> cam l;to Wost Bcapi .ao .. t <6 iakh1 •• w..tarants ,,)oci 
on In the State and refused to ~e out alldAccordill&l, t I,~ were unde in i J. f ~ 

,ellcf an:! rcbabilitatioD assistance, 



It.W"#1IIiM 
(Position as on 31-12-1987) 

(I) Andhra Pradesh 

(2) Assam 

(3) Bihar 

(4) Karnataka 

(5) Madhya Pradesh 

(6) Maharashtra 

(7) Manipur . 

(8) Megttalaya 

(9) Orilla 

(10) PUD,iab 

.(11) Tripura 

(12) UttarPradcsh 

(13) West Bengal 

(14) Aruoachal:pradesh 

(1S)llajaathanl 

(16) Atldamans : 

(17) Dandakaranya 

TOTAL : 

(1) Uttar Pradesh . 

(1) Madhya PracIeIh 

Total: 

Number of famlt .. IOUIod 

Agricul- Small Total 
ture trade etc. 

1786 135 1,921 

6784 . .1114 15,498 

IOU 1552 2,584 

723 723 

5305 2002 1.307 

5614 Jt)9 45,183 

145 145 

19)8 212 2,110 

6 253 219 

3 3 

$675 707 6._ 
1823 601 2,4l4 

2902 2,902 

573 335 ~ 

774 31 as 

23990 124'1 25,231 

---------- -
59\30 16295 75.425 

F...ru. 

Families 

159 

272 

43I'(P.L. ·.Homes aDd 
Madan IndustriCI 

families) 
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B. Lack of Statutes on Rehabilitation of East Pakistan Migrants 

1.5 West Pakistan milrants were mostly settled in different States on 
properties left behind by evacue~s in ~th urban and rural. areas. 
A compensation pool was c ~~tlt, ,ted In terms of the DlspJaced 
Persons (Compensation & Rehablhtatton) Act, 1954. 

1.6 To meet all the multifarious obligations in this reprd the following 
legislative enactments had been provided by the Government : 

J. Administration of Evacuee Property Act, 1950. 
2. Displaced Persons Claims Act, 1950. 

3. Evacuee Interest (Separation) Act, 1951. 
4. Displaced P,mon.') Debt Adjustment Act, 1951. 

5. Displaced Persons (Compensation & Rehabilitation) Act, 1954. 

6. Displaced Persons Claims Supplementary Act, 1954. 

1.1 According to the Ministry. an exp:nditure of Rs. 406'18 crotes 
had been incurred upto 31-3-1988 on the rehabilitation (including 
payment of compensation) of displaced persons from West Pakistan. 
The per capita expenditure on these displaced persons woked out 
to be Rs. 858!-. The corresponding expt:nditure incurred on the 
rehabilitation of Old and New Migrants from former East Pakistan 
(excluding the expenditures incurred by the Ministries of Urban 
Development, Welfare and Commerce) is stated to be Rs. 745' 56 crotes, 
which worked out to Rs. 1609/-per person. 

1.8 h~ Ministry also informed the Committee that there were 
no sp~cific Acts of Parliament or Rules/Regulations made there-
under governing the provision of relief/rehabilitation assistance to the 
migrants from formel a~t Pakistan. Policy in these matters is 
stated to have been laid down by the Central Government by issue 
of executive instruction.. from time to time and "the Parliament was 
kept informed of these p:>1icies through Administrative Reports, De-
mands for Grants etc. placed on the Tables of the House every 
year." , 

1.9 Asked why was Parliament never taken into confidence di-
rectly with rega.rd to the policy, form and content of Rehabilitation 
Assistance provided to migrants from former East Pakistan, even 
though relief and rehabilitation of displaced persons con'iequent to 
partition W.1; the concurrent r~sp nsi i it  of both the Centre 
as well as State Governments concerned. the Ministry has stated in a 
written answer that in the case of East Pakistan migrants, no com-
pensation for the properties l::ft behind in Pakistan wa.... to be paid 
as they retained proprietory rights in their properties. These they 
could exchange. sell or dispose of in any manner they pleased 
till the outbreak of hostilities between India and Pakistan in 1965, 
when Pakistan seized the properties of Indian nationals. According 
to the Ministry no separate legislation was considered necessary for 
mere grant of rehabilitation assjstance. 
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1.10 The subject of relief and rehabilitation is included in Con-

current List of the Constitution. According to the Ministry, the 
responsibility of relief and rehabilitation of displaced. persons 
is a matter of national concern. The expenditure on lielier and 
rehabilitation of migrants from former East Pakistan is reimbursed 
to the State Governments in the form of grants and loans. Relief 
and rehabilitation policy is decided by the Central Government and the 
schemes are executed either directly through Central Government 
agencies or through State Governments. The Central Government 
meets the entire expenditure on J elief and rehabilitation. For execu-
tion of schemes, by State Governments, the Central Government also 
sanctions necessary staff, either in part or in full. A non-official orga-
nisation of migrants from East Pakistan has represented to the Com-
ittce ~ 

.... the Centre had taken a predominantly direct role in tho 
rehabilitation of West Pakistan refugees .... State Governments 
were asked to execute the plans with the sense of urgency .... 
For the rehabilitation of old migrants from East . Pakistan the 
Centre undertook no direct responsibility. Funds were provided 
mainly to the State Government of West Bengal for formulation 
and execution of rehabilitation schemes under certain guidelines 
from time to time. Even in regard to the rehabilitation of 
new migrants in States and Union Territories outside West 
Bengal the Centre prevericated in its policy approach .... 
This is how the Central Government has all along evaded the 
responsibility that devolves on it under specific Constitutional 
provisions so tar as East Bengal refugees are concerned ." 
] .il Asked during evidence to state that whereas the problem of 

rehabilitation of West Pakistan refugees was dealt with through Par-
liamentary enactments, why in the case of rehabilitation of East Bengal 
refugees, only executive instructions were issued, the Home Secretary 
argued ~ 

"I do not know why the law is necessary before we do anythinlo 
Here is a human problem. People come from outside. If you want 
to give them some help, give them that help. In what scale, in 
what manner, that a law is necessary to do it is not a 
postulate. There was a difference between the West Pakistan and 
East Bengal refugee character in the sense that the people who 
came from West Pakistan into India they lost their tides, 
properties and things like that. 1 am told that in the case of East 
Pakistan the situation was different Their ownorship 'rights . or 
titles continued ..... " 

1.12 Asked to cite an instance where the OoYOl1111lOl1t could spend 
moneys without any kgislation or Schemes ~r Rule, the Home Secretary 
contended :.- . 

"There are many anti-poverty progammos where there are no laws .... 
Under the Integrated Rural,' Development Prosra. rome help is gi ven 
on the basis of SChemes formulated by tho Government. The Scheme 
formulated by the Government is an executive action." 
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1.13 On being contradicted by ,tM Committee that these schemes 
were covered by SllbordiDate legislation, tho Home Secretary avcrLcd :-

'I wiD not jom issue on this point. I have made' my statement." 

1.14 WbDn the Committee pointed out that the Govcrnmont's dis-
tiGction betweon displaood persons from West Pakistan and East PakistaD 
OIl the basis of retention of their rights to property by the latter did not 
bokl lood after 1965 when properties of Indian nationals were seized by 
tbe Governmoat of Pakistan, tho· Horn, Secretary explained :  -

'Pirst of all, what rou have pointed out here is correct in the sensothat 
after 1965 it is sild, 'The Government of India is constrained as a 
matter of reciprocity ~  vest all moveable and immoveable proporties 
of Pakistani nationals in the Indian Custodian of Enemy Property.' j 
I would like to underline tbeword ·vested'. We have veated them, 
but we have not disposecl of them. The point I am trying to make 
is, on the one hand wo have frozen thole properties, but we have 
not disposed them f~ ana on the other band, while tbeR was a change 
in 1965 after tho conflict, efforts contiltUed to maintain our position 
that these property rights must be maintained as th.". were before. 
These are the continuing etrorts. So we do not WaRt to deviate from 
the position in which we close our options in the matter. So, 
there is a differoncc even now. On the one hand we have  frozen 
them here on our side, we ha~ not disposed them of. The second 
question is, becauso this is a kind of dou.b.ful question when we are 
still pursuill8 this mattter without calting the payments to be 
made as 'compensation' -we call them as 'e ~ ratia payments'. This 
is a very deliberate decision of the Government. There is a dis-
tilu:tion between the two aDd there are two diffurent decisions in so 
far as this is concerned because of the difference in the circumstances 
of those two cases..... This is the position as it stands now and 
the Ooverament is oot JOiDg to rethiak on this matter .... In tho caso 
of East Pakistan side, the property vested is not a disposed of 
property. It is a frozen thing. Similarly, with regard to our pro-
perty on the other side, we would still like the right, titlo whatever 
tbey are, are maintained and restored .... I would like to clarify 
two tJrinp. The first point is that the continued inlOfOSts in the por-
perty of the people given here have been abrogated. This is a point 
where we are making offorts to see· that these inmests.arc maiatained 
iJl spite or the fact that there seems to have been some abmaation-
I mean the 96~ Indo-Pak .. contliet. This is an effort." 

l.U When tmI Committee ellquired how the GovernmeAt had 
boon tabns thil position for the 23 years since 1965, the witness 
added :-

"U is a jl1c:la1ment on which the Govern:nrent bas to make ita 
_d. The GoycrllmeDt hti to decide in wha.t fashion the problem 
of inftux should be decided. There are Tibetan Refugees; there arc 
Afghan refugees. Also, in thc recent incidents in Sri Lanka. some 
refugees have COIM here a.nd the Oo,vernmcnt is also HJldina 
them back. But ilt this casc, (East Bengal Migrants) these are 
uutod as "iaplaced persons. The assessment was that they havc 
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come to settle here permanently and we have to provide them 
help. This is a decision of the Government. Hereasain 
those Who came after 1971 ate expected to go back:. There-
rore, there are some restriction on Citizenship Rights being given. 
Those who came earlier were given the facilities regarding 
acquisition of Citizenship Rights." 

1.16. The CoIulittee BOte the GoYerlllHDt hid iaeaned an ex-
peaditare of Rs. 406,78 crores on the rehaWHtation (iDel_iog pay-
ment of compeasatioa) to dilplaced per80III from West Pakistan 
..... to .. eat all the multifarious obliaations la this regard Government 
ad eucted half. doze. Ads ef Parliulellt. On tbe other hand 
for tile rebaWUtah of ol. &lid new migrants &om former East Pakistan 
e1'eII dao.... an expeDliitare of more than RI. '745.56 crores was 
illCtll'l'ed, the Govenmeat cared DOt eyea once to reaert to legislation 
to incm nclt hage ad recurri.. expeadtture and carried on the 
aetiYities merely "y the inae of Ezecati'fe iutr.ctioas &om time to time. 

1.17 The Government'. ~ te ti a that no legislation in this 
repN WIS considerej necenary M no eoIIlpematlon was to be paid to 
migrants from East Bengal as they retained proprietary rigbts In 
tbeir properties (in former East Pakistan) wbicb they eou1d sell or 
dispose of in any manner tbey pleased till 1965, is not convincing 
'a vlew of the drc:aJllStaaees UDder wlaich the mirgrants had to aban-
Gn tbeirnatift pIaoes, aacI were also DOt ill a position to 
rctlllW tothosc places. In any case this situation changed drutJeally 
in 1965 when tile than Governmeat of Pakistan seized properties of 
Indian nationals in both the wings. The Committee cannot 
comprehand as to wby even after 1965 the Geveruaeat did not come 
forward with a comprehensive leaislation o. proper rebablUtation or 
migrants from forlller Eut Pakistan who eeesecl to have even a 
fktitioas title to their preperties tllere from that year. The 
Go¥erameat's ,.,..-1965 stand that "in the case of East 
Paki&tan tide tile property vested is Dot a disposed of property .•. " and "with 
reprd to our property OIl the other side we would ItiIl like the rigbts/titles 
wllatever they are, are maiataiDed and restored" ud that tel'llling of pay-
ments to these IDIlI'a" for properties left In PNtista. a8 'ex-aratia' and Dot 
'compellSatD' was • 'very deliberate deciaio.', is not coosisteat with the 
Home Secretary's on usOlSlllent that the persons who ... rawel from 
fonnel' East Pakistan .pto 25-3-1971 'haYe come to settle here permanently 
.... we have to prmide them help' and 'were eh-ea the fadllties reprding acqui-
Iltioa of citizeaship riPts.' This ineoasistent-nther contradictory-stand 
is dearly iDdicatin of tile fact that tile GOYemmeat ."1' examined tbe 
matter ....... aad la preper perspecti'fe ad tbe ColIIIJIittee eaanllt belp but 
rawt duIt evea now the GoY ........ baye DO finn poIides witb regard 
to Nilabilitatioa uri stata. of mipaDts from former East PakiJtan. The 
0ImmIttee, tllerefore, r~ead tllat Goverament .ould tale a firm de-
eIsi_ with _ proaaptitude 'WIth rGpld to its poIieiee1mderlyiag the rebabi-
IltatiOil and status of the persons who JDiarated to WJa prior to 2!th March, 
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19'71, examiDe feu1b1Uty of blaer c:eatral role ill moaltoriq ImplementatiOD 
of their rebabllltatioa schemes belq exeeatecl by States, laddeataJ1y belag 
staffed by the Centre In part or in foil, and take Parliament directly mto con-
.. ence throolh a nitable and comprebeulve leglsladOD for the purpose. 

C. Citizenship Rights to Migrants 

1.18 An all India organisation of East Bengal migrants has represented 
to the Committee:-

..... the Constitution itself (in Art. 6) has provided for rights of 
citizenship of the migrants from Pakistan ... Under the citizenship 
Act of 1955,· displaced persons could register themselves as citi-
zens of India. The very nature of migration and rehabilitation 
of East Pak. displaced persons was such that they could not 
take full advantage of oven the earlier liberal policy for citizenship. 
A large section of them are known to have failed to acquire Indian 
citizenship on various pretexts or pleas, and are staying here over a 
long period as 'stateless' people. Cases have occurred where eli-
gible displaced persons from East Pakistan were either denied em-
ployment or even thrown out of jobs duly given to them on the 
ground of citizenship question .... The recent amendment of the 
Citizenship Act has made it all the more difficult for East Bengal 
refugees to acquire Indian Citizenship. The Central Governments' 
decision to ban power of granting citizenship by the State Govern-
ment is clearly directed against these helpless people as victims of 
Partition." 

1.19 Asked to state clearly whether, as a matter of policy, the Old Mi-
grants and New Migrants from former East Pakistan have been granted full 
citizenship rights so far in all respects including right to employment and 
right to vote, the Ministry has stated in a written answer that:...--

"The acquisition/grant of citizenship is governed by Part. n of the 
Constitution and the Citizenship Act, 1955. Article 6 of the Consti-
tution confers right of citizenship on certain persons who have 
migrated to India from Pakistan. People who migrated from 
East Pakistan (now Bangladesh) were also covered by Article 6 
of the Constitution. Bangladesh came into existence in 1971. A 
Jarge ~ number of migrants have crossed over to India from 
East Pakistan (now Bangladesh) after 25th March, 1971. Although 
these persons arc eligible for grant of citizenship claiming the bene-
fit of Indian origin for registration under Section 5(1)(a) of the 
Citizenship Act, a policy decision was taken in 1971 not to consi-
der the requests of such persons for grant of citizenship by regis-
tration since they are expected to return to their native places as 
soon as the conditions permit. The recent amendment to the 
Citizenship Act raising the residential qualification from six months 
to 5 years for grant of citizenship does not affect post-March, 1971 
refugees from East Pakistan in view of the policy decision taken 
in 1971. However, persons who migrated from East Pakistan prior 
to March, 1971 are eligible to be considered for grant of Indian 
citizenship by registration U/S 5(I)(a) of the Act provided they 
fulfil the statutory requirements." 
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1.20 Asked during evidence what was the status of persons who had 
migrated to India from former East Pakistan till 25th March, 1971, the 
Home Secretary replied that "their status was displaced persons". When 
it a~ p()inted out by the Committee that this reply was contrary to tho 
Ministry"s written reply that the aforesaid migrants are eligible to be con-
sid~red for grant of Indian Citizenship by registration UjS 5(I)(a) of the 
Citizen,hip Act, 1955, the witnesss stated: -

"The persons who comes here is a displaced person. Then he has 
a right of acquiring citizenship under the law, when it is given, if 
he fulfils the statutory requirements." 

121. Aske:l j th~r it wa., not now the right timo to reconsider tho 
earlier d~cisi n n()t to gra.nt citizenship to the p:)csons who had migrated 
to India from Ea,t ~n al after 25-3-1971, the Hom:) Socrotary replied: -

"After 1971 the situation changes in the sense that a new country 
comes into being. Now this is a new situation. There is no 
reason for accepting this kind of migrants as such .•.. The law 
provides how citizenship can be acquired ...• all that happened in 
1987 was that the law had been made more stringent in so far as resi-
dential qualification is concerned. There were specific directions 
that people who came after March, 1971 cannot be treated as or-
dinarily residents of the area (in India). They are expected to co-
turn to their native places as the situation improves. If such re-
fugees make applications, the applications should be rejected ..• 
And the presumption is that those who came after 1971 we arc 
not accepting them as migrants." 

1.22 When the Committee asked whether a separate policy was not 
necessary to grant Citizenship to the persons who had migratod 
to India in the abnormal situation between March and December, 
1971 but could not somehow return to Bangladesh, the witness argued:-

"To say that some people remained thero and therefore we 
should extend some sp'ecial treatment to them, I do not 
think we should conslder that as a problelD at all .•.•..• _ 
under the Citizenship. Act whatever facilities are statutorily 
available for anybody to ask for citizenship, they clln also 
get those facilities. I cannot go beyond that". 

1.23 Asked to indicate the number of Old and New Migrants 
separately who have been granted citizenship rights by the State 
and Central Governments so far in each State/Union Territory 
etc.. the Ministry has stated in a written note to the Committcc 
that u.pto 1-4 .. 1986, the Collectors were the competent autholity 
to reglSter persons of Indian origin as Indian citizens under Sec-
tion 5 (1) (8) of the Citizenship Act, 1955. Sjnce 1-4-1986, the 
powers of the Colloctors have been withdrawn and now the . powers 
ves. with the Oentral Government to srant Indian citizenship. 
:'The eue&: nulDber of new miarants and old migrants who have 
beca coaferrcd Indian oitjzenship by the Collectors since 19S(i 
till 1·4-1986 i5 not available iu this Ministry. As the statutory 
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re,isters p:rtaining to grant of Indian citiz¢nship maintaiacd by 
Collectors do not have provision for making separate entries 
country-wise and also as the Collectors have to refer to each and 
every, entry in the old registers from 1956 onwards till 1-4-1986. 
it. would be difficult to collect this information from each ttl~ 
and Union Territory at this distance of time". 

1.24 However, during the period from 1-4-1986 to 15-12-1988 the 
Central Government is stated to have granted Indian citizenship to 30 
persons who came from erstwhile East Pakistan (now BangladeSh) before 
25-3-1971, out of whom 21 arc new entrants. 

Asked whether old and new migrants had been allowed to vote in 
elections held after 25 ... 3-1971, the Ministry hasatated in the note that under 
the provisions of Election Law,only Indian citizens are allowed to sot 
their QaJDOS inoluded in the Eleotoral Rolls of Constituency. "Those migrants 
who have not acquired Indian citizenship are not eligible to be included in 
the rolls. For example, the Citizenship (Amendment) Act, 1985 deemed 
all pre-1961 migrants to Assam as Citizens". As only those who are enrol-
led in the electroal rolls can vote in the State Assembly and Paliamentary 
elections, and as only citizens can be enrolled there is no question of 91-
lowing the misranti (either old or new) who have not become citizen to vote 
in these elections. The Ministry . has further informed the Commi-
ttee that registration of voters is governed by Sections 16-19 of tbe 
Representation of the Peoplo Act, 1950, providing,  among other 
things, that a persons sh!LU be disQL1alified for registration in an electoral 
roll if he is not a citizen of India. 

1· 25. The Committee are pahtel! to note tbat people who migrated 
to India from former East Pakistan prior to 25-3-1971 are still treated 
by Governmeat as "Displaced PersoQS " aacl are 0Dly eligible to be con-
sidered for lI'ant ot Indian Citizeaship by registration U/S 5 (1) (a) of &be 
Act provided fulft) the "statutory reqairements" with the result daat ia 
effect they I1ve ia India as 'Stateless' people may of wlaom have lail .. 
to acquire Indian citizenship for one reason or another and have been 
either denied employment or eveD thrown out of jobs on the ground 
of atizenship. The status of these mialants from former East Pakistan 
appears to be in stark contrast with the pGsltlon of displaced· persons from 
West Pakistan who migrated In India around 1947 and for all practi-
cal purposes, n.mely, e pl e~ etc., are deemed to be fdIIfJe4gec1 citizens 
of India. The representatiVes of the Ministry of Home Affairs have admit-
ted during evidence that tbose persons who mignted to Jndia frolD former 
East Pakistan prior to 25th Marcb 1971, especially old and new milrants 
have co.e to .ttl,·1a Indht penoaDeatly ad laave been proyi.. rebalMHta-
tiOll. assistance in ODe fora or aaotIler. III ,lew of this the Committee are 
of the ,iew that these migrants, etpeclaUyoid .... new and De" ml,.-aats, 
should not b. required to uadergo the cumbersome for.allties of repteriac 
thtJUelves under tbe Cltizeasbip Act in order to get a Citbelllhip certificats 
.... couequent rilht to vote, .tc. The Committee stroDlly reco.mencl 
tbat as a matter of policy the Old aM *" _puts "'ou14 also Itt deeDled 
to be citizens of bdia on ttae pattern of '"....1961 micnnts to AIM ... •• 
and Dilplaced PerIons fl'Olll West Pakistaa 80 that they de Dot ban to 
hat. ... tilt Tllrioas ...... ol'kl. to leC daeir dtizeashl, eertifiej to eara tb. llvel ...... a_be .... to ftte etc. 'l'be7 art 0(" W." "  • .,If 1IeC __ 
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111, nitUIe lepladTe ....... rill N8Il'd t8 .. s-... CIdI ' .... ... 
habUitatloa and moDitorlaa of rehabUiatfoa schemes etc. ......... dId 
with due expeditioD. 

1.2SA 1'be eo-Jttee ute tIaat "bile JDOIt 01 tile I...... wIlo ...... t .. 
to IacUa from lonaer Eat Paldlta. Nt... Marda-Decader, 1971 .. ,. 
beeD repatdate.l to Ballala....., 101M III daese mianats eoaId DOt " repa!da-
ted due to one reason or the other .... stayed OB Ia Iadla. 'I1ae eo.-Iu.e 
supest tbat the Government should examine the f'easlbmty of 1t1JeraIIs'" tile 
lel&l requiremeots for these famlUes to acquire dtizenship of I .... la ~ 
iato eoaslderattoa tile ludIYhIuI COIIIpIIsloa de to wtaIda ttaey .... ... be 
repatrIated to Blllliadesb ia 1911-1l. 

D. DisJH)SQ1 of CltJims by Custodian 0/ Enemy Proplrty 

1.26 The Custodian of Enemy Property, Bombay is the Administrative 
Unit in the Ministry of Oommercc for makina of_-aratia ,.YJlJIIlts to 
Indian nationals and companies whole a850ts wete lOizcd by tho aovera-
meat of Pakistan during the In<lo-Pakite&n Conflict ofl96S. Tho ~lai uu 
were asked in 1971 to get their claims registered witb this orpni·atioa br 
31st July, 1917. Under the Ex-gratia Scheme ad hoc interim relief in the 
from of ex-gratia grant at the rate of 15 per ceIIt of tbe vallie of verified 
claims aubjeot to the maximwn of s.~s it paid &om tbt Oouolidated 
Fund of India to Indian nati na s pani~ ate. whoso au .. iD Pakistan 
wero Beized by the GoverDl1lC'Jlt of Pakiatan. Tao paJmenta ollor the ex-
gratia scheme are credited to the Ministry of Commerce's Budget Head 
"No. 3453 (Demand No. 7 Dopartmoot of CouuaerCCy Major Head 3453 
Foreisn Trade and Export Promotion, D-SJ. other expcDClituro-D-9 '3')". In 
August 1988, it was reported tlaat to oxpeW.te tho diaposal of compensation 
claims of refugees from erstwhile East-Pakistan the Government had incre-
ased the number of panel members oi Custodian of Enemy Property from 
g to 18 and the Government had also shifted the paymaut office from 
Bombay to Calcutta. 

1.27 Reason for treating the payments as e~ ratia  

According to the Ministry. the relief payment to Indian nationals IIU"*' 
the scheme was decided to be caHcd ex-gratia so that Pakistan ctfd Dot mate 
it a basis for getting out of its liability to settle tbe question of pr p ~ 
seized during the conflict. if and when such a settIeJlent could be reaCbea 
under International Law as well as under Art. VIII of the Tashkena Dccla· 
ration reprociuced l1ereullder:-

"The Prime Minister or lAdia and the President of Patistanhavo 
.,feed that the two sides will continuo the dilCU1Sion ot guestions 
relating to the problenu of'rauaces and evkdOJlS/iDolld UIlmigra-
lions. They alsO aareed that both sides wt11 create CoadidollS which 
Will prevent the ex04us of people.They fUrther agreed to discuss 
tilt return of the property aftd assets tat~ oyet by otther sido 
ill connection witli the Conflict." 
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. claims by Pakistan/Bangladesh the money paid by the Government of India 
,would be adjusted. 

1.29 The Government of India is stated to have been in touch with the 
,Oovex:nment of Pakistan on t~~s question ever since 1966 and drawing its 
attention to the relevant prOVlSlon of the Tashkent Agreement for the reci-
procal return of the seized pr p~rties nsets but no tangible results are 
,stated· to have been achieved so far. 

J.30 Rationale behind the Rate: On the rationale behind the rate of ex-
gratia payments at 25 per cent of the value of verified claims, the Ministry 
has stated in a written note that 'as against the value of Rs.109 crores of 
Indian nationals' assets seized by the Government of Pakistan, the value 
of such assets of Pakistani nationals seized in India amounted to only 
Ri. 29·40 orores only, i.e. 25% (roughly)". 

1.31 Asked during evidence whether the Government had ever made a 
Teliable asses!lment of the value of Indian Nationals'/Migrants' property 
'8S seizcc1 by Government of Pakistan, the representative of the Ministry of 
'Clommerce explained;-

"This was basically an estimate given by the people. Due to war 
situation, it would not be possible to get any reI iable information. 
In the case of certain companies, which set the loss at as. 1 crore, 
we asked them to produce balance-sheet and income-tax assessment. 

On the basis of that, verification was done. In regard to individuals 
we asked them to produce land revenue records, which they had in 
their possession, rent payment receipt, etc. 

The extent of loss was approximately estimated by the Indian per-
sonnel iIi Dacca. If I remember correct, in one document, three or 
four years ago there was bome mention about the property losses." 

1.32 On being pointed out by the Committee that there was no 
c~nce now of the migrants gettinf back their properties seized in former 
a.stPakistao'and the rate f ~ of e.-gratia payment was determined 
QA 'the basis of 109 claims recelved initially around 1971, the witness 
ropllW:- : :.; 

"On the basis of representations we have . received, we have 
looked at the scale of the compensation. There are five columns 
under which they do it. If you look at them you will find that 
tho' maximum compensation of 20 % paid on claims upto Rs. 
·100,000/-and no rehabilitation grant is given for claims beyond 
. Ra. 50,000/-. There after, the assessed value of the claim goes up 
and the compensation percentage goes down. For around Rs. 
18 ~ the maximum compensation that would be paid is Rs. 
2 laths, which works· out to 'II '11 ~ cent. This was the maxi-
mum compensation which was poSSible in value term and in 
percentage term when the original rehabilitation scheme was for-
mulated. Tho other aspect considered was the ex-gratia paymc.n1 
,to Indian nationals who lost their property in West Pakistan. 
Viows of tae difforent dopartmcmtl wore takeD. They said that 
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why should they go beyond the approved scheme. They wanted 
to follow the percentage which bas been followed earlier. At 
this point of time, I do not know the background under 
which it was accepted. But this was the decision of 197]. They 
'finally decided that 2Sper cent should be paid. The compensation 
paid is llluch. higher than the compensation paid under the 
rehabilitation scheme". 

1.33 Asked specifically by the Committee that after 1972 when tlle 
Custodian started making the ex-gratia payments, what was the value of 
the properties seized by the Government of Pakistan, the witness re-
plied that "they come to Rs. 400 and odd crores". 

1.34 In a note obtained after evidence it has been stated that no informa-
tion is available with the Ministry of Commerce about the latest value of 
assets/properties of Indian NationalS/Migrants from former East Pakistan 
seized by the Government of Pakistan. According to the records maintained 
by the Custodian of Enemy Property, face value of properties/assets of 
East Pakistan/Bangaldesh nationals seized in India at the close of 1972 
was estimated at Rs. 7.10 crores. Value of these at the close of 1987 has 
also :not been so far assessed by the Ministry of Commerce. 

rl.35 The Committee note that after 1965 when the assets of Indian nationals 
:aDd companies were seized by the Government of Pakistan. no ~a le assess-
/ment hlS been made by the Government of India with regard to the actual 
value of the seized assets and the rate of ex-gratia payment has been deterllliaed 
• on ad hoc basis. While arriving at this figure the Government have taken Into 
auonot . the Rs. 109 crores value of assets shown by the affected peI'IOIII In 
their claims preferred initially aronnd 1971 and the value of assets of Pakistan 
Nationals seized by Government of India amounting to Rs. 19.40'croros, the 
latter amount bebag r~ hl  25% of the former. The Committee further DOte 
the Government's fond hope behind treating the payments "ex-gratia" that 
in the event of settlement of such claims by PakistanjBangladesb under the 
Tashkant Declaration. "The moneys paid by Government of India would be 
adjusted". In the existing political situatiOn the chances of settlement of sudI 
claims "y Pakistan/Bangladesh Governments appear quite remote. 
1.36· The Committee are of the view that it is hlgb time that the Q),emmeat 

Initiated. DOW some Dl'Ient steps to systelPatiClllly re-assess the value or the 
assets of Indian Nationais/Migrants in Bangladesh seized by the entwhUe 
Government of Pakistan ·and cOD!ider· the feasibility of making tbele 
"ex-gratia" payments at a rate bigher than lS % of the re-assessed value of 
verified claims without giVing any consideration to the vaiue of assets or 
Pakistani Nationals seized by the Government of India. The Committee· .. 
that the Government will commence the work of re-aS8e1!i8Jng the value or tile 
aeized properties immediately and inform tile Committee within 6 IIIOIIths of the 
presentation of the Report about the result. of the re-assessment ad the 
decision takea for upward revision of the rate of ex-gratia payments In the 
1ipt thereof. 

1.37 Speed oj dislosal:-Asked to state the position of disposal of 
claims of persons who had lost or left their properties in erstwhile East 
Pakistan in the Office of the Custodian of Enemy Property from its inception 
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apto the dole of 1.." the MiDistJ:y of Commerce in a written answer for 
tho Pidence stated, in the first instance, that the position in respect of both 
f'ormer BaIt Pakistan and West Pakistan u in October 1988, was as under :-

(I) Total oIaims fCIIiltOrOd 
(R) 1\)tal daims dltposed of 

((Il) Total dorm1Dt cases • 

(ir) hItIIiw ~. : 

• 57493 

2682j 

20100 

<a> Cues where doc:umentaare available 5600 
(b) Cases verifi04 bJ tlle Panel Yemben but awai_ Panel Chair-

man's approval. . . . • • • . . 1120 

ee) Caaea where documents not I\Ibmltted 5850 

Toeale' (a), (b) ACe) • 10510 

1.38 The Ministry farther informed the Committee that year-wise number 
of claims where payment was sanctioned was as under :-

-----
Y ... Number 

tt72.T3" • 350 

- J.m.74: . 560 

1974·15 · 2SS 

1975-16 · 406 

1970m · 590 

Im·18 454 

1978·19 1,901 

1979-80 · 1,922 

1910-81 2.171 
lSt&l.&2 3,694 

1982·83 2,828 

lt83-t4 551 
tslI4-BS 68 

-1,.,..6 · 437 

1986-81 · 430 

~9"..as · 925 

19,350 
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1.39. An amount of Rs. 61.42 crores is stated to have been disbursed by 
the Custodian upto 31-12-1987 under the Scheme. The Ministry has claimed 
that "on an average tho disposals are around 250 cases per month. At this 
rate the balance claims are likely to be disposed of in next 2 years ....... . 
Majority of pending cases arothose where documents have already been filed". 

1.40 As to the position of claims pertaining only to persons who had lost 
or left their properties/assets in former East Pakistsn the Ministry it has stated 
that they had been able to dig the Minister's answer to Question No. 788 dated 
17-6-77 on the number of claims pertaining to West Pakistan and the East 
Pakistan according to which the number of claims for West Pakistan was 1407 
and for East Pakistan as 55,561. According to the Ministry while the overall 
number of claims relating to West Pakistan remained of the same order, for 
a detailed analysis of these claims in respect of East Pakistan, as desired by 
the Committee, "a special field analysis would have to be made based on 
scrutiny of all claim'> files numbering 57498". 

1.41 The Committee regret to note that whereas tbey spec!fically asked 
the Ministry of Commerce, throulh Ministry of Home Mairs, to supply 
data reaardlnl the disposal by the Custodian of Eaemy Property of "claims 
of refuleM wlao had lost or left tbeir property in erstwhile East PaIdstaa", 
the Commerce Miaistry supplied to the Committee the consolidated fiFes 
"in respeet .f properties both in West aad East Pakistan" wIthout s,.dty-
i.1 so ia Its writte. reply 10 the first i .. taace, uatU tbe doubts "ere expr .. 
sed ,by tbe Committee after evideace and ex-post facto clarificatio. was 
aiven by the Ministry. The C08lmittee feel that the officers In tbe Mlaistry 
of Commerce should have been careful In replyinl to the question posed by 
the Parliamentary Committees like Estimates Committee so that iDaCcurate 
Infol'lllation transmitted hy the Ministries to these Committees does DOt lead 
to serious compHcatleas in either Hoase of Parllameat. It is hilhly desirable 
that utmost importance Is accorded to the Information to be supplied to the 
Estimates Committee and tbe Ministry should ensure th.t omissions of tlail 
type do not recur In future. While the Committee lUldentaad tIIat the 
majority of claims peodi"l or Iyiq dormant In the oftice of Custodians of 
Enemy Property might pertain to the Indian Nationall/mlp' ... tI from former 
East Pakistan roaghly en the pattern of aaswer given to QlHIIItioo No. 788 
on 17-6-77, Mlaistry of Commerce coald bave m .... iM to obtain from tbe 
CustOdia. or Enemy Property tbe ftgure8 rel.dng'" the .foresaid category 
of clahIlaDts .. desired by tile CommlUee because the requillte lafomatiea 
had to be collected from a sIqIe source O8Iy i.t!. CIIItMian of EIIIIDlY 
Property .... Ito ext_,. fteld st.ly /8U"ey w .. req.irecl for the purpose._ 
elaimedby the Ministry. Tile Co.mittee, therefore, deIire dlat the .... t 
data relatine to the am.ber of clai .. pertain'. t. I .... ' •• NatiaMtslmlJruts 
from former East Pakistan registered with, disposed of by, and pendin& with. 
tbe Custodian of Enemy Property should be compiled by the Ministry of 
Commerce and supplied to the Committee within 6 months of the present,-
tion of tbiI Report. 

1.42 Pending Case.f:-Asked to justify 1120 pending cases, "verified 
by tltc Panel Members but awaiting Panel Chairman'S approval" . and 
3600 pending cases "where dowments are available" the representative 
of the Ministry of Oo,.., ..... --rce stated dUring ovidenccl-
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"As far as 1120 cases are concerned, the previous OSD who was 
the Chairman of the Panel Board which verified the claim5 re-
tired on 1-4-88 and the new OSD has joined the office on l-()..ll-
88. He is now looking after these cases. He wJJlhave to satisfy 
himself that .the parameters used are 95 per norms and these 
cases are to be sent to the Ministry for issue of sanction 
orders. We would request him to put his best even on holidays 
keeping in view that so many cases are pending to get them 
cleared as fast as possible. 

As far as the cases where d cu ~ts are available ar.e conoerl'led 
these are cases which are allocated to the Panel for ,taking ~p 
verification. It .is not that thesflcases are just lyin,g there. There 
are cases which are cleared ·by the Panel and st'ntto the OSD. 
These are under process". 

1.43 The reason advanced by the Ministry of Commerce for 1120 pend. 
inJ cases "verified by the Panel Members but awaitin& Cbairmau's approval", 
".-ely, ttlat the 0.8.0., who was the Chairman of the Panel ef· Memlters, 
retired on 1 .... 1988 ucl his successor wu appolated on 10.11·1_ i.e. after 
a .lip of more than 7 months is iadkatlve of tile fact that the Mtaistry of 
Commeree is not seriously concerned regllt'dinl sPeedJ' tlisposal of theJe 
cItb*I by the Custodian of Enemy Property. It Is ·i.,....tive t8 NSOrt te 
a'vance plarudnl in this reprd so that the vaea.oete!l created 10 Panel 01 Mea· 
hers of the Custodin ofEaemy Property on accollnt of retkftlent or transfer 
etc. are filled promptly aDd the claimants who have preferred then-clallDS to 
the said Panel are not made to suffer for dO fault or theirs. 

1.44 As for Ute 3609 peldiq eues _re "d ~ts are af.lilable", 
tbeCOIDIIIiMee fail to appreci_e the ju&tificadQ .. of ~r _,Ditude at allY 
point Gf ti_ in view of tile MiaiJtry's claia tlaat "OIl aa avec. the 4ispOilb 
aN 1II'01lDd 150 eaMS per montb", espedaJly wbeD tile Ilwubu.of Panel MelD· 
ben is I'epolted ta :have ,",earalsed frcu 8 to 18 ... ~ II lllt olUce :y 
Ibifted &om Beaabay to Calcutta. F. the s..., reasoDS the C-.-ee 
"I.d the ...... of .C88e8 _posed of each. ye&l from 1983-84 &0 191'''' 
.. rerypool' ....... tbe MiniMry to w.e _aeat .te,s t9easur'. that aU the 
claims Pen6Ia with daeCuatediaa of Eaemy PlOperty, espeeiallytbeee whereiD 
all tile jOCDteDts U" .~ailaIJIe, are 1'eI'ifie4 •• 4i&posed .0( witIJ ex ...... ry 
,...nitwIe. ~ moM of tbtse cla_ JIl.Y ,ertaja to people of.\liJ.w ill-
emu lfCIups ..... 81'e DOW IP'iDflio iIMII&eIIt drwmsta.ace&". 4 is euelld_1 
tilat aU IQcb cl .... fare ..uw witll ...... eapeditiea. In :.e. epWiq of 
tile COllI..., .... ...., ,. seUleIQeIlt of IIICb claims _ul4 _ de ... · ad 
precise Ii .. DO -.. fw ..................... ataf -11'1". 
1 .4S lrregulariJies in I!isposal: Explainirig the steep decline in 

the sanctioning of these claims from 1989-84 onwards' the Ministry 
of Commerce has stated in a written anSwer that· ··em started an 
inquiry against one Shri S.K. Dasgupta, the then OSD and panel mem-
bers, etc. in 1983. This adversely affected the verification work as 
all panels became extremely cautious in the verification of documents. 
otc. cal once again started the inquiries against tbe new OSD and 
panel members in 1986". Outing evidcAce the r"proSCntative of the 
commerce Ministry elaborated further:-
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"The problem started for us in 1983 September. The first 
case was bOoked by CBI against the then oBQ in the 
Calcutta otfice. Then investigations started. Members also 
became flightened and they stbpped work. The then OS}) 
asked for repatTiation to his cadre. So immediately the 
work suffered. 

Thereafter he was repatriated and a new Officer was selec-
ted. He joined in June, 1984. Then we devised new proco--
dures asking for identity cards because earlier report was 
that someone had impersonated and taken away the 
money. So we asked for the identity cards and we also tpok 
an affidavit f~ the claimant saying that he is the claimant, 
~ has got brotherS, sisters, etc. who are also entitled to the 
pr Operty along. with him so that we can ensure that the 
number of perSORS with the claimant also get their share. 
Then we took some steps for increasing payment to the 
panel mombers giving them assistance etc. Progress started 
picking up. 

But once again in the month of February, 1986 the new' 
OSD unfortunately had a case registore4 against him and he was 
called for investigations by the CBJ. And once again this 
made the panel members shaky and they became very jittes:y. 
Then we had to console and c~i le them and convince the'rit 
that these are the routine things. But at any rato the 
GG'Vemment bad no other method of veryfying these claims 
The documents which are produced from the then East 
Pakistan ,were in Bengali and only those people who have 
t he background of Bengali languaae and the background of 
accounts especially cultivation etc., were able to handle things 
and therefore it could not be possible for us to dispose them 
of. These arc the main reasons why there have been set 
baeks." 
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1.47 It is disQuletiag to note that some Officers oa Special Duty work-
ina u Chairman of Panel of Members of tile Board of Casto4im of EIlE'IIlY 
Property aad some Panel Members are allepd to have accepted and certified 
false or forged claim, preferred by private parties for IIICb bap "OUllts as 
Rs. 1,52,l58, Rs.3,26,000, Rs. 1,46,761, Rs. 2,27,037 and Rs. , ~,  

and cases bal· to be launched against the officers conceraed by tile Central 
Bureau of Invesdption. The Committee recommend that eases wblcb are 
pending in Courts sbould be vigorously pursaecI so tbat the charged oSldals 
are punished in accordance with the law. In the cases where departmental 
action is neeesaary, departmental proceedings sbould be Initiated promptl, 
and exemplary punishments awarded to tbe clelinquent officers and Committee 
apprised accerdiagly. It is also desirable tbat the existing loopholes in the 
procedures for verification of claims in tile oftice of the Custodian of Enemy 
Property are actually plugged with a view to make it difficult for officers as 
well as claimlUlts to indulge in acts of rampaat frauds as have come to the aotie. 
of the Committee. 

1.48 lbe Committee cunot bIIt express tIlelr anguisb that tbe Ministry 
of Commerce bas cited the IlUUlcbing of cues by CRI qaiast corrupt offi-
cel'll of the Custodian of Enemy Property to justify tbe slow disposal of claims 
each year by the CUJtodian from 19B1-I4 oDwards. De justification pvea 
by the Ministry relating to slow dilp088l. of claims does BOt appear to. be con-
Ylnclag. The Committee deplore this lItCItude and recoJllDlell.d that "bile the 
Ministry of Commerce should not hesitate to bring to book the corrupt officers 
fa the Custodian'. oiBce at the earnest opportunity, aD possible encourage-
ment and incead, .. should be provi4ed to the concerned officers for eflideat, 
objectm and speedy disposal of claims or l1ldian nationals!lBiarants whole 
as.s ba" been seized by the Government of Pakistan so that tlaese natloals! 
milmllts are not put to undue baraumeat. 

E. Expenditure on Relief and Rehabilitation 

1.49 Central Government is stated to have incurred so far (November, 
1988) an expenditure of Rs. 745.56 crores on relief &ond rehabditation of 
migrants from former East Pakistan. From 1964-65 to 1986-87 exptmdi-
ture of Rs. 198.70 crores was. incurred in the form of Grants-in-aid, Rs. 
34.70 crores as loans and Rs. 291. 56 crores as direct expenditure. Besides, 
an expenditure of Rs. 291.16 crores was incurred upto 31-3-1987 on relief 
operations in respect of refugees who came in the wake of liberation war 
in Bangladesh during the period from 26-3-1971 to 16-12-1911 and subse-
quently returned to Bangladesh. 

1.50 As regards the amount of loans. the Ministry has stated thal 
"on the recommendations of 8th Finance Commission, the outstanding 
balance against various State Governments as on 1-4-1985 of all rehabilita-
tion loans satlCtioned upto 31-3-1974 and entire relending loans sanctioned 
from 1·4-1974 to 31·3·1984 were written ott" 
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1.51Accordoiq to the MiDistn' the followil18 amounts wQreexptnded 
as t~ on aocounls of miarant& ~c  Bait Pakistan durina 1964-·65 to 
r986-87 ;-- . . 

(Ib. ,in cront) 

Years Grants 

1964-6S Il.OZ 

1965 •. 66 . 6.4.1. 

1966-67 $.98 

1967·68 '.6Ji 
1968-69 13.06 

1969-70 • JO.JO 

1970-71 13 .• 

1971-72 8.79 

1972-7] 6.38 

1973-74 6.1'1 

1974-75 • • t.Il 

1975-76 9.86 

1916-71 7.46 

191i-7S' 6.84 

a.8S 1918-19 
., 

'. 

' • .26 
1979-88 -. n ., . 

" 

:6.J' 1980-81 
, . , 
.. " 

1981-82 
. .., U.,. 

1982-83 .- ~ 

S.M .. 

a.43 1983-84 
.. " . 

1.19 1984-85 
. , .. . 

-, 

1985-86 6.40 

1986-81 7.03 

TOTAL 198.1'0 --
1.52 Utilization of Grants: Asked to indicate the extent to which 

'expendinn incurred each year in the form of grant·in-aid was suppor.ted 
~ audit certificates (i) without objections (ii) with objections, and (iii) 
the extent to which audit objections have since been settled, the Ministry 
hustatedm a written answer that as per earlier procedure, the Slate Govern-
meats were claiming reimbursement of Grants-in-aid, through the State 
AGs. on the basis of audited figures during the first three quarters of. 
lDaacial year. For the fou..th quarter, however, thrY were ciaimiq the 
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anticipatcc:l expenditure without prior audit subject to necessary readjust-
ment after audit in the course of the next year. According to the Ministry. 
this procedure continued upto the year 1968-69 and thus no audit certi-
ficates are due from various State Governments upto that year. The MinistI')' 
has further stated that as there were lot of difficulties in prior audit of the 
expenditure. the above procedure was revised in c nsu ~ti n with C and AG 
oUDdia and the State Governments were allOWed to claim reimbursemtnt OD 
the basis of anticipated expenditure during the last quarter. They were, 
however, to furnish audit certificates later on half-yearly basis. According 
to the Ministry, "No separate statistics of audit certificates furnished 
in the case of displaced persons from former East Pakistan from 1969-70 
to 1987 are available." 

1.53 As regards audit objectic..ns, the State Governments are stated 
themselves to be taking care of the same and the objections are not, general-
ly, helDg communicated by State AGs. to the Ministry which has asserted 
that the State Governments themselves are to ensure expedi tious settle-
ment of audit objections. 

1.54 The Minj~tr  has furnished to the Committee the foJIowing r .,tate-
ment showing amount reimbursed to major States during 1969-70 to 1987-88 
for various categories of displaced persons and repatriates and audit certifi· 
cates furnished by them against the same :-

(Rs. in erores) 

Amount Audit 
State reimbur- certificate 

sed received 

Andbra Pradesh 3.64 3.51 

Blbar 5.02 4.96 

ICarDataka 2.50 1.63 

Madhya Pradesh 16.34 13.76 

Oriua 77.41 55.59 
Oncludos amount reimbursed for Potteru Irrigation Project) 

Tamil Nadu 26.86 24.12 

R.a.juthan 23.43 23.18 

Uttar Pradesh . 3.12 2.08 

West Bengal . .  .  . . .  . . 123.91 64.68 
(Includes expenditure on evacuees from Bangladesh) 

Gu,jarat . 3.S3 3.05 

Assam 7.14 6.46 

Maharashtra 7.43 6.01 

Mesbalaya 14.61 12.08 

Tripura 21.87 21.57 



1.55 Asked durin, evidence whether the utilisation .of Cer,l.tral assi .. _DOe to the State Governments with reprd to migrants from former 
Bast Pakistan was being monitored by the Ministry on'the basis of audit 
GOtti1icates, the Financial Advisor to the Ministry· replied :-

"Audited Certificates are being insisted on for: the portion of "ants 
(in ... id only). For the loanp0l1ion we are not imistiDa OIl audit 
OIlti8cates ... 

1.56 When a.ked as to' how the' Ministry ensured, in absence ot spot . 
• ification that funds provided by the Centre for rehabilitation of 
_'arants were not diverted for other purposes, the. Home SecretarY 
uplaiDod :- . . 

"One way is when the State Government gives you the veri-
fication report. When they say they have spent this much of 
money, we have to take them at their f.co value. If the State 
Government has not made the correct statement, the audited 
statement exposes it.'~ 

I.S7 Asked whether the audit certificates were being received by 
the Government within a rea'lonable period of time, tho Financial 
Advisor stated that the certificates como to departments "any time 
from one time to 3 years." 

1.58 Referring to the amount of Rs. 64.68 crores only for which audit 
eertificates had been received so far by the Ministry, as against RI. 

1123.91 crores reimbursed as grants-in-aid to-West Bengal State from 
1969-" to 1987-88, the wintess replied:-

"The amount which has. been mentioned is for acquistion 
of land for on going projects where I,Rs. 85 crores will be spent. 
No loans will be given as this grant is for the regularisation of 

the squatters colonies. It will be completed in a period of four 
Jears and the total expenditure will be Rs. 8S crores. But with 
the amount that we have released the State Government has only 
set up the infrastructure by acquiring the land. We will find 
out the progress of expenditure and. on the basil ot that the 
demand for 1988-89 will be released." 

1.59 In a post evidence note. the Ministry has explained the rcaSOD. 
for Dot mainlaning the statistics regarding utilisation.of Grants-in-aid 
with reprd to migrants from Bast Pakistan in the foUowins words :-

''The Sf ate Governments are generally. slow in seading the 
olaims and also considerable timo is taton in audit of the expendi-
ture. Further, whereas some State A.Os, u.od to. issue co.DIoli .. 
dated audit certificates. others u~ed to do it in a piecemeal manner. 
Also, while furnish ins the audit oertificates, sometimes, lOme 
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' .. '-\(l'.oombi4Od.tbo.audit .. certificatesfor r~ tli~ rtej li~~ f  of. 
, .. DPS/l'opatriites with the r,iu)l that it' became dt1Jicblt to' ~c p' tho J 
'dist~~ a ,,~t J ~se.  ~eep~ li t~se "ifticulties .in vj'e)i~ t ie  
posltion was revlew(l by us and with the approval of Comptrol1et 
& Auditor Generalofindia, the procedure was modified from 
lt981 .. 12, •. ! 8 '-'tmeed . ,.l!Ofo.m&-of audit,'ocMibto, ~as pres-
Icri" t t ~ tate "raaeats aatle ,~ s. ·'DueitOt,lherea-
sons explained above, no statistics re l'rdin " ti~cates. 

furnished by State Governments separately for DPs from former 
East Pakistan, could be maintained." 

l.~ In the case of the amount of Rs. 123'91 crores released as.grllqts-in 
o.1d (to ' ) vern ~l t' ~f' e ~ert al . 'during' 1969J70to:·Pn.7LS81 tor'1Vbich 
Ill.ldit ce1ti1icilteshad 1Yoen rece'ived f ot"lU ."'-68 orMes -enly; the I Mifttittry· 
has . stat~ . tHat h hibiud es" au' I8mountof lb. ; 11()' 57· orores, "1thiefto,,,S'l 
released to them on account for expenditure on evacuees from -1tangladdt!i., 
As per information available with the Ministry, an amount of Rs.21·34 
crores was lying unspent with West Bengal Government. Efforts were 
lI1IWo ~ tl J. ent ... et.o lOQover, thillamount bllt the State Go.ernJPcmt filed a 
cale Wltqe II ~ urt. Tho.matte-r was referred to .utnlsij:"Y:Of. Law and 
bas66 0111 tbelr,advice,.IUl amoant of II~' 14·53 crores ·has.since·,been ad-
j ... dHIsa.inst t.a.uspent balance, and. only analD.Ollnti>fRs. 6.81 crores 
still remains to be adjusted. the Ministry hasJurhtec jnfQl,med the 
Committee that against the expenditure of Rs. 89·23 crores incurred by 
the Government of West Bengal, the State A.G. has admitted an expen-
diture, of'Rs. SS'8OI'ororee oaly .. ,Rest of the,expendu.l"eis r~p rted t l be 
_or. objeotion. . .The .Go"'e.tnQlCnt 'Of W cst Bengal is' Stated to, be. ma kiDg . 
eft'ortsto,\settlctht\seaudit ol>jootions. In,tbe latest reference received from 
them by the Ministry, State Government· nlJve . intimated t ~t objections, 
covering an amount of Rs. 14·41 crores have been settled. The confir-
mationlfrom 'A~ s, bOWev.ef,; a:waiced,by,tbe Miaistry. 

, Il~  <.J)IriQ,J . 9l6~ . Ian amount of ,'&s. ,125.11 lakhs is , tat~ to I, 
have been released by the Ministry to Gowernmen( of West e~l' 

as grant-jn-aid for acquisition of land in the squatters' colonies etc. As 
per .procedure, the .e~penditure during first three quarters was reimbursed 
on the '~is of actu~ expcmiit'Ure;f'eported by the State Government 
ao.d dUriq the fourth·quarter, on the basis of anticipated, expenditure. 
A~ reported 'by the"State' Government, out of the fourth quarter's antici-
pated' ct ,th. ~ ld"utitilethe entire'amountrexcept for Rs,1.96,760/-. 
hi'sun~pcnt amount· is stated to 'have been a9justed agai.nst their claims 
dui'i~ 9 ~ . 

1.621 Dr'Jril'lg;' 1'987.88, an tlmount of"Rs. 163.75 lalchsincNdin.g the un-
spent amuuntof Rs. 7,96,7601· \¥aHeleased· ' t ~ et . to·Gitvunment 
of West ~n al towards exp;:nditure on staff and on acquisition of 
land. ACI:ordin$ tp the Ministry" the amount released was Rs. 9.31 
lak'llhsJ-iC!ly,: than What was claimed by tbe State-Govet1nmont. This-was 
dc;ne sinCCf th ta~ G.,ycrnm,nt had not furnish.:dcertain.darifioatiolU 
s u ht' )~theJ ' MI~i6t . l'h~ ~lIle are stated ,t~'havc' now :bcen.'· (at·.., 
nished altd the clalm of the State Government lS dnder consideration 
"Thus,' it DUll' bcueell t&at rto a l~nt  released, ,durill3 198647 and,1987 -88, 
is .lyiq 'l;uspoat ithth t.he ~e lIn ntan'd.the~u~ti n pf any 
rcc»Y." ..... DOt "'e." 
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1.63 The Committee'flftflt'ftry llSfeRi8Il.iDg'dlat'wbU. buge amollDts 
bIlve been'. pronded by. the Centnl, Ge¥erllllllellt . as grutH"''' to., States 
for RehabiHt.t68a of Mixraats. ...... fonner East Pakistan dorias tlae 
ea~ ftom 1iJ164.,65· to ~ . oe Relaaltilit.-Joo Division of the Ministry 
of Hom"",Affairshas iDOt, alltheRtic inforlll.tio •. "latini' to ,the utilisation 
of tbese-lI'ants. The Co .... lttee,feel,t .... tile responsibility d the Gonrn-
"-cannotbe eonsldered ito.be owr'jlltafter reimN,siag to the St,&e Go-
ftI'IIIIleIIts I tlte ....... ts for afoJelaii migr8atL It, is .•• -. elfieDt.ii41 .for the 
Mbaistry to treep · .. -coDit.at __ h -GlRr.'the actoal ..... aH_lOf tltese funds 
by each Stllte from year to year.. ·ltis dllqui.tiDtvte I noM : tMt tbe Mini~ 
try has continued to abdicate its own responslbiUty by leaving the matter en-
dftIy to th.--s_e Aecd ~" ' tate G ......... ts ~lIed, 
... itot'aetelnp.-to"llloaltor the .... is.ti .. oI ......... i.Gr ...... el'eD .oll aa 
~~ a'is~ Tbts is clearIyindic.lve-.ef. flldt .... tbe iJsue "'SIIot 
b .... '·l:i*n .. Serious' au.llttoD! ihlelerYfd. While vie "~ ·dais -sku. dOD. 
wiIr:.,..at C8llCent, tile Com_ .. · desirMUfth. Millistr)' ..... iauaedfa(dy_ 
take appt8pl'late st.eps Itocompilel dlllt' ............ t."a~ual . e ~nt .~  
which the Grants-in-aid of Rs. 198.70 croreS disbursed by if during the period 
1964-65.te 9 6 J r.af r.esaid ~ ti.lJ.ve heeD· factlLBlly utiUsed by 
sWe, . e~ial. aad IUlIliSbthi..t iar_mation .ethe Commlttef po9ith-ely 
W'JdUo,(i. ~ s fthei""~ati ll f.tlaisft,prt al ~itlit t statistil'al, .... 
for_ijbnrelatlDll ta-tbe figues of .expe_ituroJapportel by.AUC1it certlfJ~' 
aqd:tbe amOuQt.<Jheld wader 0bJactiOD;..uiUsetl.or surrendered. .  , 

1.64 The Committee note that ou.t or; Rs •. U3.'91· crores SPCoil' 
tioned as Grants by the Ministry to West Bengal Governmentdarhtt 'CIie 
period from 1969-70 to 1987-88: for, v,nous categor-ies of displaced per-
SODS and repatriates, audit certificates have so far been received by the 
Ministry for. Rs. 6~.6 . crore only (i.e. 52%) .aDd out of Rs. 21.34 crores 
lylDX unutiJise61 hy the State Goverameat "as per information ava "able" 
wlib tbe Ministry, _ •.• m of s.l~  'ft)re ~ bu since been a'djusted: 
and 'ail amount of Rs. 6.81 crores sml remains to be ~dJllsted  'J1te CommiHee-
farther note that against the expendftare oftts. 89"23 't~r res actnlllly-inclII'I'edhy 
tbe Stat.e Government, the tlt~ -Al(Yt ........ IHId .... expenditure of Rs. SS .80 
crores ODIy and form out of tbe. ....... expenditure of Rs.33.43 crores, 
Objectioal-"Mrlat· .. · aBtOUllt 01 -Ri.· 14.41 ft'8N8-OBIy. ue. reported 
by ~ State ;.Gc»veqament to h.ve been settled, but lie. awaitlJlg r n~, 

li_ .... !Imm ti8tate A. G., leaving the ballllce of objected expendit_ 
of'Rs. 19;02 crores stili unsettled • 

. ,1.,65 Sioce,tlte amount of grants to the State of Wnt!lenfl8' is subs-
tantia! and Jposition of utilisation certificates is far from satisfactory. the 
Committee ufIe·that vigoPOus . measur9 should be IdfflaW'bt-·l'Iae·Ministry 
to. obtain aueJit certificates for the entire amouDts of the GAD(s, tp. ~cc,,
rately assess, in conjunction with State A. G. concerned the amounts 'Of 
th ~af esaid Grants (i) utilised by the State Gove.--t · ..... ;.IUCGDd .... 
tiional audit certificates (Ii) expenditure thereof objectC41 to by Audit and 
steps 1atm. to ~ ~ objections, aDd (ill) unspent balances thereof lying 
witlt. State t't ~ent. Steps should also be taeo to readjust/recover 
these balances. The Committee woul4 like '0 be apprised of tbe latest posi-
tioe. ¥,J, this· feI8I1I.- . 
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F. Per capita Exp,nditure on Rehabilitation 

1.66. Asked to state the per capita eXpenditure incurred by 
the Government so far on reh9bilitation of Migrants fron formor 
East Pakistan, the Ministry has stated tlll't on 41'17 lalch old mig-
rants and S ·14 lath new migrants, an cxpooditure of Rs. ~ 6 
orores has been incul rai. which e1C(")udes the expenditure incurred by 
the Ministries of Urban Development, Health and Family Welfare 
and Commerce. The per capita expenditure on dispJaaod persona 
(rom former East Pakistan thus works out to be Rs. 1609/-as far 
as Rehabilitation Devision is concerned. 

I.G1Tbe Committee note that an expenditure of R .. 745.56 crores .... 
Men Incurred by the Govermaent 80 far on reUef and rehablUtatIa. of Old 
ucI Ne" Migrants from forMer East Pakistan excluding the eX(Mlld'" 
Incurred in this regard by the MiDiltrles of Comllleree, Urbllll deYeIop-
meat and Health aDd Family Welfare, bringing the per capita .~ 
tare on former East Pakistan Migrants to as madl as Ra. 1_1-. 

1.68 'The Committee, recommend that Government moald "odt oat 
'ert early the total expenclltare incurred by the Govmunent &pto 31-3-1988, 1adIId'" that of the Ministries of Commerce, Urban Development and Health. 
and Welfare on relief and rehabilitation of migrants from former East Pakis-
tan as also the per capita eXJ*lditDrebased thereon, for Informa ti_ 
of the Committee and incorporate the same in subsequent Annual Report 
of tbe Ministry of Home Aft'airsfor information of the ol1aniqtioas of 
miJrants from former East pdistad. 

G. Plan targets and achievements 

1.69 The Ministry has s.upplied to the Committee the fo llowinl four 
tables on the targets, achIevements and reasons for shortfall! in reba. 
bilitation of migrants from former East Pakistan (rom Fifth Plan onwards:-

S. Items 
Mo. 

1 New Migrants 

(i)· PIF1'll ,PLAN 0"4-79) 

JI!N'ANOAL 

(8) Agriculture . 

(b) Non-8,riQlltme 

2. Old Migrants • 

I. J)aDdakaranya Projeot 

(Its. In crorea) 

8.'2 1 12.04 

4.99 J 
8.42· 4.Jl 

2'.'" 35.41 

45.41 !i." 
.Ooos not i ncludc R •. 8.68 crorcs fQr 'Other facilities' Il der~id"aJ  problems In W., 

:'feDial. wbloh h'ld hoeD fraDsferred to other Ministries. . 



S. 
No. 

Items 

l~Mi ra t. 

(a) Aaricu1ture . 

. " .. (b) Alrlcult~re • 

2 Old Milrantl . 

:,3' .l>lndakaraa:ya Project 

27' 

PHYSICAL 

------

(No. of families) 

5,881(1..) 

.,801 

'706 

5,389(1) 

.~ 18.m-, 

(A) ~alJis du, to land not b:ing made a vailabie by some of the State GoVerftIDIIDta 

(D) 'Shortfall was due to l.lrg:-scale desertion of the ramilies and their late retUrD to the 

I. 

Project. ' 

Item 

(ii) ~ A  PLAN, (1979-80) 

FINANCIAL 

No. 
AWro¥ed Mtaa1 

" ' ... ~ .... BxPetd ..... ~ 
, .. :',:\ I ~ • 

. f ~ .. ~ 

(Ra.1 D ororoe) 

1 New Misrants 

~~ ~ tl ie } , 3.31 2.'2 

~. Old MlsraDti • 0.67 0.'" 
~ : ,~aacla ara a Project l'.Ql ~.~ 

.. ...--.- . 
~ 

20.00 '0.77 
,  Q 
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PHYSICAL. 

$: Items Tlll'Jet 
No. 

Ac~ 
ment --------------_._-_._----,------

(a) -Airialltllre • 

(b) Non-:tgriculturc • 

2 "Otd'Miil'ants • 

3-'DJndlkaranYfI'Project 

R'"ons for sh(Jn/aUs : 

(No. Of families) 

7S8 S06(A) 

34'S' 'l27(B) 

M~ ' 305(C) 

2;100' 207(D) 

4,4" ' t,14' 

(A) o lie to -lalldnot having b:en made available by. somoof· tb.-
State Governments. 

(B) Shortfall in achievement was due to slow progress made by the 
State Govts. in implementing the schemes. 

(C) Shortfall was due to slow progress .in acquisition of and due 
'10 -legat :e<mplicatiens. 

(0) The resettlement programme during the year under report was 
curtailed in order to supply'bUUoeks' to ,deserter returnee (am j-
lies. 

'··.:d 

(iii) SIXTH PLAN (1980-85) 

FlNANCAL 

~. hlhl " f ~ Outlay 
w 

Items 
NO. 

1 New Mill'antl 

(8) Air+eulture . 
(b) Non-agricuiture 

".Old Migral'lts • 

§i·llehabilitatfoll'·Industries Corporation Ltd. 

It'-naDdakaraDJB Project 
'''«'0. ~,' 

\ 

(RI. in CIrOI'eI) 

3;'iF\. 
f !«)!: 

11.86 

0;'10 

79.67 

5.83 

'1." 

'f .1" 

59.90 



S. 
No 

il ! ......... *t. 
<a> ~ ture... 

(b) ,...-aariculture 

'!..'2f ~Id Miaraata 

;13 ''Dandakara!l)ra ProJect 

.~~ ------
~as "s for shortfall S  : 

,)\, 

(A) Shortfall was due to non-availability of land in Uttar Pradesh 
sndM~a. 

(B) I ~e to shortage of urban land w.ith, ne~ .. ry: i fras~t~  ~a~i
lities and closure of Madan SplDrung Mills where the families 
were to bet settled. 

I (C),.MaiMy,'due' to slGw'pl'ogms:in acquisiaient'C)e lawHbr' "ex:.camp 
'iitC'famrHes tiae to lei" I OompUcatioaIPaaduluo1o .• w,lIerifica-
tion of eligibility of enclave migrant families by Government 
· of West.BoAlt&l. 

(0) Mainly due to slow progress of reclamation . work <AYillf-to shor-
· ..,., f~ labour. for mauua} reclamation and encroachment of re-
• c1ai1lod '-1.by.,.tribal&. . ',,' , . 

>(iv).".&WiNJ'H PLAN(l9a5-90), , 
:>II( 

F'lNANaA1. 
_________ • _____ l_,', 

d 

"1 ~ " 
';w 'AtIri¥u,ro . 
~ '~ ~ic tur  

'l! J'bh! ,... • 

~a t .... ' iti .. ...., ........ Corporation.Ltd. • 

';4.::Da_kaIlU,P 'Project 

t t a ~cttIill' ,,: ,. 

'il""-'" I 
l t~f9Ir t, 

"(iii: tn 'CIiritj. '""7i 
.. ' ~ ~, I 

~  ',;' i ~' 
lOit40, ora 

3.JO. 

"0:16' 

) 51:Z1, 

.... 101 
f .. ~. , ., 

.. ~ 
.: ' .. '~ 



PHYSICAL 

S., . 
No. 

ItepJs 

1 Now MiJrants 

(a) AJricultW'C 

(b) NOD.alriculture -

I 014 MJaranti I  ' 

.• ~ a ara )'a r je~ 

Reasons for shortfalls: 

.. 

'30 

Taract Achieve-. 
ment 

(No; of fa li~) 

350', 269(A) 

200 

1.615 

600 

284 

639(8) 

,27t(C) 

2.825 1,471 

(A) Due to non-availability of land and non·formulationof, schemes 
by the vern ~~t of Uttar Pradesh for settlement of the displac-
ed persons famlbes. ' 

(B) Due to encroachment of land by non-displaced person families 
. no families were settled in Bagjola Camp site. AlsQ there was 
difficulty inpurchasind land .as a result of rise in cost of land. ' 

(C) Due to normalisation of the activities of theProjectandnon-avai· 
lability of land for resettlement. .  . , 

1.10 The Committee will deal with tbe reoons for sbortfalls In 
acbIeT.eDt of Plan targets, Sth Plaa oawards separately In the . respec· 
tlTe chapters that follow. ID this par.lfaph the Committee woald like 
to only polDt out la the first Instance, tbe appareat discrepaacy fa the 
arrears of rehahllltatioD as cited hy the Mialstry. la the Prelimiaary 
Material the Ministry bas indicated on 8-1·1988 th.t the namher of ,_1leI .till "awaltiDg resettlement" as oa 3-12·1981 was 431 (UP·IS9;: 
M.P •• lll) of wbleb 103 families heJollled to Madan ladustries fami-
Des aDd tile rest to "Permanent LiabUity Home" families. Ia its t.hles 
_ Plan taraets and ac:bleTeillents, the Miaistry has suhsequently shoo 
.. ac:bleTement of 1411 families IIpto 31-3-1988 alainst a tarc~ of 
lIl5 famUies uacler the, 7th FITe Year Plan, whkh leaTes. as .... ..,. b 
J.354 families still to he rehabilitated aurbia the re.aialDiIi& period of the 
uhl PIau. From this discrepanCy it Is clear that the M1nlgtry' has aot 
lII.eel with the COIDIDIttee the . accurate, figures .. e ~ tile GdcW 
lIl'I'ean of relaabUltation of Milfuts from former East Pakist.a. The 
Clmmittee desire that the Ministry should check lip their fipres ill tltls 
,..., relOl,ethe discrepancy iadl~ated. a ~ e and furoisb to . them to 
tbo .cearate fiCures indicating Tarlons categories of OldaallNI. 
___ IlID ."altlnc resettlement/rehabillt.tion. 
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1.71 Tbe Committee ate particularly distreued to aote that all 
.... the past 30 years tbe Goverameat bas aot beea ole to rebabUi-
tate aU the Old Micraat famlnes who bad mi .... ted to lacH. upto March 
1958 of whom out of tbe tarlet of 1675 families ollly 639 fuIUies bave 
bee. reb.bUit.ted. so far under the 7th Pl.... The COllUlllttee are DO 
Jess disappointed to DOte tbat .dmlttedly there are still 1rr8l1'll of 
reb.bilit.tion even iD n.ndalwaay. Projed established Ia 1958 whicb 
Is still Hi ... admlaistered by tbe Ceatral Goftl'DBlOllt, aad which bas 
aD UbieVelDeDt of 279 famUies so far ... Iast the t ..... t of Q)O famDies, 
.preswnably iacI"-'g Old mill'" families 1Iso, fa the correat PI ... 
ne Committee stroacly recollUlH!lld tbat the Go'fenuaeat shoald aceord JUah 
priority to Iiquid.te the arrears with reaard to rebabilltatioa of ON Mig-
rat f.Wes stationed in .U. the relioDs and the ..... ats of Itotb tile 
categories iD D •• dUar.ny. Projett. 

H. Communicotion gap between Migrants and Rehabilitation Authorities 

I ·72 In tlJ.eir 2nd Report (I 980-BI ) the Estimates Committee 
had observed as under with regard to Dandakaranya Development Autho-
rity :-

"From the reply of Government, it is evident that tbere was 
no institutional arrangement at Sub-Zone, Zone and Project 
level .. to involve representatives of the settlers in the rehabi-
litation Programme and it is only now that Government are con-
templating tl) form Coordination ... Committees at these levels. 
the Commi ttee would like to emphasize that the Coordination 
Committees consisting of representatives of settlers. ~ cial wor-
kers & DDA.officers be set up at various levels without delay 
to review the problems of settlers and acceler?te their rehabi-
li tatioll." 

I .73 Asked whether there were at present any institutional arran-
gements at Sub-Zone, Zone, and project levels for communication, coor-
dination and resolution of problems between the migrants and autho-
rities C::O!lcemed at verious major ~eha ilitati n sites i,n the, c~untr . 
the Ministry has stp-ted that Multi-purpose Cooperatlve SocIetIes and 
Coordination Committees (l.t the Sub-Zont', Zone and Project Levels 
were formed in the Dandakarenya Project, the biggest Rehabilitation 
Project and re,{lresentatives of the displ<'ced persons were associated 
in these CommIttees for the implementation and review of Project prog-
rammes. These Committees helped in resolving the problems and 
grievances of settlers. 

1.74 Tbe Ministry hallo added that in other ca~es rehabilitation assis-
tance is extended to the families through the State Governments. The 
Government of India has sanctioned staff in various States for atteo-
ding to relief and rehabilitation work in the Headquarters/Districts. 
The migrants nr~ free to approach the Rehabilitation Authorities 
at all levels and a 1::;0 approach the State Government and Central 
Government for the redressal of their grievances by appearing in 
person or through petitions. Representations received from migrantK 
;n the Government of India are referred to the State Government for 
appropriate action, This system has proved to be adequate. 
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1.15 f'1'OID the ...... 1 p ............ e 1Ite ee-'ttee it is clear that 
wiIeNas·dIe·eoo...,Uoa Cob...... ........,....sent ..... 4 ...... t 
8IICIen, were for01N ia D"'klll'anya ,Pnject HI 1liiie su ..... /1JIIleS 
for .-time aroaad t9lQ.;81, tltese~ ttees are pnCltie.y defuad 
... in tile Project area. The CollUllitleefm6er IltIte tlIlit .. ......,i-
Iltldea sites outside DandalUnnya Prejeet, tIIeI'e hastlOt .. .een·· an .ate.,. by tbe MWstryfState Gowr •• ent eoncel'Md to hPe u _fi-
·tutioaal uralJllDie. fer com...tcatton 'htweea.......... ad NbatlJ-
Utatton autlleritles dep«adiDg ". solely itt tlth .... rd OR the ...... s· or 
the sid' deployed for TMbiUtation W8Itt orl6e ,·-rr.el8IIl"etf _ ..... t. 
to.,.roadl therebatttlitlit_ eathwitles ·cene..... The " rcem.1Hee 
regard this Bn'l8Ienaeat a. EiIdr_lypoor _ Inadeq .... ia ~"" t the 
wi .... _ .......... ts·to diem ,~tIIe dlflcieIICIelH.GIe,wvrk of 'rMlJi-
Iitation of migrants not only in West ' ...... , llatl.'tbeDlBld4.,..,.: ...... 
and other States also. The Committee, therefore, strongly recommead 
tIIat eilorts sbould be .. de lJy t.berehabllitatto. auahurities ..tel' ... th 
the Central and State Governments at all the major rehabilitation sites 
in the conotry tobave some inatihltional arranaemeot bu:ludiall tile re-
presentatives of mJgrants with a view tQ enable them to place their INa-
liar problems and gt'IevilDces In proper persPective before the rehabilitation 
authorities for speedy resolution 

1. Review oj Relwbi/itation Work 

I. 76 The Minilltry has stated that pending matters relating to the 
rehabilitation of old and new migrants who arrived in India flom 
former East Pakistan ha~ ·been r-evicwedfromtime totime in Ministers' 
Confel:ences, Meetings of officers e: c. However a· 'working Group 
on the Residual Problem of Rehabili ation of displaced. persons in West 
Bengal nbmitted its repori in March, 1976 and its recommendations 
were, by and largl!, accepted by the Government. Details of major re-
commendations and action taken thereon a~ indicated by the Ministry 
have been dealt ,with in the Chapter Oil Raebabilitation In West Bengal. 

1.77 The Committee asktldthe Miniitry whether the Union Go-
vernment had condpcted during the last 10 years any formal and 
intt-grated review of the rehabilitation ofmigtants from East DenpJ 
in all the States/areas apart from the "Report of the Wu·king Group 
on the Residual Problem of Rehabilitation in West Bengal." In 
a written answer the Ministry has staled that the majer ~hun  .of 
migrant families (36, 776 families) was settled lnthe Dandakaranya 
Project and, Dandakaranya evel p en~ Autholiyhadbeen mocting 
('nee oT twice every year to review the progress of schemes. In re-
gard to :he smaller schemes in different States, no fOlmbl commi-
ttees were established but the progress of schemes was taken into 
consideration at the time of Annual Plan formulation. 

1. 78 A~ ed sp~cifical  during evidence why an integrated and 
comprelten"ive review of the problem in all regions had not been made 
by the Union Governm:nt during the last 10 years the Home Secretary 
replied :--



• 
"I would draw your attention to the ex.ercise 011 the Dandaka-
rally,a Project, 1978 done by Estimates COOlmittee itself. Apart 
from that, from time to time the schemes are reviewed b) varIOUS 
mechanisms. If you ask me to identify one particular comp-
rehensive evalua1ion exercise, I would probably say 'no'. There 
was a Committee of R.eview which did sOIne exercise regar-
dina residual problem of rehabilitaion ..... 

1 ." TIle Co.mIttee are distressed to note that wIlUe on GovertlllltDl5 
0 .......... i .. the work ", JelaaJailitadea 01 "OW migrats" is far 
f_ complete iD west BeIIpIt the ,esitian of ''resettlement'' of botb 
old and aew naigraat. f..... former East Pakistaa ID States/areas 46er 
tIaao West .. at is also aot diIferent. 'Be Committee are of tbe 
ftna view daat the .... Cdemeat/rehabIlltati.. of migruts from fonaer 
Ea. Paklstaa caanot be deemed to be full .. complete IIIdiI and ...... 
the Millistry of H.me .... alll (RehabiUlat1oa Dhisloll) categoritaUy . 
.. tilly the 0- 'Ue, .... ether tbiags that aU the Old and New 
MIrfrut faailies claimed to ha,e ben. lettIed/rehabilitated· in various 
pll'ts of tile coaatry ha,e IIeen adnUy allotted homestead pots, thOle .aat families who haYe beea settled an agricaltare ha,e beea 
actually aUotted apicult...... lalld aecon:Uaa to scales prescrihecl 
frea. time to time, ad f.... Olf4ership rights haft been confe-
rred to tIaete adgraa. for both the apkuhuralland and ....... _ ploD 
allotted to them. Soch gut ia'I8es haw heeD side-tnlcked or iaadequately 
auwend ill the material wpplie4 to the COJlUDJttee by the Miaiatry'" 
the writmn ani oral aMwen ,'yen to the Committee duriDl "bleo-
ce by its representatives as will be evideat frem all tbe Chapten 01 the 
Report. The Ministry's refrain all aloll& has been to spin out the un-
realistic theory that only tbe "residuary problem" of migrants in West 
Belllal remalas to be settled. 

1·80 I. view of the abo'fe, dte Cmamittee skollgly rKo ....... daat 
an spen, comprehensive aad iategratecl rmew of the rehabilitation 
of Nth Old... New mllf8D. ill yaria.. parts of the couatry by the 
Gevenuneat of India is IIOW 10lIl over dae ad sltould lie c_ucted widloot 
any farther delay, with a view to discera the .ctual pottitioa on the 
aroud, of miplmts supposM by abe Goftl'nmeat to have 
• ....., Men lIItdeel... merge' wida the maiutream u Use to su,pst 
measures to expeditiously clear tlu! actual arrean of rehabWtatioa work 
iD all the States/areal where tile aU2l'1IIts "'0lIl Ea_ BeDlal arc 
statloaed. The Coaaittee do "ot reprd their Report OIl Dudakaraaya 
Project in 1978 ... sabsequelt exercille by a Geverameot Committee· 
of Keyiew of " Resldlal proIIlamt of NltaWHtation" is 5UhRitutes for tile 
co.,rebtDllve nriew of the pro.... by GoverDDl_ recom-eaded abeve. 
1'be CoaliniMlee desire that immediate steps shouW Ite takea to COIIlmeRCe 
a coaprelaeui¥e review, co .... lete it .11 a tlme-"'" ....... p .. Iiameat 
InC_ell of its conclusioa5'" actiH &Hen .. , the Ceatral Gove ...... eat 
ther._, withia si~ moadts or the "..ation of.. RtpCIft. 

J. Rehabilitation ReClamation Organisl1tum 

1.81 The activities of the Reclamation Orpnisation for reclamation 
of land in various rehabilitation ptojects were completed by May, 1979. 
It was decided in May, 1979 to wind up the Organisation in phases. 
The Organisation was wound up on 30-9-1988. The total expenditure 
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incurred by Government on the Organisat1on upto date is Rs. 23.84 
crores. Between its inception on 1-11-1964 and November 1981, the 
Organisation rtclaimed 71,903,25 hectares of land. IfJ addition the 
Units deployed on earth moving and agency work put in 4,05,174,75 
hours, 

1.82 According to the Ministry, the purchase price of t.he machinery/ 
stores of Rehabilitation Reclamation Organisation transferred to the 
State GovernmentsiDandakaranya Project and Public Sector Under-
takings was of the order of Rs. 27.27 lakhs. "No minimum Reserve 
Price was determined for these machinery!slrores." The Ministry has 
further stated that the D.G.8.& D. disposed of surplus machinery with, 
Minimum Reserve Price worth Rs. 69.94 lakhs for about Rs. 40.49 
lakhs. The Special Surplus RRO Disposal Committee which fLnctioned 
from August 1983 to June 1987 disposed of machinery and stores wilh 
Minimum Reserve Price  worth over Rs. 4.00 crores for about Rs. 97 
lakhs. It is relevant to mention that all serv. ceable machinery lind stores 
were transferred to the vari t..~ State Governments, Dandakaranya Project 
and Public Sector Undertakings. The machinery and stores which were 
not accepted by any State Govt./Public Sector Undertaking, were 
scrap/unserviceable/obsolete and had to be sold below minimum Reserve 
Price with a view to avoiding wasttful expendi. ure c.n slaff. The Spe-
cial Surplus RRO Disposal Committee was wound up on 30-6-1987. At 
that time machinery/stores with Minimum Resel\/e Price worth Rs. 4.06 
Ia.lchs were left for disposal. These were disposed of by the Divisional En-
gineer and Administrative Otficer RRO by inviting tenders which realised 
Rs.3.16Iakhs. Some machinery and stores were disposed of during 1987 
and the balance during June to September, 1988. 

18J The Ministry's contention that the surplus machinery and stores 
of the Rehabilitation Reclamation Organisation which were not accepted 
by lilly State Government/Public Sector Undertaking were "scrap/un-
serviceable/obsolete" is not borne out by the facts. Had these stores been 
such scrap etc, the DGS&D would not have been able to dispose of the sur-
plus machinery not aec:epted by any State Government! Public Sector under-
takings with MinImum Reserve Price worth Rs. 69.94 laUs for about 
Rs. 40.49 laths (57.9% of MRP). and the Divisional Engineer and A. 
mlnlstratlve Officer of R R 0 could not have disposed of similar machinery 
and Stores with M.R.P. worth Rs. 4.06lakbs wblch could not be disposed of 
by Special Surplus R.R.O. Disposal Committee, by inviting tenders which re-
alised Rs. 3.161akbs (77 8% of MRP). In contrast, tbe Special Surplus RKO 
Disposal Committee itself which functioned from 17th August, 1983 to 30th 
June, 1987 disposed of similar mamlnry and stores with M.R.P. worth over 
Rs. 4.00 crora for a pittance of just about Rs. 97 lakbs only (24 3% of 
MaP). While the losses on the basis of Minimum Reserve Price Incurred in 
the three traosaactions were Rs. 9. ~ lakhs, Rs. 90 thousand and Rs. 
303 lakhs respectively totaUing to a colossal loss of Rs. 333.35lakhs, the loss 
of Rs. 303.00 laths incurred in the disposal of the machinery and stores by 
the specially constituted Committee for the purpose is extremely unjusti-
fiable as even a Departmental Divisioaal Enpneer had performed better 
than the former. The Committee therefore, strongly recommend that the 
performance of the Special Surplus RRO Disposal Committee in disposing 
of tile aforesaid machinery aad stores should be evaluated afresh and suitable 
action taken, if necessary, and the Committee apprised of the conclusions of 
the evaluation. 



CHAPTER II 

, ,R.EHABIUTATION OF MIGRANTS IN WEST BBNGAL 

A. An Overview 

2.1 According to the Ministl y of Home Affairs. 4.87.000 . "Old 
Migrant" Families were settled in West Bengal and a "substantial num-
ber" of the migrants in tho State had  "been given rehabilitation assis-
tance 11 one form or other upto " 1960-61. The Ministry has also stated 
that 6 lakhs "New Migrants" stayed on in West Bellgal and refused to 
move out and ac.::ordingly they were made ineligible for relief and reha-
bilitation assistance as the State was not in a position to take any more 
displaced persons, a saturation point having been reached there. The 
Ministry has further stated that although relief and rehabilitation Bssis-
tan.oowas not admissible to these families, no diSCI imination was made 
against them "in regard to regularisation of squatters' colonies approved 
by the Central Government, age and fee concession for employment in 
Government service, medical and educatiollal fRcilities." The nature and 
size oft he residuary problem of rehabilitation in West Bengal is stated to 
have been assessed from time to time in consultation with the State Go-
vernment, the last of such assessment having been undertaken in 1975-16 
by the working group set up by the Government of India. Based on the 
recommendations of the Group, as accepted by the Government, various 
Scheme were sanctioned. The Schemes relating to educational nnd medi-
cal facilities to them havl~ since been completed. Scbemes for (i) Acquisi-
tion of lll.nd for Government sponsored and Prc-1950 p.nd Post-1950 app-
roved squatters' colonies, ex-camp site families, (.i) grant of house building 
loans to ex-camp site fll.milies and (ii i) rehabilitation of families from Indian 
Enclaves in former East Pakistan (now Banglndesh) nrc being implement-
ed. During 1986-87, the Government of West Bengal was permitted to 
allot land on lease-hold basis or free-hold basis to displaced persons in 
urban areas of West Bengal inconformity with their own polIoy in res-
pective urban ereas. The State Government h~s since started distribu-
tion of free-bold titles. Also 607 squatters' colonies set up between 1-1-1951 
and 25-3-1971 were regularised for which the State Government is re-
quired to acquire 142968 acres of land, including lands belonging to Cen-
tral Government Departments, at R total cost of Rs. 84.36 crores. The 
programme is to be implemented in 5 years' time and additional staff has 
been sanctioned for the same. However, from the progress ma.de so 
far, the Ministry expects that here could be time over-run in the imple-
mentation of the scheme. Ag?in the tl\rget of 62 colonies for 1987-88, 
p s~si n had been taken only in respect of 25 cases. As regards dis-
tribution or title deeds, a.gainst the p.nm.1al revised target of 24015 deeds, 
the State Government could distribute only 17096 during 1987-88. 



36 

2.2  Branch Secretariat Calcutta :-The Branch Secretariat of the 
Ministry of Home Affairs (Rehabilitation Division) is stated to have 
been set up at Calcutta in January, 1987 to ensure pr p~r monitoring and 
evaluation of the Centrally sponsored Rehabilitation Programme in res-
pect of Disp)aced Persons from former East Pakistan, in West Bengal. 
The decision to set up the Branch Secretariat is stated to have been taken 
up by the Central Government of its own with')ut consulting the 
State Government in the matter. With thO' filling lSp the post ef Deputy 
Secretal}" in the Branch Secretariat with effect from 5th September, 1988, 
the Mimstry expects tbat the Branch Secretariat will be able to play 
a useful role in monitoring the Centrally sponsored rehabilitation pro-
grammes in West Bengal and also in fceding information to the Mimstry 
through various reports/returns. The State Government has been re-
quested to extend the full coop:ration. 

.~ The following posts have been filled up in the Braneh Secretariat 
on the date indicated against each·; . 

(I) IJ#sk offlc" (2 posts) : 

ODe post was IUocl Up'OA 

The second WI'S titled up on 

(ij) U DC (2 posta) : 

One post wu filled up on 

• The second post was ftUed up en 

(ili) SUn06rop.r (2 po.ts) : 

0IlC' post was filled up on 

2-5-1988 

27-6-1981 

16-6-J9I1 

For the second post a z:oquisitiotl has been scut to the Departmmt of 
Penonncf ud Trainm.. .  ,  .  .  .  . 

(iv) LDe (ooc post) : 

The post was filled up on 

(v) DQftry (one post) : 

Tho po.t was fined up on 

(.,1) ~ 'cr  posts): 

OM post was tiUed up an 

h ~ad post was tilled UP on 

, 27-2-1987 

~9  

11-9-198'1 

2.4 Central assistance to West Bengal Government :-The Ministry 
has supplied the following figures on assistance provided by the Centro 
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to, West, ltei\sal Government during ,the last 5 years of rehabilitation 
mrgrants:-

(Its. in laWaI) 

I  ' 

Grants Loans Grants Loans Grant. loans 

.1983-84 210.28 68.34 77.00 5D.OO 40.80 35.00 

,1914-85 'JO.03 9 ~  (;2.00 ~ .  53.39 55.GO 

HiSS-ali G.T3 74.95 110.00 60.00 21.8j SS • .eo 

19H-87 '629.13 70.«> 90.00 45.00 125.11 

J.9B7-88 791.96 so. eo lOO.74 20.00 155.68 

2.S 'j~ 19&1-&4, 1984-85, 1985.86 aDd 1987-88, l6ticr amounts 
as G.r&atHo.-aid.a.re .stated to have been released to GOYOmn&efttof WGt 
Bl::mtJal depel¥1iu,g on the prqsllCis ma4e by thCDl lnim,plemmtattOll Df 
the .. o.GUoned. sobemei and. actual ex.penditu.rc io.ourred by them. Du1:'ing 
1981-.i4 aci 19B5-86, lcsacr amollilts oC loans are itated .to :have beea .re-
leased for tlae .same reasons. 

2.6 An amoun,t of Rs. 125.11 laJchs is sta.ted to have been relcaEed 
as grant during 9~ , alaiRst tl1e original budset of Rs.90 lakhs only 
by reappropriating savings from other scHemes. Add itional funds 
were rcquil1ld by the State Goveramcnt as they had to mab payment 
~n more cases of &aIU ifition of land than was all1icipated. 

2.7 No loans are stated to have been reJcued to Gove,rnment of 
est ~al GIlring 1986-1987 and 1987·88 siace the State Govmunent 
was carryl" fotwud unspent balance of loans released duriftgthe 
earlier years. 

B. Rehabilitation of '9Jd ~rants in the State 

2.;8 An Allladia body of ,East Botlgalmiarll1ltsbas .reprCIICIDlted to 
,.the ·CoauaiUee that l,QOO fAnNies of -014 mignmtB in Parla Camp, .-
_ failies,ef.eldmiaraDts in .Laxmi NuUl Area, 360 famiIir:5 oCoid 
JaiIr.. -.u ro Camp (port Sako) inBurdwan D istt., and t963iianilioil; 
eleld aisr-aa in ViabalNpu.r .. Ba.nbn ate MllDIlB the lUDIlereus mi. 
,taIWB from &et .Be ... 1 Btill ''requiriD'8 proper mllabilitat ion" in Wwt ",at. 
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2.9 Of the 4,87,000 old migrant families stated to have been provided 
rehabilitation assistance in West Bengal, the Ministry was asked as to 
show many families (i) have been fully rehabilitated so far as per ap-
proved scales of rehabilitation assistance, and (ii) are still left in temporary 
shelters for subsequent rehabilitation"! The Ministry has informed the 
Committee in a written answer that in respect of "old migrant" fa-
milies in West Bengal, reha1:>i1itation schemes have been executed by 
the Government of West Bengal and funds provided by the Central Govern-
ment. "The State Government were free to provide rehabiJ1Ultion 
assistance to eligible families in accordance with the approved scales pres-
cribed by the Government of India. As per information collected 
from the State Government, assistance in one form or other had already 
been given to 4,87,000 families, in earlier years:' The rehabilitation prob-
lem of these migrants is stated to have been reviewed in various Com-
m ittees from time to time and necessary corrective steps taken, both by the 
Central and State Government wherever called for. According to the Mi-
nistry, "these Old migrant famlies are considered to have assimilated them-
selves with the local population and there are no arrears relating to 'grant-
of rehabilitation assistance concerning these families except for·, tOme 
residuary problems like regularisation of Squatter's Colonies, grant of 
house building loans to ex-camp site families, rehabilitation of families from 
Indian enclaves in former East Pakistan and distribution of title deeds." 

2.10 Asked to state the number of migrant families settled in Agricul-
ture, the Ministry has stated that as per information furnished to the 
Working Group by the State Government, there was 1.36 lakhs agriculturIst. 
migrant families in West Bengal who had received assistance in various f r ~. 

The remaining fam ilies are stated to have been given assistance iii. ,non-
agricultural occupations. Scale of land allotment a~ upto a maximum of 3 
acres per family. The Ministry has added that the information regarding 
total land allotted to migrants "is not available." On the nature of 
ownership rights granted to allottees of agricultural land the Ministry had 
informed the Committee that as per instructions issued by the Cen-
tral Government, "families settled in rural areas arc to be given free-hold 
titles. In regard to number of title deeds issued, for agricultural land, the 
State Government have not furnished the information." 

2.11 Asked to state clearly the number of Old Migrant families  who were 
provided rehabilitation assistance in the form of agriC11lturalland allotted 
to them and the number offamilies thereof who have been issued title deeds 
for agriCUltural land allotted to them and nature of ownership rights 
c nferr~d on them the Ministry has informed the Committee that "the 
State Government is n0t in a position to furnish this information." 
-." 

2. 12 The Committee note that of the 4,87,000 "Old Migrant" famiUes 
claimed to have been given rehabilitation ISslstance "In one form or 
another" in West Bengal, the Ministry or the State Govemment are 
"not in a position" to give the ittee~~even the mdiment.ry details 
thereof, namely, as to the IIUIIIber of these families whlchbave been actu.lly 
reh.bilitated, say, in .Iltcultare .ad otherwise in accord.nce with dte 
tlleaprevaiJiag approved sc.les of assistance, tbe nwnlJer of sacb ,ndUes 
who bave beeII iuued title deeds for the .... kultur.1 I.ad .lIotted to diem 
and ,the nature of ownership rights conferred oa such old mlar'" allottees. 
The Committee further note tbat of old migrant families liven reh.bUttatioa 
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assistaace ia the State, 1.36 lakbsfamtlies are Itatellte" acrfadturilts 
wbose precise mode of rehabilitatioa is doubtful. The Committee also 

aote from the succeediag panaraphs that a majority of ohl milraat famlUes 
settled ia Goverament spoDSOred and approved squatters coloal" fa 

tbe State are yet te be cranted titles for ownenbip of homestead 
plots allotted or to be allotted to tbem after completioR of the bard aad slow 

process of acquisition el laad in squatters colonies whicb also accommodate 
most of the 6 lath Ne", Milraats ",Ito have refused to move out of the 

State aad forefeited any dired rehabilitatioa assistance. In view of these 

fads tbe Committee do not a,ree with tbe Ministry's stance tbat hurial 

"residuary problems" "tbere are no arrears relatlaa tv lraat of 
rebabilitation a_tance" to oW micr'" ia the State wbo are claimed· 
to bave siace "assimilated themselves with the local ,e,ulatioa". 1'he 
Committee are distressed to note this casual approach of tbe Govermnent . 

Now that a Branch Secretariat has been opened at Calcutta to moaitor the 
oncolng scbemes in the State, the MiDlstry mast now peI'H1lde tile State 
Government aDd mauille to obtain fioom it accurate data with regard to 
tlte actual number offamllies, precise a .... re aM quatum of rehabiUtatio.a 
assistance actually provited to oJd miennats .. die State _ far, ... sappi, 

tbe data to the CommiUee wltbia 6 months of the prelleatllfloa of this 1'eport. 

C. Acquisition ()/ land in Migrant Colonies in West Bengal 

2.13 The Ministry has ~tated that the schemes for a~ui iti n of 
land for Government sponsored colonies, Pre-19SO andPost-19SO 
approved squatters' colonies and Ex-camp-site famili.eli in West en~al 
recommended to be continued by the Working Group in 1976 are be-llti 
implemented". 

2.14 A statement indicating the number of c()lonies und01" each cJf the 
aforesaid categories of colonies in West Benpl, the number of migrant 
fa.milies living in different types of colonies and the extORt to Which boo 
has been acquired for allotment to migrants in these colonies, as furnished 
by the Ministry is, repr duc~d below:-

STATEMENT INDICATING THI! NUMBER OF COLONU!!6{SITES OF MIGRANT 
COLONIES IN WEST BENGAL 

. . ~ .. -.. ---'-"'--'-_.-
SI. 
No. 

CatelOry 

J. Prc-]9S1 Squatters' Colonies 

l. PosH9SO Squatters' Coiollics 

3. POIt·19S0 Squatters' Colonies . 

Number No. of 
of Cole- miarant 
nies/sites famUiCI 

(approx) 

Land 8QQuireci ReIDt", 
in~ l ' sr li 
in land acquisi-
tion 

-._-------
J 49 3O,()CIO 2,200 

J7S 

607 

) _.000 Land acquisition 
is compJe1e in 48 
caRS out ofl 06. 

6S,OOO 183.71 
.--,--' ~ .. ,~ ... -.. -.---------.. -.. ~ .-.-----.. --_.-. __ ._._--' 
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2 3 

4. ,Ex-camp lite families 74 

S. Government sponsored colonies 663 

4 5 

9,270 Problem remain-
ing is mainly 
with regard to 
901 families or 
Bagjola. 

J ,22,000 85,000 

6 

-------
2.15 149 Pre-19S0 colonies :-The State Government have reported 

to the Ministry that ,. "land for these colonies has long since been 
acquired," and 8959 free-hold title deeds had been distributed upto 
31-10-1988 in these colonies. 

2.16 175 Post-1950 Colonies :-Out of a total of 106 cases invol-
ving land acqUisition in these colonies under West Bengal Land 
(Development and Planning) Act, 1948, providirtg for payment of land' 
acqUisition cost at 1946 prices, the State Government had reported 
that notification for acquisition had already issued in 90 cases of 
which land acquisition was complete in 48 cases. The acqu isition was 
in progress in remaining cases an'c! was expected to be completed by 
1989-90. 

2.17 The State Government had reported to the Ministry that 
they could not achieve the target owing to lengthy and time 
consuming procedure involved in acquisition of land at 1946 prices 
under the West Bengal Land (Development & Planning) Act, 1948. 
Hence, in order to speed up the acquisition process they sought Cen-
tral Government's approval to acquire land in remaining 16 ca ses 
under the West Bengal Land (ReqUisition and Acquisition) Act, 1948 
(Act II of 1948) under wJllch compensation was payable at ar ~t 
tates. The Central Government had approved this proposal In 
April,1988. 

2.18 Reg.darisation of 607 post-19S0 colonies :-In February, 1987 
Centre is stated to have sanctioned Rs. 84.36 crores for acqu isition 
of 1429.68 acres of land for 607 squatters colonies set up between 
1-1-1951 and 25-3-1971. The State Government had sent a claim of Rs. 1.51 
lakhs in respect of expenditure incurred on the acquisition of land during 
1987. The entire amount is stated to have been released by Cen-
tral Government in February, 1988. The scheme involves acquisition 
of 1429.68 acres of land, of which 320.41 acres were acquired .by 
the State Government upto 30-11-1988. The balance land rematn-
ing to be acquired as on 1-17.1988 was thus 1109.27 acres. 2752 free 
hold title deeds are stated to have been distributed till 31-10-1988 
in flJ7 category squatters' colonies. 
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2.19,The Central Government approved in February, 1987 
these 607 squatters' colonies for I:cgularisation subject to the con-
dition that no further squatters colonies would be approved by 
it and on the basis of 3.75 cottahs per family. Cost in respect of excess 
areas will be borne by the migrant family wishing to retain excess 
in possession. A preliminary survey conducted by the State Go-
vernment in 310 squatters colonies of fiJ7 Group has revealed that 
in 51.9% c8sesthe holdings were within 2.25 cottahs, the holdings 
between 2.25 cottahs to 3.75 cottahs accounted for 22.4% and in 15'4% 
cases between 3'75 to 5 cottahs. In 10.3% cases the holdings were re-
ported to be above 5 cottahs. 

2.20 As regards unequal  areas of plots in possession of migrants 
the Ministry has stated that the displaced persons settled down 
on their own accord in private colonies and on any vacant land they 
could find. There was no planned or organised allotment. The 
unequal areas of plots Qame jnto existence because the areas squattered 
upon the individual families varied from family to family and avail-
ability of vacant I land in a particular area. 
2.21 The State Government have in the meantime issued orders en" 

hancing the maximum ceiling of holding to 5 cottahs per family and 
have been requesting the Government of India to agree to the ceil-
ing of 5 cottahs per family. The Government of India have not agreed 
to the enhanced ceiling and as per extent orders each family eligible to 
a maximum area of 3-3/4 cottahs only. 

2.22 During the evidence, the representative of the Ministry of 
Home Affairs further informed the Committee :-

"From the Rehabilitation Division of the Home Ministry a 
team had gone and visited these colonies and they found in 
many cases there is DO question of surrender because the houses 
built cover the entire plot. On the basis of the infomration sup-
lied to the Home Ministry, the matter is under uamination and 
the fin::!.l decision has not been taken." 

2.23 The Ministry has supplied to the Committee the foUowing 
details of squatters colonies located on Central/State ve ~t lands ~ 

'-------------
(i) flJ7 Catoaory squatters' colo-
nies 

(ii) 175 Category squatters' co-
lonies .  .  .  . 

(iii) 149 CateiOrr Squatters' 
colonies, .  . . 

No. of No. of No. of Remarks 
colonies in colonies in colonioa in 
land belon,- land beJon,-Khu/Ves-
iog to Ccn· ina to State ted land. 
tral Govern- Govern-
ment Depart- ment D:-
ments . partment 

75 51 

18 

8 

409 

JO ·Includlba 17 
colonies loca-
ted in tho land 
bcloqiog to 
State Refuaec 
Relief and 
~ a i tati n 
Department. 

Not Available. 
--.----------------------



The above fiallres do not include the colonies located in private lands. 
Tke Ministry has stated that the exact information on the ntttnber of fami-
lies seUled and conferred title deeds colony-wile "is not forthcoming from 
the Statf Government." 

2.24 In the con1ext of shorfall in achieving targets with rcgl'.rd to 
a ~iti n of land for migrants colonies when tbe Committee asked as to 
whY so much delay had taken place even with regard to acqui!ition 
of hmds belonging to Government agencies. the represent~tive of the Mi-
nistry of Home Affairs replied ----

"Th.is problem of acquiring land belongina to the Central Govern-
ment, Departments has been brought to our notice by the State 
Government. We have now quantified the extent of land that 
heeds to be acquired from the varioU'S Government Departments. 
Tbe total area involved is 567.04 acres A major 
chunk of this belongs to the Railw:\ys because that is the 
place where people can very cas:ly come and squat. The Rail-
WI'.ys aooount for 506.47 acres. The Defence mnde; which were 
mostly the camping sites under the control of Defenc'! earlier, ac-
count for 30.47 acres: DVC account for 24.17 ~cres ; Central 
Public Works Department accounts for 2.38 acres; LlC account 
for 2.06 acres and the Civil Aviation Department account for 
I .50 acres. We know the problem. In tM Home Ministry 
the initiative of calling all the other Departments concerned has 
started and a meetina was held on 19th September (1988) un-
der the Chairmanship of the Home Secretary at that time. We 
have told all tbe Departments that they should give up this land 
in favout of the State Government. That means tM lands are 
under the control of the particular Central Government Depar-
ment. Tho!.e lands wHl be acquired by the State- Government. 
We have also informed the Statt' Governments that they should 
start the land acquistion process. We have told the St;>.te Go-
vernments that they should provide for money for acquisition pur-
pose in the budget in t~ commg yICar. The only bottleneck at the 
time we had the meeting was some of these lands were not identi-
fied, some of these lands were not known to the Central Govern-
ment Departments. Therefore. we h:we taken the initiative of 
writing to the Centrel Government Dr,p1rtments concerne-d. At 
Calcutta. we had some kind of a joint survey. After that. the 
extent of the land is known to us. We w:>.nt the Central Govern-
ment Departments also to be p.ssocimed with this process in any 
manner that they like. They have :mured of aU kind of help. 
We expect that results would flow in the next three or four months." 

2.25 A total budget allotment of Rs. 140 hkhs was s.tated to) have 
been obtained for the year 1988-89 for land acquisilion cases of all types of 
squatters' CGlonies of which Rs. 44.65 lakhs ~d been released to the State 
Government till 15th of December. 1988. 

The State Government have further intimated to the Ministry that a 
monthly progress report in regard to land acquisition. of these colonies 
bas aJao been prescribed by the Branch Secretariat, Calcutta, to monitor 
the pro;1 ess. 



2.26 In 9-post-evrdence note the Ministry has informed the Committee 
th&t while approving the scheme of reguJlarisation of 607 Squatten' Co. 
mes of Displaced Persons in February, 1987, the Cabinet had desired .. 
the Departmmt may also consider h l~in  regt'ler monitoring meetinss 
involving Members of Parliament. Accordingly. a dectsion 1'I8S tHea to 
constitu.te a Monitoring Committee under the ChairmaMhip of tho Minis-
ter of State in the Ministry of Home Atrpoirs to monitor tlte implemnta-
tion of this scheme" and neCC'ssary resolution constitutins tbis Committee 
was issu.ed on 17th May, 1988. The present composition of the CommiUoc 
is stated to be <'.s follows :-

(I) Sbri Sontosh Mohan Dev, Minister of State in the Minietry 
Home Affurs . 

of 
Chairman 

(2) Kum. Mamata Banerjee, M.P .. Member 

(3) Shri Tarun Kanti Ghosh, M.P .. Memller 

(4) Shri Debi GhosaJ, M.P. Merabet' 

(S) Shri D.P. Ray, M.P. Member 

(6) Shri Bhubaneswer Kalita, M.P. Member 

(7) Smt. Bijoya Chakravarty, M.P. Member 

(8) Smt. Bibha Ghosh GOlwami. M.P. Member 

2.27 The tet ms of reference of the Committee are 
foHows :-

stated to be as 

(i) To monitor the progress of implemenLation of the scheme in 
relati on to th~ targets fixed; 

(ii) To identify the bottlenecks in the smooth and timely imple-
mentation of the scheme and to make recommendations for 
remedial measures. 

2.28 The Committee had held its first meeting on the 7th December, 
1988. The following main decision were taken :-

(i) The Committee bad. recommended that the maximum ceiling 
of homestead plot per family in the Squatters' ColOnies in 
urban areas be enhanced to S cottahs ; 

(ji) the Members of the Committee would visit some squatters' 
colonies in West Bengal to make an on-the-spot study of the 
problem. 

2.29 The State Level Monitorin& Committee was set up by a Reso-
lution of the Government of West Bengal on the 28lh July, 1987 UDder 
the Chairmanship of the Chief Secretary to the Gowernmtm1 of West 
Bengal fOT monitoring the pr~ eress of work relatina to regulariu1ion 
of Post-SO SquaUers' Colonies of displaced persons in West BeBpI. 
The Committee is to monitorJr0gr0S6 of work in respect of a<:qlli&ition/ 
transfer of land. distribution title deeds to the resuJarisable displaced 
p:!r&oDS within the stipulated frame of time. This CommiUee bu held 3 
meetings so far. 
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2.30 Lease of homestelld land in West Bengal :-On a decision taken 
in 1974, old migrants in urban areas are stated to have been allotted 
land on lease-hold basis and those in rural areas on free hold basis. Dwing 
1986-87 the Govemmellt of West Bengal is stated to have been per-
mitted. to allot land to DPs in urban are as in West Bengal in conformity 

. with their own policy in respective areas. The State Government has 
since started distribution of freeh.old titles. As regards the distribution 
of title deeds, against the revised annual target of 24015 deeds, the State 
Government could distribute only 16839 title deeds during 1987-88. Tar-
let for 1988-89 is stated to be 50375 deeds. 

2.31 The State Government have reported to the Ministry that 
1,21,881 Displaced Persons families were allotted 'plots in Government 
sponsored colonies and another 1,13,254 families "are being given" free 
hold rights on the plots under their occupation by way of regularisatlOn of 
Pre-19S1 and Post-1950 Squatters' colonies. 

2.32 The Ministry has supplied to the Committee the following 
information regarding the number of migrant families settled in various 
categories of migrant colonies in West Bengal and the number of free-
hold title deeds issued to them so far :-

No. of No. of 
migrant frcc-hold 
families title deeds 

S. Category 
No. 

(approx.) issued upto 
31-10-1988 

.--
1. Government sponsored colonies . 1,22,000 28,610 

2. Approved Squatten' Colonies (pre-19S1 "Post-19S0 
colonies). • . . • . . . 1,11,000 12,094 

----.---.- .. _-_. __ ... __ ._-

2.33 The Ministry has further informed the Committee that no dis-
tinction was made between old and new migrant in regard to regularisation 
of squatters' colonies and hence the figure also includes new migrant fami-
lies. The Ministry has further observed that "as faJ as Ceniral Govern-
ment is concerned, there are no pending problems relating to allotment 
of homestead plots to any more old migrant famrlies." 

2.34 On the reported discrimination being made by State Govern-
ment in granting ownership rights tv allottees of homestead plots in migrant 
colonies, the Ministry has informed the Committee that the State Govern-
ment issued instructions in 1986-87 (November, 1986 and January, 1987) 
for giving free-hold and permanent title deeds to the occupants of the D.P. 
colonies ·in urban/municipal areas in State Government's own land 
(viz. Vested, Khas and Departmental lands) and also in occupation of 
other lands such as land belonging to Government of India Departments or 
Government of India agencies, and land acq'uired/lo be acquired by the State 
Government under statutory processes which will eventually be transferrt.d to 
the State Government with the funds provJ(ied by the Government oflndia 
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dad are presently under occupatIon of displaced persons. While laying 
down detailed guidelines in April, 1987 for implementina the above 
mentioned instructions, the State Government is stated to have clarified 
that the refugee settlers in Government sponsored, Pre-I 951 Squatters' 
Colonies and Post-1950 coloniei set up on vested/khas lands cc:n be given 
free-hold title to th'!ir homestead plots right now whereas ~he refugee settlers 
in P.>st-19S0 s u~tters' colonies on private lands will have to wait till their 
lani; ar¢ acquired by the State Government. 

2.35 According to the Ministr}, the reasons for shortfall in issuing 
title deeds indicated by the State Government to the Ministry are :-

(i) More emphasis was given on preparation of proposal for land 
acquisition and land transfer. 

(ii) Work started only in June/July, 1987 and there was dearth of 
staff as fresh recruitment took much time. 

(iii) In view of floods in some districts and Panchayat Elections, 
refugee rehabilitation work suffered a set back. 

The State Government have also reported to the Ministry that being 
the first ~ar (1987-88) of implementation of the time bound programme 
of r~ .lIarisati n of all the approved D.P. colonies, the State Government 
h1d to en:::ounter certain teething problems. 

2.36 On the procedure of, and shortfalls in, distribution of title deeds 
for homestead plots in migrant's colonies, the representative of the Ministry 
of Home Affairs informed the Committee durins evidence :-

"The process of distribution of title deeds again involves two staaes: 
first, to issue a lease deed. Then, the lease deed is converted 
into a title deed. I am afraid, we have not been monii.Oling it very 
closely in the past. We have stc;.rted doing it now. We also lay 
down targets for each of the coming five years •.•. The State Gov-
ernment have set up a committee on ~'hich there is a representa-
tive of the Government of India. This committee has met 
twice and the main topic on the agenda of both the meetings of 
the.committee was the issue oftitIe deeds, conversion of lease deeds 
into title deeds and so on." 

2.37 On a 8ugg!stion by the Committee to involve the Central Govern-
ment also in the distribution of title deeds with a view to expedite the 
process, the representative of the Ministry stated :-

"The implementation part is left to the State Government. We 
only mOJlltor and we do not get involved in the land acquisitJoQ, 
etc." 

2.38 Oa. beina asked by the Committee what than was the point in 
having a Branch Secretariat of tho Millistry at Calcutta, aJDODJ. other 
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deal with distribution of title deeds, the representative of the 
further stated ;-

"We lay down the policy aftd we try 10 coordinate the work 
and remove difficulties, if possible at the Governmeftt of India 
level and then we collect information for the ptH"pose of monitor-
ing the progress. The Branch Secretariat was primarily set up to 
monitor the progress of regularisation of squatters' colonies. 
A Committee of Parliament consisting of members from both the 
Houses has been set up. This Committee is likely to meet very 
soon. This Branch Secretariat will also be working secretariat 
for thiS Committee. I would like to point out that, when this Comm-
ittee is set up. the complaint of the kind that you have mentioned 
can always be brought to the notice of this Committee and 
the Committee would certainly do what is necessary to be done." 

2.39 According to the Ministry the Central supervision in the dis-
tribution of title deeds can be adequately exercised through the mechanism 
of Mmisterial Level Monitoring Committee under the Chairmanship of 
the Ministet of State in the Ministry of Home Affairs and by parti-
cipation in the State Level Advisory Committee meetings by an officer 
of Rehabilitation Division. Besides, the Branch Secreatariat of this Divi-
sion headed by a Deputy Secretary a: Calcutta will also be closely 
monitoring the implementation of the scheme of reaularisation of Squatters, 
Colonies including distribution of title deeds. 

1.40 The Committee are shocked to Ilote that even after 30 years of 
their migration there are still huge arrears in the acquisition or land in 1668 
coloaleslsltes wllere old mlgraats baft been settled in West Bengal. Such 
..... are not .ollly ill squatters colonies lotated 011 private land, the nmnber 
of which bas net been specified to the Ccmllllittee, but even in GOMnlDeat 
sponsored colonies and approved squatters colonits located on lands owned 
by Central Government Departments, State Government and other 
Semi-Government and local bodies, of ·whom 603 colonies involving 567 
acres of lanc1have been identified so far. 

2.41 WhIle 2,lOO &eres of lad is stated to have ''tong since been acquired" 
in 149 pre l~ coloaies, only 8959 title deeds are stated to have been dis-
tributed 10 far against 3O,08Omip'at famiHes settled there. In the 175 
post-19SO cohlaies, af t1te 106 eues invelvlDl IIIIICl a.isition, land bas so 
fM' ... acquirecl in 4B C8eS only. The Miaistry has .not specified the 
acreage acquired so far and Ie k acquired aDd aumher of free bold title deeds 
tlistributed so far to the 16000 miP'aat families settled there. 
Of the 607 Post-1950 colonies, regularisation of which was 
a'pproved by the Centre as late as in February 1987, in-
y81vin& acquisition of 1429.68 acres of land, only 320.41 acres were acquired 
by the State Government till 30-11-1988 and ODly 17Sl free bold title deeds 
have so far been distributed in these colonies against 65,000 families settled 
tbere. Against 1,22,000 migrant families settled in Government sponsored 
colonies, only ,~  free-held title deeds have been distributed, so far, 
wllereu agaiMt l,tl,880 migrant families settled in approved squatters 
coloaies unly 12,094 free-llol4l title deeds bave been issued. It is clear to 
the Committee that both the Central and State Governments have virtWlUy 
lllllieded dleir joint ftlpmulibUky or rehablttatiDKtIIe ... migr_s faDy in 
Welt ..... apecWIy ia so far 811 aeqalsitio. or ... fer tIleir setttemnts 
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and confermellt of ownership rights to migrauts for their homestead plots ~ 

concerned. WbiJe tbe Committee concede dlat the Central Government has from 
time to time, provided to the State Government all the desired liaaDcia, 
saDetioD and assistance for implementing schemes for rehabilita tion of the mi-
graBts in the State, they regard the Central GoverDment's attitude so far in 
leaviog the implementation aspect of the reha;' ilitatioll sclte;nes·-espcc ia lJy 
the matter of land acquisition aod distribution of title deeds ·-exclus ive Iy to 
the expediences of the State Government as wbony unfortunate, as the 
achievement upto the close of 1987 is very disappointing. For example, 
had the Central Government pressed the State Government in time, say from 
1958 on wards, to expedite the acquisition of land at 1946 prices for 175 posta 
1950 colonies under West Bengal Land (Development and Planning) Act, 
1948, it would not have to accept the faint accompli in approving in April 
1988, the acquisition of land by the State for the said colon ies at market 
prices under West Bengal Land (ReqUisition and Acquisition) Act, 1948. 

1.42 The Committee are of the firm view tbat the ex.istiRg system of Cen-
tral Govemmeut merely financiDg and the State Government exclusively 
impiementillg the ri!!lllJilitatiOD sc ~' e i h;u nr»t malic any appreciable deQt 
in the problems of mlgranl!; in W eit Bellgal and to achieve a break-throup 
in the so called "residuary problem H, Central Government will bave to 
assume a bigger and more direct role also in implementation of the rehabili-
tation schemes in the State. Now that the Ministry of Home Affairs have 
opened a Brauch Secretariat at Calcutta and a Monitoring Conun ittee con-
sisting"of seven Members of Parliament headed by a Minister of State Ia tbe 
Miuistry have been set up to minitor tbeprogress of implementatiou' of re .. 
habilitation schemes in the State, the Comm ittee strongly recomm end tbat 
the Central GovernmeBt, .plUt from lDonitorinl the schem es, should also 
involve itself more dir.,ctly tbrollgh the M!)nitoring Comm IUee aDd Min l!i-
try's Brauch Secretariat to expedite the process of acquisition of land for the 
migrant coloaies aud distribution of free -bold title deeds to the m 'grant s Oft 
a time bound basis aad inform this C01ll,n ittee in due COil rse of th e prog ress 
in achievemellt of targets bath with reg a l"dto acquisitioll of land and d istribu tion 
of title deeds. 

2.43 The Committee also note that whereas tbe Central Government has 
approved the schelne relating to acquisition of land in 607 Post-1950 
squatters colonies on the basis of 3.75 cottahs per family and. on the condition 
that DO further squatters colonies would be approved, a preliminary !lu"ey by 
Sate Government or 310 of these colonies has revealed that the holdings 
in actual possession per family tbere are in 51.9% cases within 2.25 cottahs, 
in 22.4% cases between 2.25 to 3.75 cottahs. in 15.4% cases between 3.75 
to 5 cottalls aad in 10.3% cases above 5 cottahs. It is clear from these figures 
tbat the perceata¥e of families in possession of holdings in excess of the ap-
proved limit of 3.75 cottahs in these colonies is at least 15.7% (15.4+ 10.3). 
The Committee agree with the stand of the Central Government that the 
colt of .... ia excess of 3.75 cott ,hs in their polSeSlioo should be bome by 
the 1DiII'.ats tltelaselYe8 aDd recommend that the cost should be realised from 
theH migraats at market rates in eases where the migrants are DO t in a posi. 
tion to sorreader excess land in their possessiou. 
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D. ev~ p", t of Refugee Colonies in West Bl'ngal 

2.44 The Working Group had reccmmended in March, ] 976 develott-
ment of 1008 mban and rural colonies within Calcutta Metropoli1an Dis-
trict in West Bengal at an envisaged. cost of Rs. 52.34 crores for 1.70,2fIJ 
families or about 11.07 lakh persons. The Central Cabinet approved in 
December 1976 a proposal of a Committee of Secretaries on the recom-
mendation of the Working Group. for development of 6]2 displaced 
persons colonies in urban areas of West Bengal with a financial omlay of 
Rs. 23.85 crores and a ceiling cost of development per plot at Rs. 2500. 
The Ministry of Urban Development has informed the Committee that 
the programme for development of 1,03,157 plots in 612 colonies was to 
be taken up in phases. Phase 1 envisaged development of 12,000 plots 
and Phase II envisaged cumulative development of 41,825 plots till March, 
1985. The State. Government has indicated to the Ministry that they 
have been able to take up so far 244 urban colonies covering 53,884 home-
stead plots. Out of this, 226 colonies covering 46,647 plots have already 
been developed and development work in 18 colonies, comprising 7237 
plots are stated to be in progress. Against an envisaged release of Rs. 9.68 
crores till the end of Phase II, Central ll$i'ltance of Rs. 9.01 crores had 
been released till date. A provision of Rs. 39 lakhs is still stated to be 
available o.uring 7th Plan which is likely to be released to the S'afe Gc-
vernment during the Plan period. 

2.45 Regard.ng target of coverage under Phase 111 during 7th Plan, 
the Ministry has further stated that the programme Phase 111 "is still being 
worked out and in any case it would be taken up only QurillJ the 8th Plan." 

2.46 A comprehensive proposal for starting the Phase III of tbe pro-
gramme is stated to be presently under consideration of the Ministry of 
Urban Development in consultation with tbe Ministry of Fifttlnce and 
Planning Commisskn etc. The ceiling cost of Rs. 11,931 for development 
p:r plot, as recommended oy the State Government on the basis of the 
Technical Committee report, is proposed to be made effec: ive in respect 
of plots to be covered under Phase III of the progtamme. during the 8th 
Plan, as per the comprehensive propof,al under consideration. 

2.47 The development of rural colonies is not proposed to be taken up 
at present. 

2.48 The Study Group of the Committee visited Camp No. 2 of Baajola 
Refugee ex-camp sites at Calcutta on 29 September, 1988. They enquired 
from the residents about their living conditions and also problems fL ced· 
by them. The Study Group was informed, among other things, that :-

(i) Atthougb families had been living in the Colony for the last 34 
years, there was no proper sanitation and sanitary oemiitions 
wero very bad. There was no proper drainage system. 

(ii) There were on? 4 tubewelll donated by Pancbayat and drink-
iq water SC8rctty was felt. By-lanes ID the colony and routa 
lead.iq thereto were very bad. 



· (iii) ~re was no electricity. street lipts had also not been pro-
vided. Electricity authorities had been requested a number 
of times to 8ive electric cvDDections but with no results. 

(iv) Nl' communicati('n f.cilities were there. 

2.49 The Study Group of the Committee also visited. RalIlgalh refugee 
colony and found the civic amenities and communication facili1Ks there 
equally pathetic. 

2.50 During evidence the representative of the Ministry of Urban De-
velopment, when asked to state the precise role of his Ministry in the de-
velopment of refugee colonies in the State, explained that the basic deveJop-
IMI'.t of the plots as such and provision of infrastructure tberefu are the 
concern of the State Government and his Ministry's assistance was restric-
ted to provision of finaacial assistance for the scheme. He added: 

"We place advance funds at the State Government's <1isposal; they 
apend 1h8m and they come back to us. We go on reimbursins 
them from time to time. Our monitoring is also based on the 
information and repor:s that we receive from ~he State Govern-
ment from time to time." 

2.51 Asked by the CommiUee whether the Ministry did Dot have its 
own machinery to check up the implementation of the scheme, the wit-
ness disclosed:-

"In 1976 when this scheme was stsrted. ... .it was seen as a Iood 
of residual problem. We thought that it will be over in a few 
years. Most of these schemes were sanctioned up to the end of 
the Sixth Plan. The total outlay for the Seventh Plan was 80 little 
that we thought it was so small that a fuji time monitorial unit 
was hardly needed. So we wound it up. For the last tlure 
years we do no' have my machinery of our own on the ground· 
But for the Phase III which weare co ntemplatiag, the outlays art 
likely to be subs1antial; we are thinking of &ettiq up a machiner) 
0n the ground for keeping us Informed of what is happening. We 
are also thinking of having a monitori", group in the State Go-
v¢rnmcnt and the Government of India, where the Ministry of 
Home Atfaris will also be represented. It will be like a JToup 
overseeing the implementation, a review 81'oup so that a continuous 
watch can be kept." 

2.52. When the witness informed the Committee that tbe financial as-
sistance was made available to the Sfate O()Vcmment in this regard 
ri&1lt from 1976-71 to 1987-88, the Committee asked him why then had the 
progress of the scheme been so much deJayed. The witnessfurtber explai-
ned;-

"We have been informed by the State Government that they are 
facing financial constraints. A group officers representing Govern-
ment of India as well as the State Govemmtmt has gone into the 
matter and the group recommended that the cost of the semccs (per 
plot) borne by the Government of India in the Ministry of Urban 
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Development should be in the neighbourhood of 12000 rupees. We 
are in the process of obtaining competent sanctions. It is hOp'd 
that with the actopfion of a higher figure per plot, the State Govern-
ment will find it easier to speed up to the programme .... Our ~resent 
planning is ba.sed on 3500 plots per year. We would like to 
move faster. They (State Governement) have some problem in 
relation to land, water supply, etc. We have opened a dialogue 
with th('nl to find out the possibility of speed ing up the programme. 
If thc.y assure us Iha1 they uc capable of performing at a rate higher 
thr~n what they have demonstrated in the past, we w0uld be glad to 
consider provisirn of ae.dition;-.] funds in the Eighth plan period." 

2.53. The Committee are distressed to find thafl while the Working Group 
had recClmmended in March 1976 the development of 1008 rural and urban re-
refugee cclonies within Calcutta Metropolitan District invol"Ving 170,269 fami-
lies, at a cost of Rs. 52.34 crores, Central Cabinet appro"Ved a proposal in 
December, 1976 for development of 103, 157 plotes in 612 colonies only in tbe 
urban areas of the District ,,,ith a financial outlay of Rs. 23.85 crores and 
ceUing of development cost of Rs. 2SOO/-per plot. Tbe implementation of 
the recommendation even in its pruned form bas been so half-bearted 
that tbe State Go"Vernment has been able to take up for de"Velopment 144 urban 
colonies co"Vering 53, 884 plots of whicb only 226 colonies covering merely 
46,647 plots have been actually developed all along these 12 years even 
though Central assistance to the extent of Rs. 9.01 crores bas already been 
released to the State Govermnent out of Rs. 9.68 crores envisaced till tbe elUl 
of pbase II of the Proeramme scheduled to end in March 1985. Proposals 
for Phase HI of tbe Programme which should ha"Ve started after Marcb, 1985, 
8re still being worked out iit consultlltion witb the Ministry of Finance and 
Planning Commission for implementation during EigbthPlan and the recom-
mendation of the State Government to enhance the cost of development per 
plot to Rs. 11931/-is proposed to be made effective in respect df plots co-
vered under Phase III. It is tbus clear to the Committee tbat the State 
Government has not been able to implement the scheme witb the required 
momenttitn wbich has resulted in cost escalation of the scheme and hopeless 
conditions in the refugeee colonies in so far as cMc amenities and transport 
and communication facilities are concerned. Tbe representative of the Mi-
nistry of Urban Dc"Velopment during evidence stated that its maChinery to 
monitor the implementation of the scheme was wound up after Sixtb Plan 
as the outlay during tbe current plan wa.c; very meagre. Thts shows that 
Central Govern.-nent has been as lukewarm as the State Government to the 
plight of tbe residents of migrant colonies in the State • 

. 2.54. The Committee, tberefore, strongly recommend tbat tbe Ministry 
of Urban Development should recommend a more substantial financial assis-
tance for Pbase III of the scbeme wbich is QOW scheduled to be iaclllded .. tbe 
Eighth Plan, as also assume a greater role in implementing and monitoriDI 
tbe scheme so that huge arrears in development of remaining 56,510 Plots 
are cleared more expeditiously and the migrants rotting ill the squatters colo-
nies get SOUle meaningful relief • 

2.55. The Study Group of tbe Committee wbich visited Camp No. 2 of 
Bagjola ex-ca\up sites and Ramaarb colony in September, 1988 found the 
condition of the sites extre1nely apalling in so far as civic a ~lltles aDd trans 
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port and communicadon facilities are concerned. The Committee strollily 
recemmead that Ministry of Urban Developmeat should, at au adequately 
high level, persuade the State Government to make araent arr .... ements to 
improve the sanitary coadldons, drainale system, driald. "at« supply, 
street Uahtiq, transport and COIIIIDunicadon fadllties in all the ex-camp sites 
and squatters' coloaies Ia the State so as to mitigate the sufferines of mil" 
rants Jiviag there. 

E. Resettlement of ex-camp site Families 

2.56. Among the schemes included in the Fifth Five Year Plan which 
were recommended to be continued by the Working Group. was the scheme 
relating to granting of house building laons and acquisition of land for Ex-
camp ~ite families in West Bengal who are stated to have refused to shift 
to rehabilitation site in the State on closure of the camps in 1961. The 
Central Government is stated to have released to State Government so far 
a total r.mount of Rs. 167.78 lakhs for grant of house building loans to ex-
c?mp site families in the State. According to the Ministry, the Scheme is 
under implementation and the State Government is retaining an unspent 
balance of Rs. 26.361akhs and it is proposed to complete the rehabilitation 
of these families by the end of the financial year 1989-90. 

2.57. The Government of India had initially sanctioned scheme for re-
habilitation of ex-camp site families in Asrafabad (1, 139 families) in May, 
1968, Bagjola (I,065 families) in June, 1971 and 65 more e c~ p sites (7,066 
families) in January, 1974. In August, 1982 the Sta.te Government had 
intimated to the Ministry that 642 D.P. fa.milies out of the 7,066 families 
mentioned above and 1,065 f~ ilies in Bagjola rem?ined to be rehabili-
tated. The break-up of these families was as below:-

District 

24-Parganas 

HooahJy 

Nadia 

24-Parganas 

._---

Name of ex-camp site 

Rajpur bazar 
Nawabnagar 

Ramchandrapur 

Balabgarh 

Coopers' Camp. 

Bagjola 

Total 

No. of families 

-------
4S ) 
145 I 
I 

6S I 
I 

16 I 642 371 

1,065 j 
---
1,707 

-----
2.58 In March, 1983, Government of India issued a sanction allowing 

a lump sum assistance of Rs. 7,fJXJ/-per family for house-building, 
small trade etc. for families in Coopers' Camp. These families have 
siDce been given assistance. As regards the families in Bagjola Camp 
and Rajpur Bazar Camps falling in urban areas, a sanction was is'ucd in 
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November, 1983 for graut of housing loan at the enhanced rate of 'Its. 
5;600/- per family which was further enhanced to Rs. 6,500{- ia May, 
198'S. In respect of other three camps in fural arel\s, housing loan was 
!aRctioned at Rs. 3,100/- per family in 'November, 1983 and this WIS 
further enhanced to Rs. 4,200/- per family in May, 1985. In so far as 
Bagjola Group of camps is concerned, the Government of India also appro-
ved in March, 1987 the State Government's proposal for acquisition, of 
12 acres of additional land (in addition to 35.50 acres already sanctioned) 
for the completion of rehahilitation of Bagjola ex-camp site families. As 
per information available with the Ministry, only 164 families are stated 
to have been rehabilitated in Bagjola Group of ex-camp sites till 31-3-88. 
The State Government is also reported to have completed the rehabili-
tation of 371 families of Coopers Ex-Campsite, 16 families of Balan-
garh Ex-camp site, and 38 families of Nawabnagar ex-camp site. 

2.59 Bagjola Ex-caml' site families : Writ petitions filed by some of 
the refugees in High Courts are stated by the West Bangal State Govern-
ment "as the most serious bottleneck in the way of quick rehabilitation 
of 1065 Bagjola Ex-camp site families" of whom only 164 are stated 
to have been rehabilitated till 31-3-88. 

2.60 Asked to state the contentiol1!i on the basis of which these refu-
gees have filed writ petitions in High Court and the stand of the Govern-
mcntjrc:habilitation aqthorities in this regard the Ministry has informed 
the Committee that since the land occupied by these migrants was not a 
regular allotment but occuppied/squatted upon by the families themselves 
in different magnitudes of the area, from a maximum of 7-8 cottahs to 
minimum of 2 coHahs, the Government of West Bengal had set up a 
Committee in 1985 to resolve the impasse created in the matter of re-
habilitation of these families. The Committee recommended 2 cottah'! 
of land for each ex-camp family of all blocks and 1/l-2 cottahs for each 
split-up family. It also recommended 1 cottah of land for each of the 
refugee families not belonging to the above categoric!. but who have got 
their economic roots in thc area as a result of uninterrupted occupation 
of small holdings over a long period of time. While the State Govern-
ment had been working 011 the ba<;is of the recommendations, a section 
of the ex-camp refugees rehabilitated and some interested families, appre-
handing loss of land under their occupation, had filed a petition in the 
Calcutta High Cuurt against the State Government praying for interim 
order. In view of the petition, the High Court issued an interim order fBr 
maintaining the status quo in respect of the petitioners' possession of 
land. Accordingly, the State Government had no other alternative than 
to move very cautiously so that the State Government was not landed 
into an embarrassing situation. The Court case is bieng pursued by the 
State Government, 

2.61 Asked by the Committee to state the scope of an out of court 
settlement of the dispute, the Ministry ha5 stated that the stand of the 
State Gonrnment was that "an out of Court settlement may be possible 
if the litigants approach the State Government with their terms and the 
matttt is discussed. " The final deecision according to the Ministry. 
rested with the State Government, 
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2.62 The C8Il1mittee DOte that of tbe 9270 ex-ca .. p site families fa 
West .... for whose rebabilltatioa the Central Government hes released 
a sum of Rs. 167' 78 lakhs to the State Government (of which there 
was an unspent balance of Rs. 26· 36 laths), 45 families in Rajpor Bazar, 
107 families in Nawabnagar, 65 families in Ramchandrapur and 901 fam ilies 
in 8agjola ex-camp sites are still to be rehabilitated and tbe workd is ex-
pected to be completed b)' 1989-90. While the delay in rehabilitation 
of 901 famities in Bagjola ex-camp site due to ongoing IItl,atloD In the 
High Conrt is UDderstaodable; the Committee wonder why tbe arrears 
of rehabilitation (217 famUles) could not be cleared in Rajpur Bazar, Nlwab-
nagar and Ramchandrapur eX-C&Dlp sites even though the requisite funds 
had been sanctioned by the Centre long back and State Government was 
retaining an unspent balance of RI. 26.36 lalllls tberefor. The Committee 
are of tbe firm. "ww tJaat the Ministry should urge the State Government to 
rehabilitate the aforesaid 117 famiUes without flU1her delay as DO tanailtJe 
reaSOR has beea aivea to the Committee for delay in this re&ard. 

2.63 In so rar a§ the Iitigatioll g()ing on in the Calcutta High Conrt 
witb regard to ~ j )la ex-camj) site is c()Dcerned, the C()mmlttee are of the 
view tbat efforts for an out-of-court settlement should be Initiated by the 
rehabilitation authorities with the support of the State Government wh iclt 
was resp()DSible for not cbecking the litigants from unauthorisedl), occupying 
the huge areas of laRd to the extent of 7-8 Cottahs per family. It is rutUe 
for the State Government to expect the litigant families, baving Crabbed 
1i000's share of lanel, themselves to be interested in an out-of-court settlelllfDt. 

F. e,~ettle ent f EnClave Migrants 

2.64 or the '676 families of Enclave migrants to be rehabilitated under 
a scheme under implementation, 636 families are stated to have been 
settled upto 31st March, 1988 and the scales of rehabilitation assistance 
of these families raised from Rs. 10650/- to Rs. 150001- per family 
from June, 1986. Seventh Plan Docwnent had noted that Rs. 40 lakhs 
were required for settlement of Enclave Migrants. In the Preliminary 
Material, the Ministry has stated that the remaining 40 families are ex-
pected to be rehabilitated dUTing 1988-89. In a written answer for ev i-
denee, the Ministry has informed the Committee that according. to the 
State Government these families were "expected to be rehabilitated 
shortly" and that one of the main rea. .. ons for delayed rehabilitation of 
these families was "non-availability cf suitable lands." According to 
!be Ministrv the Government of India has released an amount of Rs. 166' 54 
lakhs to the State Government over the years, for this scheme. 

1.6S The Committee hope that the remaining 40 families of Eildafe 
Migrants have actually been rehabilitated by the end of 1988-89, as s«:heduled. 
n. Committee desire that they s_ld be specifically iaformed of the actual 
po.iti_ i. dd. regard aleapith the Govenunent's repUes to dais Report. 

G. Medical facilities to Migrants in West Bengal 

2.66 The Ministry has stated that the schemes relatiRg to medical faci-
lities to Old Migrants in West Bellla.l as rccomJDeDded by the Mwatry's 
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Working Group (1976) and "accepted by Government have since been 
completed... Schemes relating to the recommended medical facilities to 
New Migrants in the State are also stated to "have been implemented". 

2.67 Asked to state the highlights of the benefits of medical facilities 
provided so far to the Old and New Migrants in the State, the number 
of families covered and the expenditure incurred each year since the incep-
tion of the various schemes, the Minist.y has supplied the information given 
below. 

2.68 Medical facilities to old migrants: The Working Group had 
recommended an amount of about Rs. 28 lakhs for continuing the n~ 

g0ing schemes of medical facilities to old migrants included in VthPlan. 
The amount released by the Central Government is indie.lted below :-

Rs. in lakhs 

1976-77 

1977·78 

1978-79 

1979·80 

19ftO.81 • 

---.---.-.---.---------

---_._----_ .. ----_. -------------

0.59 

7.00 

8.00 

12.00 

0.41, 

28.00 

2.69 The schemes under medical facilities were for enhancement of non 
T.B. beds for old migrants in West Bengal. 

2.70 During the visit of a Study Group of the Committee of Bagjola ex· 
camp site and Ramgarh colony near Calcutta in September, 1988, among 
other things it, was represented by the residents that one of the problems 
being faced by them was that there was not a single health/medical care 
centre in either of the sites. 

2.71 Medical facilities to New Migrants: The Working Group recom· 
ende~ an Gutlay of Rs. ). 52 crores to provide medical facilities for new 
migrant!; to cover expenditure on 337 non·T.B. beds, 103 T.B. beds and 
2 chest clinics. The amount recommended was for construction, cost of 
equipment, expansion of out-door facilities for treatment of non·T.B. 
patients and provision for staff quarters. A scheme was accordingly sane· 
tioned. by Central Government in 1977 at Ii cost of Rs. lSJ' 86 lakhs. The 
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ambultt actually released by the Government of I ndia for this purpose 
was as below:-·. 

1976-77 

1977·78 

1978·79 

1979-S0 

19S0-81 

Rs. in lakhs 

25.00 

45.00 

67.00 

6.{)O 

8.86 

151.116 

2.7.1 The Committee are glad to note the release by the Central Govern-
meDt·oI amounts of Rs. 18 lubs for "enhancement or non-TB beds for old 
mi. ItrHt's" and Rs. 151' 86 laths for expenditure on 337 non-T.B. beds 103 
T.B; beds and 2 chest clinics for New Migrants In West Beneal, as 
recommended by the Working Group in its Report in 1976. The Committee 
however, regret to note that the Ministry has not cared to furnish to them the 
physical implementation of the recommendations, namely, the number of DeW 
non-T. B. beds which were targeted and actually constructed for new mJgraut .. 
as a result of incurrhtg the expenditure of Rs. 151· 86 lakhs released to the State 
by the Union Government. It appears to the Committee that the Ministry 
has been content just with releasing funds to State Governments without sho-
wing any concern for implementation part of the rehabilitation schemes. The 
Committee would emphatically stress in this regard that once a State Govern-
ment/Union Territory accepts leans/grAnts for any scheme, from the Central 
Government, the latter Government is within its rights to obtain the infOl'ma-
tion relating to physical implementation of the scheme and the Stllte/Union 
Territory Government concerlled is equally bound to furnish the said In-
formation to the Centre. The Committee, therefore, recommend that tbe 
Ministry should obtain the requisite information from the West Bengal Go-
vernment promptly and furnish to the Committee the information relating to 
the targets, acruev('ments and reasolls for shortfalls, if any with reaard 
to the enhancement of noD-T.8. Beds for old migrants in West Beagal for which 
the Centre released to tile ta~ Government a SUDI of Rs. 18 la hs~ and the 
actW DlII1lber of T.B. eds~ non-T.D. beds aDd chest clinics actually construc-
ted by State Go,·eromeat for DeW migrauts a10DlWith reuons for 1hortfaUs. if 
anyy out of the sum of Rs. lSI' 86 lakhs released by the CeDtre tberefor. 

1.73 As the old migrants residing in ex-camp sites are eligible for full re-
habilitation assistance including medical facilities, the' rebabilitation autho-
rities at IMJth the Central and State levels 8re duty boUDd to provide elemeatary 
me4ical facillties in tbe!Ie sites for the minimal welfare of the milraDts. 
TIle CObUIdttee are, therefore, shoeked to note that there is 80 medieal/ 
health care ceJdre in many of these sites Uke Bagjola Camp No. 1 and Ram-
garb colony. The Committee strongly recommend that the rehabilitatien 
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authorities of the Centre as weU as the State ..... take aec.ury ....... 
to provide medical facilities on a minimal level in all the ex-camp litef/rer. .. 
colonies for the welfare of the migrants. 

H. Educational facilities to Migrants 

2.74. Educational facilities in ex-camp sites: During the visit of a 
Study Group of the Committee to Bagjola ex-camp site .... 
Calcutta in September, 1988, the residents represented to the Committee 
that one of the pr le ~ fac~d by them was that the II primary schoof!; 
in neighbourhood of the s; te had been closed in 1961 and subsequODtly 
at the initiative or re;idents themselves, 3-4 prim!lry schools had been 
opened. The Study Group also  visited Ramgarh Cot()ny hJr~ it was re· 
presented to them that there was one primary scltool which was sufficient 
for the residents but difficultic3 er~ ~in  faced by them about post pri-
mary school education. 

2.75. Educational facilities to New Migrants: The Working Group 
rec~ endl l. t)l~ ,cQtltiauance,of the outlay ofRi. l.Ui CIOl"IS i~ 'lb: 
VthPlan for prov,dini,edJ'::a:.bna.l facimios to N,w:Miil'.nU. Tke t4im.-
try bas stated tha.t th,scheme is I_r ilif p l~aa i.nt ld th, Collowiu 
amounts were r lea~d ,~' Coillral GovOfMJIClnt Cor this it4lJl elf', wori 
durin& the year 9 ~ 6, 19SQ..81 :.-

ltB. III ,.kll, 

1975.76 27.11 

1916·77 16.12 
' .. 
1977-78 1&.00 

1978-19 16.00 

1979-80 18.00 

1980-81 10.71 

196.00 

2.'6 The Coma:alttee re r~t to ftOte that th' ed~.tl 'll.l faeHIt!e1 
in •• 11 aPOUd e ~a lt' site! fite lJllf8la alII RlI1II,atb ~ lc a  are far 'fc'oIB 
a~. As th& rellHJlts or ex-ealll, site, ;11 tlle State are mflfty 01. 
m1paa ... they are eligible for flIlireha.lltta&!t .J i~"ee 11I:la1l18J .,ie 
educatienal facilities. : De COIBDtIttee therefore, reeomIB" flnat rehabl-
litation authorities of the Centre and State, sbould, In unison, uraeatly 
arrplC for ~tl llua. facUides at leu qpta tJae-H"." ~,)l' , 
in/afQWld ... tlle e,J-Wnp sites.. ref. co)Qaies to relieto tbeir ~, 
from tbe ncul~e  beiag faeed lly tbee ia tbJs ..,. ..... 

"L'17 '!be CQIIlmlltee aI$o l'.et Ib,' at the l\llalstry has DQt coJleet" .. 
form"qa relat'l", to the ~ lc ph~ al tlqets IlOd .c l t~,'" 
rel!J)n,' tor shortfalls, If IU\Y, wftb regard to edo*lonal facilities, ~ 
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.., dill State ao.-.for Ne1r MIp'IIItI at ..... It of tbe expendil1lh of 

.. ~ 106.80 ..... ,.... by the CenCt6 benreea 1975076' .... 198()..8i. 11ae 
Committee stre118 tIlIt the MDIItry should collect the • requisite baformatlen 
from the State Government as early as possible and place the same before 
0. CoauaIttee aloapitb other action takeu replies to tbiI Report. 

I. Edension 0/ SF DA/MPAL Schemes to Migrants 

2.78 The Working Group of the t:rstwhile Minishy of Supply & Re-
habilitation had recommended in their report in 1916:-

"Schemes of Small Farme-rs De*leiopment Agency and Marginal 
Parmers and Landlc&s Labourer!> Devel()J)ment Agency may be 
introd'llced in rural area' WhCle adequaU land holding. have not 
been given to the migrant faI lili~ Who htOve been ~ettled in agri-
culture. It h~" been esti ~tt'd that most of the families settled 
in agricultule have Dot been aUotted more than two acre~ of land. 
TheSt" families ;lre, therefole, eligible for the henefits ad i~ i le 

under tbe normal SFDA/MF AL schemes of the St3te Govern-
ment. Additional resources to caver about 3 lakh families will 
have to be providrd in 9 di<;tricts. The fin::mcial implication of 
these schemes is estimated at Rs. 6.00 crores. 

rbe Ministry of Home A1f&i, ... has-informed the·,C')mmittee that the 
"SChtmo. is b:iDl imploIDOmee by the Ministry of, A ricu urc.~' 

2.79th, Ministry of Homo Affairs Iwt·statoo' that.· theSFDA Scheme 
c:oarirtued upto 1980-81 onty wlnrtthe SFDA lr'a~ repta<-ed by Dillttiet 
Rural Developmenf Agency whiclt'is the implementing authority of ItUe-

pated Rural Development Programllle in West Bengal. AlIked to state 
tho conoretetal'gi6tl, achivtfnOllt .. and. re!'1ono; fat shortfalls, jf any, ()f t'x-
tension to Migraftts from fa!!t Blmgal of (i) SPDA Scheme upto 1980-8.1, 

(tlr1RDP implemented by Dist, iet Rur ... l Uevelopment Asenoy of the State 
frOOl 1981-82 to 1987-88. and·(iii) MFAL. the ~rt ent of Rural De-
•• Iopment iR th, Unimt Ministry of Agriculture has repomd that no r~

cordS' are avail~ le at t1iis stllge to enable them to furnish th: d\.lsired in--
(ormation re8A'Cling SFDA upto 1980-81. State Rural Development ~ 

prrtIneat bu' abo reported tMt migrpnu are ~Is  c n~jdered for benefit 
ullder th6 ttttegrated Rural Development Programme along with others 
ptovideci they belona to the target StOUp of poor families bllt no separ.1Ie 
rOC-lrofor tJte bette6ciaries It&lon,!in! to this partioubt' category J1as "een 
mahRlineti by them and hence no separate informf.ltioh could befurni.hed 
to the Committee. The CMltral ltural Development Department also 
has no requisite information on IRDP to furnish on this matter. 

2.80 Central Rural Development Dep;1rtment hils further rept>rted that 
"MargiMl Famaerl and andl~ Labourers (MFAL) Programmes \VC!t'e 
~' ritlt SPOA durin, Sth Plan itsd:f (Snne, 1974) and hence separate 
iltfottnafion for Margioa) Farmors and Landie" Labourers is not available." 

TJat·Stat. Govemmcat. too, are stated to have no information to furnish 
in this reprd. 
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2.81 Asked during evidence whether bolh reh:lbilit.ation aSl'istance and 
IRDP assistance w:re ~in  given to migrants simultaneou'lly. The re-
presC'ntative of the Ministry of Home Aftairs explained:- . , , 

"The question does not arise. But "onsciously certain decisions 
have to be tt>ken to bring them into Ihe main,trcam of life in the 
country. So far as JRDP assistance is concerned, they are 
eligible for it. IRDP scht'me was stuted in 1979 much later. So 
it is quite p0ssible that many of the displaced persons would have 
crossed the poverty line and may not b:.-eligible for IRDP assistance. 
But for those who have not crossed the paverty line, there is no 
reason why they should not be included under this scheme. The 
State Government is the imph,menting agency and they have to 
give us the information in this regard." 

2.82 When the Committee insisted heth~r the Ministry could 
v~rif  h~th' r both types of assistance wert: given t() the migranh simul-
taneomly or only one at a time, the Hom: S:cretary re-plied that, "WI! can 
get this." 

2.83 The Committee are convinced that the Government have virtuaUy 
winked at the recommendation of the Working Group to extend to migrants 
from former East Pakistan, Marginal Farmers and Landless LabOlll'eJ'S De-
velopment Agency (MFAL) and Small Farmers Development Alency 
(SFDA), Schemes (MFAL) merged with SFDA in June, 1974 and SFDA 
merged with IRDP Proll' alDDle in 1980-81) and left tbe implementation of 
the recommeadatioa entirely to Department of Rural Development jD 
the Ministry of Agri cultnre and Rural' DeveiopJDent Department of 
the West Bengal State, who too are having no informatioD with 
regard to the extent to which It has been implemented all along 
the years since 1976. In the Committee's view the least that the 
Rehabilitation Division of the Ministry of Home Affairs could have done 
in this regard was to keep in touch from inception with the Department 
of Rural Development of the Ministry of Agriculture and West Bengal State 
Rural Development Department with a view to ensure that about 3 lakh 
mlgraut families who had been 'settled' in agriculture in the State but had 
been allotted Dot more than Z acres of laud as rehabilitation assistance, 
were actually covered over a period of time byMFAL/SFDA/IRDP prog-
rammes. The Committee sttoagly recommend that the Rebabilitatioa Di";-
sion of the Ministry should wake up to its residuary respons.ibiUty for foil 
rehabilitation of migrants from former East Pakistan and initiate imme-
diate steps to verify and ensure that the 3 lakh migrant families referred to 
by the Working Group have siace been act .... ly covered by IRDP and. other 
programmes merged therewith and inform the Committee of the latest positiOD 
within 6 months of the presentation of this report. 

J. Rehabilitation Ind/lstrles Corporation 

2.84 The Ministry of Industry (Department of Public: Enterprises) 
runs an industrial concern known as the Rehabilitation Industries Cor-
poration Ltd., at Calcutta, set up originally as a Joint Stock Company 
in April, 1959 with an authorised capital of Rs. 5 crores. It is fully finan-
ced by the Government of India. As on 31-3-1988 Government art stated 
to have invested Rs. 4.26 crorcs as equity in the form of· share capital 
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of the company. In addition, plan loan of Rs. 9" lakhs is also stated 
to have heen given to the Corporation. 

2.85 Within the framework of the broad objectiTcs laid down in the 
Memorandum of Association of RIC, the Board of Directors of RIC 
had- initially decided to confine its activities to the following three specific 
objectives :-

(i) To render financial assistance as loan to the small and medium 
sized new and existing industries on the pre-condition of pro-
viding employment to the local refugees in their industries. 

(ii) To set up Industrial Estates in refugee concentrated areas of 
West Bengal and to rent out Industrial Sheds to the small 
entrepreneurs on the pre-condition of providing employment to 
the local refugees. 

(iii) To set up its own industries in the refugee concentrated areas 
of West Bengal, Madhya Pradesh, Orissa and Tripura for crea-
tion of gainful employment for the displaced persons for their 
economic rehabilitation. 

2.86 According to the Ministry, RIC has fulfilled the aforesaid objectives 
to a considerable extent by providing employment to about 5000 dis-
placed. persons in the assisted industries to whom financial assistance as 

, loan W8S rendered and in the Industrial Estates where small entrepreneurs 
were provided with Industrial sheds on pre-condition of providing em-
ployment to the displaced persons. The Ministry has stated that "further 
investment on the above three activities had to be stopped from 1965-66 
mainly on account of dearth of funds and also because the above acti-
vities were proving to be uneconomic and non-viable." 

2.87 Mapitude of Losses: The total accumulated loss incurred by 
the Corporation since its inception upto 31-3-1988 is stated to be Rs. 62.90 
C(4)f.CS. The loss before charj1ing interest on Government 108n and dep-
reciation, however, is Rs. 34.70 e.a.es. (See Appendix) 

2.88 In their 96th Report (1983-84) on the Rehabilitation Industries 
. Corporation Limited, the Committee on Public Undertaki"gs (COFU) 
had, inter alia. observed :-

" •. 14. The Rehabilitation Industries Corporation was set up 
io 1959 with the main objective of providing tlr:p'oyment to fhe 
displaced persons from East Pakistan (Now BanpJad6sh) throuBb 
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industrial development. The number of displaced persons emp-
loyed by the Company was, however, only 2609. Even falin, 
into consideration the indirect employment provided to the dis-
placed persons by the parties to whom loans or industrial sheds have 
been given by the CtJmpany, the number of persons who had 
found direct and indirect employment through various adiYities 
of the Company was only 5296. Considerins the magnitu" of 
the problem, the Company has thus played a very limitcdrole 
in providing employment to the displaced persons. On the ether 
hand, the company had in the process incuried a colossal loss of 
h 29.23 crores upto the end of 1982-83, as against the paid up 
capital of Rs. 4. 11 crores. 

] .15 The Managing Director, in his evidence before the it~ 
admitted that the C('mpany acted until recently as a relief 
organisation follOWing the path of d le~ riented culture. It 
was only frolD 1981-82 that attempts have been made to turn 
the corner and to adopt a commercial approach. The Committee 
are surprised to find that there has been lack of decision 
even h regard to the basic approach of the Company' in its func-
tionin&. It would not have been so bad comprehensive aims 
and objectives of the Company.l_ been laid down. Although it 
was in November 1970 that the BPE had requested aU MinistIies 
to lay down objectives and obligations for each public enterprise 
under their administrative control. it is only recently that an 
e.tercise has been started by the Company in this regard. The 
C:>mmittee hope that the objectives and obligations as envisaged 
by BPE woula now be finalised expeditioUlly and approval or the 
Ministry obtained. 

1.16 In rega.rd to objectives of the Company. the CGmmittceate'tiJl-
a l~ to agree wi th the view expressed before thun that it WIB VfIIY 
difficult for the Company to achieve the twin objectives of fia4iag 
employment for refugees and at the same time to be an economi-
cally viable unit. It has been conceded that there were various 
other Ichemes for lookina after the rehabilitation of displat!ed 
p:rsOllS. If in spite of these schemes the Governmeot decide.a,1o 
set up Rehabilitation Industries Corporation as a Company under 
the Companies Act, it was supported to function on commercial 
lines and should have been managed as an economically viable 
c nc~ . The Committee are of the opinion that wetkina of the 
Company on commercial lines was not incompatible withits 
Ilbiective of providing employment to the displaced persons. As 
p )jnted out by the Departmental Committee. appoirtted by the 
Ministry in 1974 an industrial undertaking which is viable i. iD a 
better pJsition to provide the kind of meaningful rehabilitation 
to the displaced person. The fact that there has been improvement 
in the performance of thl. Company durinJr the la8t two years 
shows that the Company could be made a viable 0H0ItIl. 
EvidentI,. it has not been managed well earlier. 

I . 17 The Committee oesire that effective steps should now be taken 
to ensure that the Company becomes soon an economically 
viAble unit as otherwise it would be diJlieult to justIfY its continu-
ance as a Government Company ua4tt the ComJllllliet Act" 
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. 2.89 Tn' COPU did n3t pllrsu, th~ recomnJndaUon contained 
in: Paragi'aph }. 14 of their aforesaid Report in view of ~ following 
reply dated 14-1-1984 sent by the Government : 

"The Rehabilitation Industries Corporation is an industrial orga-
nisation. The employment potential in such an organisation 
depends 0:1 the level of production, sales and ex.pansi()n of its 
activities. Since the Corp )ration had heen incumng losses year 
after year ever since its inception in 1959, it was obviously not 
p,ssible to set up more units to create more employmeot opp;)J'-
tunities. Moreov"r, the Corporation is a multi-product unit and 
ea.ch unit i~ small in size and turnover, which do not allow reap-
ing the eC:)Qomies of lar ~ scale production. Despite losses, 
elf )rts have ~cn continued to mallltain the employment level. 

The Corporation had also advanced loans to private entrepreneurs 
on the condition of employment being given to stipulated number 
of displaced persons. 25 loanees fulfilled the conditions lelating 
to employment of displaced persons. Others could not do so 
because of closure of the factories of the loanee parties caused 
by labour unrest, shifting of plant and machinery, voluntary liqui-
dation, paucity of orders etc. Similarly, the tenants of indus-
trial estates of the Corporation also could not employ the anti-
cipated numher of displaced persons mainly because of non-av..ila-
bility ofskiUed workers from a.mongst displaced p~rs ns." 

2.90 [n their reply to Para I' 15 of the aforesaid Report of COPU 
tM Government had stated that the broad objectives of the Corpo: 
ra.tion have already been laid down in the Memorandum of Association. 
Tbc Office Memorandum dated 3rd November, 1970 of the Bureau of 
Public Enterprises had envisa ~d laying down broad principles of deter-
mining the precise financial and economic obligations of the enter-
prises in the matters such as creation of various reserves, the extent 
to whieh enterprises should undertake the responsibility of self.fillanciw" 
the anti"patcd returns un capital employed on the basis of w()I'king out 
tWional wag: stru.cturcs Q.Dd pricing policies. Since the RIC has been 
incur{ing los.iCS from its inception in 1959, it was not possible fOI it 
tc) crea.te various reserves, nar there c(JUld be any return on cililital employ-
ed. The ex.l.eut to which tho: ~rp rati n could undertake responsi-
biUlies of s.elr·fioaacing could not be determined on account of conti-
l\U.I)US caW\ 10'>5:5 b:iag incurred every year. The entire wGricing of 
the Corporation was r"fiewed by ttw Government in 1981 and spocific 
~ i. b.:Ah phJskal and financial, for the ~ri d from 1981-82 to 1990091. 
~ bud down. The extent to which the COIP\)ration wonld need financial 
support from G'PYl31'nm::nt a'l well as raise funds fro.llD er ia~ ballb 
was. alsC) laid down. It had also been stJlted that n~ the Corporetion 
wu able tf) r~ biea.k-even staae, it mi,ht be possible to lay flown Mjec-
tives as eavisa,adin the above said Office Memorandum of the Bureau 
ttf ~ic ntcrprises. In their 5th RepDrt (1985-86 COPU) wily -oilier. 
_ in .&hK, tcaasd :-

"7. Tho Committee are not satisfied with the reply of the ~ 
ment that it may be pas<;ible to lay down the objectives as en~ 
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1n the Memorandum of the Bureau of Public Enterprises issued 
in November, 1970, once the Corporation is able to reach break-
even stage. Apart from the Memorandum uf Association wherein 
th.e broad. objectives of the Corporation ate stated to have been 
laid down, each public undertaking is also required to formulate 
its detailed or micro objectives and a statement of its physical 
and financial objectives and set the same approved by the Ad-
ministrative Ministry in consultation with the Ministry of 
Finance. as per the guidelines issued by the BPE in 1970 and reitera-
ted in 1979. As already pointed out by the Conunittee in 
their original recommendation, there has been a lack of decision 
even in regard to the basic approach of the Company in its func-
tioning. e.g. it was only from 1981-82 that attempts were made 
to adopt a commercial approach. The Committee are sure that 
it would not have been so had comprehensive aims and objecti v"s 
both physic:1 and financial, been laid down in the first instance. 

8. The Committee would also like to emphasise that in order 
to make a periodical evaluation of the performance of the Cor-
p()ration meaningful, it is nece~sar  to ]"y dl. Wi.' in advance wel1-
defined and clearly stated physical and financial objectives. The 
Committee, therefore, reiterate their earlier recommendation and 
desire that a comprehensive statement of the objectives of the 
Corporation De prepared and got approved by Ministry \\ ithout 
any further delay. If necessary. guidan<"e of the Bureau of Public 
Enterprises may he obtained in this regard." 

2.91 With regard to the recommendation contained in paragraph 
Nos. l' 16 and I' 17 of their 96th Report (1983-84) of COPU referred 
to in preceding pa ~s the Government replied that "the Committee's ob-
servation have been noted" and th( recommendations were treated to 
have acc!ptoo by the Government. 

2.92 The Committeee are anguished to note that out of 4,87,000 Old 
MleraDt ramBies settled in West Bengal and 6 lakh New Migrants 
wbo stayed on in the State £orefeiting rehabilitation assistance, the 
GOYerament bas been able to provide employment oYer the years only to 
5000  displaced persons through the Rehabilitation Industries Corporation 
Ltd. Calcutta, which was set in 1959 with the initial objective of proYiding 
employment to local refugees, even though the Government has, as on 31 .... 'l-88. 
invested as milch as Rs. 4 26 crores as equity in tbe form of share cap ital 
of the Corporation and provided it a plan loan of Rs. 94 lakbs. The Cor-
poration has so far incurred losses of Rs. 61.90 crores. The Committee 
coasi4er this as a dismal performance in SO far as the objective of providing 
eaployment to refugees is concerned and are of the view that tbe Govern-
meat bas tbus clearly faUed in making tbe Corporation achieve its Initial 
ancl .. in objective even after about 30 years of its establishment. It th is 
repr4 the Committee w01i1d like the Govemment to ensure that the re-
collUMlldations contained in this 96th Report (1983-84) or the Parliamen-
tary Committee on Public Undertakings "bicb bave been accepted by the 
Governmeat, and all the recommendations of the same Committee contaiaed 
io tJieir 5th Report (1985-86) are fully implemented by the Mlaistrles coacenaed 
Ia letter and spirit. 
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DANDAKARANYA PROJECT 

A. Rehabilitation in Danda/caranya Region 

3.1 The Ministry has stated in the Preliminary Material that 8,000 
families of old Migrants have been given "rehabilitation assistance in 
one form or another" in Dandakaranya Project and 2S231 New Migrant 
families have ~en shifted 19 Dandakaranya r ~ "whe,re they ,have 
been provided rehabilitation assistance by resettling ,them in agricultual 
and non-agricultural oocupations or they havo been out in Karmishibirs 
for subsequent rehabilitation." 

3.2 An All India b:>dy of East Bengal Migrants has represented to the 
Committee :- ' " 

"Even in regard to the ambitious scheOle of resettlement of Bast 
Pak refugees in the Dandakaranya region the Central Government's 
vacillation has made a mess of the whole project. As oriai-
n?Uy conceived the Dandakaranya Project, created in 1958. could 
hElve been converted into a Centrally administered territory for 
proper rehabilitation of East Pak refugees. But the Centre abdi-
cated its role Rnd responsibility in the development of this 
major pr0ject also. The refugees became playthings for the Pro-
ject administration and the State Government politics due to the 
lukewarm attitude of the Centrf'l Government. The assets and 
institutions CJ eated by the project were gradually transferred to 
the conc.:rned State Government's and the project now actually 
stands wound up." 

3.3 The non-official body has, bowever. appealed for "special and 
thorough probe to go into the proper resettlement/rehabilitation of 
migrants at the' following various sites in Madhya Pradesh aud Orissa,:-

Madbya PnuIeab 

1. Paralkote Zone of Bastar Distt : At least 1.200 to 1.300 famll1e8 
still ungettled. ' 

2. Kondapon Zone of Ba<>tar Distt ; Very ul11Istisfactoty condition 
of migrants in a number 'of Villages, specially in Narainput. Jogani. 
Borgaon. etc., " 

3. Refugee rehllbilitation centres in Betul. Sursujfl and Panna areB •• 

4. Mingacbal areas of Bastar Distt. 

S. Sohabpur Sub-division in Hosangabad DisU : At least 400 familia 
still unsettled. 

63 
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6. Sheopur in Morena Distt. in Chambal Valley ravine land rehabilita-
tion ~chelll ,). 

7. Camp refugees at Patanpura Temru (in Betul Distt.) and Chamardal 
(in ~han a ad Dlstt).-:Present position not known. 

I. Malkaft8iriZone of 'K!Ot'aput Distt. : At least 2,000 falt,ilies a're 
still in desperate condition in spite of so-called resettlement. 

2. Umerkote Zone of r~pul Distt. Avery largenutnher of familia 
in 'distress' condition in almost all the villages of resettlement. 

3. l.ehabilitation 'centres in Jeypore&nd 'K9lRhBndi Distts. 

4. Patam prqject. :area : ~iti n stiU u.~tain. 

S. Sunabeda and Tamdei camp refugees ; Position still not known 

3.4 Asked to ~ate clearly the number of "Old Migrant" and ··New 
Migrant" families (i) which have been fully rehabilitated so far under the 
proje<:t as per approv6d scalei of renabilitation assistance. and ,\ii) which 
are awaiting proper .rehabllitation in Karmisl1ibirs or temporary shelters, 
thcMinistry has'stl(ted in a wrltten answer that "in all 36,776 families. 
:includUJ,g Old and New migrants were ivenr~ ilitati n up10 December. 
'1987 but after desertions, idisohaTge and re-admission etc. 25,231 families 
'ate noW actu~  in p()sition 'and have r~ ived full rehabilitation Ibsistance. 
No more 'families are awaiting tesetdement in the Dandakaranya area. 
The. famitie!> resettled. in the 1)an4akaraD¥a r jec~ are considered as 
MVlD,g been fully rehabilitated and m:erged WIth the ~Instrea  of the local 
area and,P0pulation." In his Repor't No. 1 of 1988 C & A.G. put the No. of 
'fa1l1ilies In position at 25,153.' 

3.5 On the position of rehabilitation in Older 3 Zones of Kondagaon, 
Paralkotc and Umerkote, the Ministry had stated in the Preliminary Ma-
terial tMt ·'resettlement ofdispl6ced penon!.' has b,and large beeft com-
pleted". ,In tlsubsequOl1t written answer the Ministry has iftfiol1lWd file 
Committee with :regarCi ,to tbe9t Zones that "al1 the eligible families ha¥e 
been given rehabilitation assistance PS per prescribed scales of assistance." 
h~ number of families in th ctli i~M to be 13.133. 

1):6 Asked whether there were any arrears in rehabi,titation of migrants 
in Malkangiri Zone where 5500 families are stated to have been already 
,rohabi • ~tat d.th.c Min t.r a~ stated that '~ther  are'RodbpiMtd 1pCrsons I 
f.amilies I' eiti r~ ilitati n eesen.lemont ,undor&be Pa_u Resettl('-
mont Scheme" covering this Zone. On the steps taken to briq vpttnigrants 
in this Zone above p ~rt  line, the Minir.t, y  . has5tated thcecollflmic 
level of settlers 'there has ·'improved conSiderably" by executing a 
number of development projects for bringill8 the area'~ ~ lewl of 
Minimum Needs Programme." 

3.7 The Committee note that whereas accordiaa to the Preliminary 
Ma¥a1, 8000 Old mlcnmts and 2SDl New Misraat ramillet, 33131 ramillea 
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fa .... were reeeUlecl!rebablUtated in· Dandabrabya Project, accordiag to 
Ministry's IUbeeQuent written answer 36,"6 famDies in all, hacl....... Old 
aad New MiJrants. were given rebabiUtadon assistance upto Decemlter, 1987 
of whom 15131 _ant famlUes of both tatepies are now in po8ltion In the 
Project after cJeserdons, dischaqe .... reactmlsslens there. As the number 
er New Milrant famiHes settled in the project and the nmnber of famiUes 
of both the categories of migrantl in position is statedby' the Mtnfstry to be 
the same i.e. 25231 families, the number of suth-famities bas been put at 
25153 IJy C.&. A.G., and the number offanallies in all claimed to have been settled 
In all the 4 Zones comes to 18,6]3 only (13133 +5.500), tbe Committee appre-
hend that there Is something wron: with the arithmatfc and data of the projeet 
supplied to the Committee by the Mioistry. The Committee, therefore, 
SUUest that the Mlnistry should compote afresh the data of families resettled! 
reli ibiUtated and in position In the project and famish the same to the Com-
mittee wIthin , months of the presentation of this Report. 

3.8 The Cemmittee are further iatrigue4 to DOte that "hereas the ~ 
try d.illl8 that all migrant falllilies in positioa in the Project area Hve "re-
eel .. full reIlabUitatioa a88ista.e .. are co1Uhlered haring beeD mer,ed 
with the mains&reaIR of thepepulation", the pollitimr on the erOlad of migrants 
from former East Pakistan fa maay rebabiUt.:tioa sites of Project • Madhya 
PrMesh _ On .. is stated to IiIe "desperale (10) distress eoadltioD, IUlCertaln, 
IInseftled, _atisfactGry", as,..... Old in a Memura.lam .. to tile Com-
mittee by an AU india body of East lleDtai Mlgrllllts. The Committee do 
not agree with the stance of the Ministry in the Ught of arrears of rebabllitatloa 
of these migrants ia tbe Project higbii&bted by tbeir pUght on the ground In 
various sites of the Project as represented by the aforesaid memorialists qd 
in the succeeding paragraph of this Chapter especiaUy with reference to IIIftUIt 
ill this regard pinpointed by C.& A.G. in his Report of 1988. The Committee, 
tberefore, recommend tbat rehabilitation of migrants in position In. Project 
Area should be evaluated afreab in course of the Comprebeosfve Review of 
refl.bRltadon of mitrallts Iu all the regions as recommended by tile Com-
mittee, . elsewhere. Farther, adequate and early steps sbould be tnen to 
complete their rebabUltation and the Committee informed of pbysleaJ achieve-
ments In tbis rea.rd. 

B. Pallas for ownership oj lani 

3.9 In their 2ad RepJrt (1980·S1) un nd~ a 'l a Project, the 
Committee had rec(\mmendcd :-

"The Committee are unhappy to note that no progress has bc'en 
made ill di:>tribution of p ~ttas tll the settlers in Umerkotc Zone. 
AlLh)ugh the State Gowrnment hav~ decided 1o distribute 'Pattas' 
without linking them with the execution of mortgage deeds by 
settlers they have y..:t to decide h 'th'~r the 'Pattas' will be prosP.C'C-
tive or retrospective. Th;: Committ;;e cannot help feeling that 
this matter is not being deall with Po sens!: of urgency that 
it descJ'Ve'S. They reiterate stron.gly that Government should take 
nec~ar  ~tep~ to remove all the hurdles in the way of granting 
'Patta' rights to settlers and distribute the 'Pattas' to them without 
any further delay. 
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As regards issue of 'Pattas' to settlers in Kondagaon Zone, the 
itte~ note that the State Goveplment of Madhya Pradesl,1 

have now decided to issue temporary 'Pattas' valid for 20 years 
to settlers in Kondagaon and Paralakote Zones and that instr ~ 
tion" are being issued for the preparation of temporary 'Patfas' to 
settlers in J{ondagaon zone. The Committee hope that this task 
which has evaded execution for long time will now be accomplished 
and executed without delay." 

3.10 On the allotment of land to migrants in Dandakarnaya Pr()ject 
an all India body of migrants has represented to the Committee :- . 

"The Dandakaranya Development Authority was a non-statutory 
but tlutonomous body. No powers in general terms had been dele-
gated to tbis Authority by the State Governments. It had flO title 
to the land in the area. It CJuid not, therefore, give ownership 
rights to the di9placed persons to be settled there. They could 
only get occupancy rights. Non-delegation of powers by the 
State Governments was due to their;apprehension that Dandakaranya 
might eventually become a centrally admir.ist.ered area, elthough 
the Union Government repeatedly allayed this fear. The project 
failed for a variety ofreasons, the main being political. Bureaucra-: 
tisation, neglect and an unspoken fear that an unduly large refugee 
settlement might upset thedcmogfl.'lphic balance led both the Orissa 
and Madhya Pradesh Governments to go slow ...... ". 

3.11 In his Report No.1 of 1988, the CJmptroller and Au' itor Genersl 
of India has observed :-

"26.14 Non-issue of Pattas.-Mention was made in Sub-paragraph 
3.3 of Paragraph 34 of the Report of the Comptroller and Aud it or 
General of India. for the year 1977-78, Union Government (Civil) 
about the non-conferring of ownership right in respect of Ia.nds 
allotted to th~ dispbced familit.s. According to the project autho-
rities (April, 1986),4,632 families were given pattas as against 2S,2S3 
allotted with land'!. Zone-wise break-up is given below:-

Zone No. of No. of No. of 
D.P. families families 
families Biven . yet to be 
~tt cd putas granted 

pattu 

.----------
Paralkote 7,817 •• 7,817 

Kondapon 885 263 622 

U.merkote 4,478 4,369 109 

Malkan,iri 12,073 12,073 __ 0._-_._.---
"25,253 4,632 20,621 

e'fcmporary pattas were liven to 7,795 families," 
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3:12 In a wfittenrepJy tbeMinistry nas informed the . Committee 
that while 25;231 families are in position in the Dandakaranya Project, 
till 31st July, 1988, 15,352 permanent pattas(including part pattas)bave 
-been issued to the settlers in the three older Zones i.e. Paralkote & Konda-
gaon in Madhya Pradesh and Umerkote in Orissa, as detailed below :-

Agriculturists . 

Non-Agriculturists 

PaUa. issued (including part Pattas) . 

Umerkote Parallwtl Kotulfll'Q6n Total 

4312 7532 196 12,040 

167 285 587 1,039 

----
4479 7817 783 13,079 

--- -----.--
6752 7817 78) 15,352 

3.13 As regards issue of pattas to the settlers of Malkangiri Zone, 
the work is stated to ~ in progress. The Government of Orissa h:ut posted 
the technical staff to complete the primary work relating to issue of pattas 
i.e. (i) Khtwar (ii) K:hanBpuri, and (iii) lkijharat. Out of 215 villagos, 
the:work in respOC1: ofKistwar/K.hanap·.tri has been completed in 213viUages 
and 2 are to be taken-up. The progress in respect of Bujharat «c. is 
.indicated below:- ! . 

Comp- In progren to be Total 
letod taken up 

194 19 02 215 

3.14 Pattas have been issued jointly for the agricultural land and 
homestead plot. The permanent pattas issued to the families are on owner-
ship subject to the lease condition that they cannot sell/trensfer the land 
dur ing the 10 years following the date of receipt of patta. 

3.15 The Ministry is stated to have been pursuing the matter with 
the Revenue Department, Government of Orissa, asking them to complete 
the work releting to issue ofpattas in the Mal an~iri Zone by March, 1990 
as per the time schedule. The Government ofIndls have already reimbursed 
an e p~nditure of Rs. 135·00 lakhs for the purpo!>e, to tbl' GOVf'rnmrnt of 
Orissa. 

3.16 Allotment of homestead plots: The Dandakaranya Project is !!tated 
to have I'notted homestead plots to all the DP families settled in the 
Project at the rate of 800 square >.'ards per family. The Project has !lJ)oued 
h ~tead plots to 16,577 famIlies settled in Orissa area of the Project 
(12,098 in ldalkangiri Zone and 4,479 in Umerkote Zone). In Madhya 
Pradesh  area, the Project has allotted hlJmestead plots to 8,654 families 
(7,811 in Paralkote Zone and 837 in Kondagaon Zone). 

3.11 As p~r t ~ s of lease/ownership of land allotted to migrants, 
they cannot transfer the 9wnership to anybody else or sell the land for 
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10 loan following th~ issue of a patta. This clause is invariably included 
willie issuing patta! in Umerkote,' Par31kote 3nd K:ondagaon Zones. The 
Govemmeat of Orissa hBs also be::-a asked to iuclude this clause wmtc 
issWOI pa.ttas to ~ettlers. of Mllkangiri ZOOf', for which the work is in pro-
gress. 

3.18' TIie COIIUIIIUee DOte that whUe 25131 migrant families are stated 
to be in position In Dandakaranya Project and pattas for owaersblp of laD' 
bave been issued jofDtly for both the agricultural Iud ull homestead ptots 
allotted, _y lS3S2 perman_ pattas have beeD issued till 31 JuI,., 1988 te 
settlers which also includes the quota of tribals settled UDder the Project. 'Ibe 
Committee ....-et that the Ministry has not cared to furnisb to the Committee 
the nlllJlW of migl'dllt families which have beeD allotted agricultural Ianel 
ItS rebabiUtation assistaDce under the project aocI issued permanent pattas 
for (1) agricultural land, and (2) homestead plots allotted to them. The 
Committee are, howner, sure that the number of _ ..... t families settled 
In the project wblcb have been Issued permanent pattas JOIntly for agricultural 
...... homestead plots Is far less th .. 15352 heiaa the Dam1Jer of pattas 
..... to settlers .. a whole. 'l'be COlDlllittee farther aote that while t be 
worknladog to i_ of pattal t. setders is Malkllllgiri Zoae ill ... ittedly 
sdB ill proars ... beina panaed by tbe Mloistry rib tlleOrissa State Go,e-
1'JIIDtIIt, ttae ta* of ........ pattas rer pena .... t oneabip e1.ptcuItanIl .... 
..... hoIDesteId plots to the migrant families Is far from complete in Panlkote 
and KondaSaon Zones of the project as bas been corroborated Wry the C.&A.G. 
In his Report of 1988. The Committee, therefore, stroDlly recommend that 
uraent Iteps shoulcl be initiated • a higher level by the Ministry of Home 
AJrain in conjunction with State Governments concerned to expedite the process 
of Issuance of permanent pattas for ownership of agricultural land and bome 
stead plots to all the migrant fatnilies settled in all tbe aforesaid 3 zones of 
the Project and the Committee informed of the proaress of allotmeat of aarl-
cultural land and the issuance of the pattas to migrant settlers under the 
project wltbIn six months of tile presentation of this Report citiq tileoullber of 
migrant famlDes issue4 such pattas. 

C. Houses for MigranlS in Dandokaranya 

3.19 According to the Miaistry, 25,091 houses are sUited to have been 
constructed for "settlers" in Dandakaraya Project. AU the 25,231 dis-
placed families in position in the Project are also stated to have been 
"prDVided permanent accommodation". Housing loans ranging from 
Rs. 1700/- to Rs. 7000/- per family are stated to have been paid to miarants 
from time to time. An amount of Rs. 4,49,14,833/- is stated to have been 
advanced as housing loans to the displaced persons upto March, 1988. 

The Ministry has further stated in a written al\SWef' that loans granted 
to displaced penons upto 31-3-1984 and outstandinp: as on 1-4-1985 
were written off in March, 1987 on the recommendations of the Eigth 
Finaftce Commission. The entire loan amounts has been since written 
off as on 31-3-1984. 

3.20 In his Report No.1 of 1988, the Comptroller and Auditor-General 
of India had observed :-

"In accordance with the scheme of rehabilitation each family 
moved to rehabilitation sites is to be provided with a house •.•. 
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As on 3 itJt Mar~ 1986. 25.253 iamities were in position ja 
428 WJiagOi bllt only 25,006 families Jaad l\)een provided with 
viUage AollSCS, 183 houses WCN under constnlction and 64 bo1lJD8 
wore DOt taJc.cn up. 

3.21 WDiIe die COIIlllllttee DOte tbatl5091 110 .... are ..... I)y the .Mf-
oistry to hue been constructed for "settlers" in Dudak8lM)1l PNjIet, 
it has not been made clear as to how many of the 15131 migrant fammes in 
position baye beeD aUotted these bowJes. On the other band the Ministry 
...... dBl •• tIuIt ".0 ... !Sl3t dilplaeed fUlilies 111M .... pre.tckd 
permanent accomlQodatioo". Toe Committee woaN Ilowever, Ike the 
Ministry to refer to the, arrears in this regardjplapoiDted by the C." A. G. 
iD bIs Rltport of 19&8 ami to cate,oricaUy state further abat all .. 25231 
.. ,.rnt taill11ies ill pOJiUon in the Project area .are IlOW actually .ttIed In 
permane.t boases/acc:ommodatioa of their own. 

D. Drillking Water SliIpply in Dandakaranya Rellon 

3.22 In tlleir Thirtieth RepQrt on Oandakarallya Project-Exodus of 
Settlers (1978), the Estimates Committee had recommended :-

.. It ha~ 'been represellted to the Committee that adequate drinking 
water is not available in vinqes during summer. The situation 
'becomes worse in drouibt conditions. The Departmont have 
admitted that 'there is backlog in the construction of masonry 
~lls in Malkangiri zone due to difficulties in finding executing 
agoncies·. The ~ are infcmDld tkat scordiq to the 
minimum needs pr •• DlIne· there has to be 0_ wei iii a ftlaF 
of 30 f.amUies. TJa.c DMdakaranya DevokJpment Aatllority. 
,it 1& ~.ted,are foUowiag tJte -.>r.m of OM maBOIII')' well for fNctf 
JO families and one t\lbe well bas been added because tee maso., 
wo11 is 1Iot a. \oquate. o.i-ng sammor lWidhs a tube woH uail 
is mai-ntaiaodby Dudakaran.ya DevclopBlCOt AUIthoritv te 
attend 10 comp'laiats on this .accouat. The ComoaiUeo foeJ. 
tliat .~the IHp&rtmImt th s l~ lIa't'C CGuidcrod the ftOl'IIl. Gi 
<me masonry well for evecy 30 ilUBilies .. inadequte. thore it • 
strong Cd.iC for ro-exa.muu..a tile questioa and UtlJ frosh normJ 
keoping in view the~  obtaimna in Dandabnsura Jt,ji.oL 
The Comntittoe d,thefcf ~ 'I'lJMIIOK Uaat the drinkliai w&Wr 
needs ()f the seUlors in Dandabranya ~nsh uld ~st d 
.afresb and rcvisod DOrms fiMd udldditional nwOMr)' wtik. 
poovided to meet their uoodi <8t tlweuliest. Neodless ,to lar that 
tu aumber of a~ woUs aoY1li be s,dioioat 10 oater to 
the accds of the populatioR .in &Ul1llRCr moGths in pu:ticular." 

3.23 On action taken by the Government in this regard the Ministry 
has stated that the Oan.dakPranya Development Autftority reviewed 
the position in its 79th Meeting held on 9·1·1981 and approved that 
tube walls should generally be taken up as a permanent source 
CIt water supply. Ma~r  wells were not favoured because tube well 
water was considered safer as also for 'the reason that difficulties wme 
bein,g faced in the construction of masonry wells. It was also decided 
dIQ 'OM woUihould be l'rovided for every 25 families of settlen whether 
it be a ,.be well or mat0IIl'Y well. Is a pott eviaeftCC note the Ministry 
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has further informod the Committee that by now, 1506 tube wells have 
been constructed and -523 masonry wells have also been excavated 
by tho Dandakaranya Project. Moreover. there are 334 village tanks and 
~6  head water tanks to provide drinking water to displaced persons settled 
tn the Dandakaranya area. Thus according to the Ministry "there is 
no delrth of tubewells/masonry wells for the families settled by the r>a:nda-
karanya Project." 

3.24 In his Report no. 1 of 1988, the Comptroller and Auditor-General 
of India had observed :-

"In accordance with the scheme of rehabilitation .... each village 
is to be provided with a water tank .... Record of Malkangiri 
Zone showed that in 50 villages (9 in non-Potteru and 41 in 
Potteru area) village tank5 were not provided mainly due to 
non-availability of land and in seven villages tanks taken up 
during 1977-78 to 1980-81 on which expenditute of Rs. 3.73 
lakhi wa,> incurred were not completed. A ain.~t 428 head-water 
tanks to be provided at one for each village, 360 tanks were 
completed up to March, 1986. It was further noticed that tanks 
were not provided tn 3' villages in non-Potteru area and 55 villages 
in Potteru area and four tank taken up in January, 1983 on which 
Rs. 1. 03 lalc:hc; 'lp;mt were not completed (October, 1987). 

3.15 'The Committee note that by now 1506 tube wells have been construc-
ted and 513 muoary weDs excavated In Dandakaranya Project area, apart 
from 334 village tanks aad 364 head water tanks to pnwide drinking water 
to displaced penoas/settlers under the project. The Ministry migh t. tbere 
fore, be UtereUy correct in claimiq that "there is no dearth of tube we lis 
masonry wells for tbe famllies settled by the Danclakaranya Pr()ject'-'. How-
ever, in the ligbt of arrean in this regard pointed out by the Comptro lIer and 
Auditor-General in his Report No. 1 of 1988, tbe Committee wonder whether 
any appreciable deat has been actually made with regard to the basic problem 
of non-avaUability of drinking water in· tbe Project area especiallY in the 
vlUages during summer time. The Committee would, therefore, like to be 
specially apprised of the accurate position about tbe steps taken to augment 
water supply in vUlages under the Project during summer and tbe norms of the 
number of famlUes actually eoveNd per tube well/masonry well tbere, not only 
with a view to give the badly needed relief to the settlers in ~eral, but also to 
prevent the possibility of further deRertiollS by -migrants from the project 
..-ea. 'The' Committee would also like the Ministry to ensure that drinking 
water supplied to migrants Is free from germs and not infested with water 
borne diseases. 

E. Electrification of Dandakaranya Villages 

3.26 In their 2nd ep~rt (1980-81) on Dandakaranya project-ExodUs 
of Settlers, the Estimates Committee had recommended:-

"The Committee regret to note that their recommendation to draw 
up a time-bound Proaramme for electrification of the vi ~ es in 
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the Dandakaranya region has not beeD taken seriously. The 
Committee need hardly emphasise that electrification of 
the villages in the resettlement area is an essential element for 
the development of the area and will go a long way in ensuring eco-
nomic well, being of the settlers and their speedy resettlement. 
The Committee, therefore, cannot but reiterate their earlier re-
commendation and urge that a time bound programme for rural 
electrification of the remaining villages in the Dandaka-
ranya project area should be drawn up expeditiously in consulta-
tion with the State Electricity Boards and follow-up action taken 
to ensure implementation of the programme. 

The Committee would like to emphasise that funds should not be 
allowed to come in the way of electrification of this region and the 
Dandakaranya Development Authority should ensure that, just 
because of lack of funds, electrification of this region was not de-
layed. The Committee are of the opinion that, if need be. Dan-
dakaranaya Developmel.t Authority should provide funds to the 
State Electricity Boards of Orissa and Madhya Pradesh for 
carrying out the electrification schemes." 

3.27 In a wdtten answer the Ministry has informed the Committee 
that out of 428 villa ,~s set up by the Dandakaranya Project, III vilJages 
have been electrified. 67 more settler villages have been taken up tor 
electrification. According to the Ministry, "Rural electrification program-
me involves huge outlays. The programme cannot be taken up indepen-
dently for Dandakaranya Project area alone but has to form part of 
a general prOS'ammo for rural electrification." 

3.28 The itt~ regret to note that while the number of settlers' 
~ la es in the project was stated to be 117 in Orissa and 154 in Madhya Pradesh 
(total 481) in the material provided by the Ministry for their 30th Report 
(1978-79), the number of Tillages "sct up by Danclakaranya Project" bas 
now beea given by the Ministry as 428 out of which only U 1 ~illales are 
stated to have beep electrified so far and 67 more taken up for eledrificatioa. 
It appea" that Dandakaranya Deve)opment Authority hall Dot coaslclered 
seriously the Committee's suggestion to provide funds to Electricity Boards 
of Madhya Pradesh and Orissa with a ~ie  to expeclite the electrification of 
viDages In the Project Area. In the Ught of ma'JS desertions from the project 
in the past by miarants from former East Pak.lstan and with a view to check 
the recurrence of such desertions from the Area in Future, the Committee 
strongly reiterate their recommendation that the D.D.A. should make efForts 
to expedite electrification 0( maximum Dumber of villages in the regioa, as a 
special ca!Je, even by providing funds to the concerned State Electricity 
Boards. 

F. ec~"iti lt Of Namasudra and Paundra Khetriya Communities Off 

Scheduled C03tes 

3.29 The Committee were informed in 1978-79 that most of the dis-
placed p::r!ion<; resettled in DJndak'1ranya region b:long!d to Namasudra 
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ad Paund.ra Khetriys Communities which were recognrsed as Scheduled 
Castes in West Bttlgal but not so in Madhya Pradesh. In ri~sa, only 
a ~'iiudra Community is so recogn;sed but not Paundra Khetriya. The 
Committee regretted in their 30th Report (1978-79) that Government had 
failed to find & solution to this problem even though it had been seized of 
this matter since 1968. The Committee observed in their aforesaid Report 
that since this was not a question of adding two "new" communities to 
the list~ of Scheduled Castes, this matter should not have been linked with 
the question of "comprehensive" revision of Scheduled Castes and Tribes 
Order through an amendment of the relevant Act as was sought to be CJ.one 
in 1967 Of in 1968. This was an anomaly resulting from the migration 
of two communities from one region to another. If it haa been taken 
up by Government on compassionate grounds separately without waiting 
for cumprehensive amendment in the Statute, the matter could have been 
settled much earlier. The Committee expressed the hope that the amending 
Bill which wa'l then (1978-79) stated to be before the Joint Committee of Par-
liament would end this anomaly before long. 

In their reply (December, 1979), the then Ministry of Supply & 
Rehabilitation had stated that it was unfortunate that the Scheduled 
Castes and Scheduled Tribes Orders (Amendment) Bill. 1978 had lapsed 
and the Joint Committee ceased to exist with the dissolution of the 
Sixth Lok Sabha. The Ministry of Home Affairs had. therefore, heen 
requested to considet the question of recognising the various Ca."tes to 
which the displaced persons from former East Pakistan belonged as 
Scheduled CllSt-es on the lines of recognition given to. these castes in 
West Bengd by a separate amending Bill instead of waiting for enactment 
of a "Comprehensive Bill". The MinIStry of Home Affairs had also been 
requested to process the proposal expeditiously so that the Amending 
Bill could be introduced as soon as the new Lolc Sabha began its first 
s~ssi n. 

3.30 In their subsequent reply (November. 1980) the then Ministry of 
Rehabilit:,tion had stated that the Ministry of Home Affairs had stated 
that in view of the rast experience, they considered it advi~ e to bring 
a comprehensive Bit reh_ting to modification in t~ Sdledulcd Castes and 
Scheduled Tribes Ordel & before the Parliament instead·of enactins a 
separate legislation for according rocosrution to Namasudra. Paundra 
Khetriya and other caste~ to which the displaced persons from former 
East Pakistan belonged. as Scheduled Castes. In order ~ e ~dite att~rs. 
that MinistrY proposed. tu set up a Special Cell for constdermg the var~ u  
proposals for modifications in the Sc;hrdwed Castes and Scheduled Tribes 
Or4ers. 

3.31 In their 2nd Report (1980-81), the Committee had reiterated :-

"The Committee would like the Ministry of Sypply and Reba-
habilitation to pursue the matter with the Ministry of ~ e 
Affairs vi,orously and if necessry, raise the matter at the hl ~est 
level of the Government. so as to remove the long-ita1\d!og 
grievance of members of Namasudra and Paundra Khetrlya 
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Communities and recognise them as Scheduled Castes in the Ori&SI. 
and Madhya Pradesh regions in line with their status in West 
Bengal." 

3.32 The Ministry has informed the Committee in this relard that the 
Government has not enacted thitll leli,slation "0 far. The "matter has 
been regularly pursued with the Ministry of Welfare, following the Commi-
ttee 's ~nd Report and is under their active consideration". 

3.33 An AU-India body of migrants bas represented to the Committee 
in this regard :-

i 

"It is understood that most of the State Governments later 
started opposing the inclusion of &these migrant S.C·s and 
S. Ts. in their respJ tiv~ Slate lists of S. Cs & S. Ts, and 
the Centre kept quiet. They fora.')t that the 1967 decision of 
the Union Government was taken in fulfilment of a "national 
commitment' which cannot be abr< ,lted at the behest of any 
State Government. Even in regard to all categories of migrants 
in Assam from Bangladesh (many of whom were known to be 
f rej~ nationals) the Union aovcrnment could not agree to the 
demand of the Assam a,itators for scrapping the Government 
Policy instructions of June, 1965 on the ground that: .. It is not 
possible to go back on the national commitment made to the re-
fugees Who were forced to leave their hearths and homes to 
take sheltel in India". The Union Government's silence about 
the status of the S.C. migrants from East Bengal who went out-
side We5t Bengal at the behest of that State Government over the' 
last 25 ~ears or more is really very intriguing ...... to. 

3.34 The Committee are anpished to BOte that eyea tIaoaP the Central 
GoYerDment has been seizec! of the matter ~e 1968. Nama_ra ad 
Paoadra Khetriya COIDIDUnides which predondaate the m .... t f8lUJIies 
setttecl In Dandakaranya Project and haYe been re£8lDiseti al Schedu Jed 
Castes in West Bengal, have not so far been recognised as such in Madhya 
Pradesh and in Orissa only Namasudra coDUllunity has been recopised as 
Scheduled Caste !IO far wifll die result that both the commuaitles in tile area 
.WIIt stDI be feeling 4i!ltl'bnlnated. The committee reiterate that tile Mi_ 
t .... of Home Aftainaud Welfare should now take up this matter vlgorouJly 
at the Idghest le¥el of the Gcmrmaeat with a ,lew to eaact tbe aeoeasary 
lelhllltion "ery early to recogllise Namasudra 8Ild PaUDlira Khe&rfya (0I11III .... 
nides I. Orissa alld Madhya Pradesh reclous of the n,nd,karanya Project 
area as Scheduled Castes in line with their datus in West Bengal, and re-
move their 1011& standing grievance. It will also CaciHtate the procell of 
their rebabWtatiGa. 



CHAPTER IV 

REHABILITATION OF MIGRANTS IN OTHER STATES/AREAS 

A. Settlement of migrants in other States/Areas 

4.1 Asked to state precisely the number of Old and New migrant 
families which have been fully rehabilitated as per approved scales of 
rehabilitation assistance in each of the States/Areas other than West Bengal 
and Dandakaranya Project, the Ministry has stated that 1,91,800 Old 
Migrant families were "rehabilitated" and 50194 .New Migrant families 
were "settled" in the aforesaid States/areas (as per State-wise details etc., 
given in the Introductory paragraph of Chapter I of this Report) and a 
total expenditure incurred on the settlement of these families upto 31-3-1988 
is stated to be Rs. 206.69 crores. According to the Ministry now "there 
are now no Karmishibirs or transit camps." 

4.2 Asked as to how many families of the Old Migrnts settled in the 
States/areas other than West Bengal and Dandakaranya had been allotted 
land/agricultural land by way of rehabilitation assistance, the Ministry 
has stated that "the statistics about allotment of agriculturl land to 
Old Migrants are not available" adding also that "No statistics about 
ownership rights/occupancy rights are forthcoming" in the case of these 
migrants. According to the Ministry "the homestead plots have been 
allotted between one third and half an acre per (migrant) family in agri-
cultural settlements" in the aforesaid areas. Asked to state as to how 
many migrant families had been actually allotted homestead plots in these 
States/areas, the Ministry has stated that 35,140 New Migrant families 
settled in agriculture have been allotted homestead plots. The Ministry 
has also not provided statistics relating. to the number of New Migrant 
families actually allotted agricultural land, homestead plots and the nature 
of ownership rights conferred on the migrants therefor. 

4.3 According to Preliminary Material supplied by the Ministry only 
431 migrant families  were awaiting "resettlement" at the end of 1987, of 
which 159 families were stationed in Uttar Pradesh and 272 in Madhya 
Pradesh. Of the 159 families awaiting resettlement in U.P. 103 families 
are stated to belong to "Madan Industries Families" and remaining 56 
to "P.L. Homes". All the 272 families awaiting resettlement in M. P. 
are also stated to bolong to P.L. Homes. 

4.4 Madan Industries Families ~ Acc rdin  to the Ministry the Go-
vernment of India had given a loan of Rs. 94.00 lakhs through the 
Oovernment of U.P. between 1964 and 1971 to Madan Industries Ltd., 
a private spinning mill having their factory at Hastinapur in District Meerut 
(U. P.). The understanding was that in return of this assistance, the 
company will employ 600 migrants from former East Pakistan/repatriates 
from Burma and Sri Lanka. The company had, in fact, from time to 
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time, employed more than 1000 i rants repatriat~s. Many of them left 
on their own some superannuated and some were trod off on other grounds. 
Because of the continued cash loss, the company stopped operation 
with effect from 8-8-1984. "Keeping in view the poor financial position 
of the laid off families, it was decided that the families who were 
in the employment of the Industry on the date of its closure and had been 
sponsored for employment unde~ the scheme of the erst hi~e. ~part e~t 
of Rehabilitation, Govt. of India, should be granted rehablhtatlOn assIs-
tance as they had been throwD. out of the employment due to circums-
tances beyond their control." 

4.5 The 103 Madam Industries families are stated to be included 
in 146 New Migrant families to be settled in the Gunnaur Rehabilitation 
Project, District Budaun in Uttar Pradesh sanctioned on 6th July, 
1987. These families could not be rehabilitated so far, "because the 
Government of Uttar Pradesh could not complete the work of soil treat-
ment." State Government is stated to have assured the Ministry that "the 
families would be positively settled in June, 1989." 

4.6 An All India Or$anisation of migrnts from East Pakistan has 
represented to the Committee that migrants at numerous sites in aforesaid 
States/areas require proper rehabilitation and a thorough probe is needed 
to go into their problems. It speaks, inter-alia, of "365 families being 
deprived of land allotment" in Dakaachat colony and Netaji Subhash 
Nagar colony at Nauresha in Pilibhit Distt. (UP). "630 families under 
threat of cancellation of land allotment" in Vijaya Nagar Gram Sabha in 
Dineshpur in Nainital Distt. (UP), "land not transferred by Forest Deptt." 
to 416 families in Chandiya Hazra Bengali Colony in PiIibhit Distt. 
(UP). "still unsettled" and unemployed migrants families in Rehabilitation 
Centres at Rampur, Bareilly, Bijnor, Kbera, Kanpur (Dehat) and Hrdoi 
(UP), 2500 migrants in the outskirts of Jamshedpur (Bihar) "Staying 
there as trespassers and stateless people over a period of 23 years", a 
large number of families in Katihar Dhanbad, Gaya, Ranchi (Bihar), still 
unsettled" or "not properly settled"; position of the left ever of migrants" 
"still uncertain" in Garo Hills, Cachar, Nowgong, GoaJpara (Assam)' 
"Iand problem of migrants still persisting" in Khoidum Lamjoa and La: 
hupat areas of Manipur; position of migrants "stm not satisfactory" 
in Ralma Serma Valley Scheme of Rehabilitation (Tripura); migrant 
"coloDisers still not settled" in Kagaz Nagar near Hyderabad (A.P.)· 
position of migrants "still unsatisfactory" in Rehabilitation' Centres at 
Adilabad-Isagaon area (A.P.) and "sub-human conditions with no pros-
pect of their rehabilitation" of about a lakh of migrants staying in Jhugi-
Jhopri areas in diffr.rent parts of Delhi. 

4.7 Tbe Committee are pained to note that wbUe 1,91,800 Old Mignuat 
famBIes and SO, 194 New Migrant families are stated to bave OOf.n "rehabi-
litated" aDd "resettled" respectively in States/areas outside West Beneal 
and Daokakaranya Project, the precise statistics about the number of old ml-
arant famBies actually allotted agricultural land by way of rehabilitation 
assistaaceaDd the details of nature of ownersbip/oceupancy rights confelTed 
on IIICb migrants are "not available" with the Ministry. The Committee 
are f..... distressed to Dote that wbile homestead plOb are stated to hale 
heea ......... between 1/3 and 1/2 acre per family to migrants settled in agrf-
caItIn .... 35140 New Migrant families settled in apiculture are stated to 
han been aUotted homestead plots, the Ministry has not indicated the Dumber 
of New Mlaraat famUlet in these States actually allotted a&ricultural laud 
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and  homestead plots and the nature of ownership rights tberein graated to 
them. In view of above mentioned crucial and vital iDformation DOt being 
".,anable" to tbe Ministry, tbe Committee are at It loss to uaderstand how 
tbe Goyemment are in a position to preswne that 1,91,800 Old Migrant 
families and 50194 New Migrant families have actWllly beeA "rehaWlitated" 
or "resettled" in tbe States/areas out'iide West Bengal and Daodakarauya 
Project. The actual POSitioR on tbe ground of tbe rebabilitation of these 
migrants is also not encouraging in view of the representation made to tbe 
Committee by an all India organisation of m igraats referred to in tbe pre-
ceding pl'lragrapbs: It appears to the Committee tot tbe major probleaa. 
relating to rehabilitation of migrants from former East Pakistan, includin& 
allotment of agricultural Iud, homestead ,lfIts aad owaership rights therefor 
persist in tbese places becall51e of Relligence of rehabilitation a8tborlties 
concerned. The Committee, therefore, strongly tecommend that tbe actaal 
p ~iti n of the rehabilitation of migr_ts ill tbe aforesaid States/ 
areas should be goae iato afresh by the Ministry in conjunction with State 
Govemmeats/Union Territories coacemed who should allm reiaYestlgate 
the precise number of both old aod lleW migrant families settiedfrebabiHtated 
in Agriculture and other occupations in each State/area, aIongwitb the nu .... 
ber of families actnally allotted agricultural land., bomestead plots and tbe 
precise nature of ownership rights conferred on migrants tberefor and take 
meaainxt'u1 aDd expeditious steps to fuUy rebabiUtate the migrants concerned 
in accordance with present apprl)ved ~ales, takiag into view not only the 
aNears in this regard officiaDy admitted at preseat but also the actual magni-
tu4e thereof arrived at after tbe re-examinatiGn recommended by the Com-
mittee. 

4.8 The Committee are also distresssed to Dote that Govel'lUllellt of India 
gave a loan of Rs. 94 lakhs through the Goverament of V.P. between 1964 
and 1971 on tbe understancliag of empIoyJng 600 migrants fl'Olll former East 
Pakistan, Burma aDd Sri LaRks, to Madan Illdustries Ltd., a private spin-
nhlg Min haYiag their factory in Hastiaapur, Distt. Meerat, which 
employed about 1000 migrants from time to tUne bwt stopped its 
operations on 8'8'1984, on account of "contlaued cash losses", 
laying oft' 146 migraats., among others, in such poor finaacial 
condition that Government of India bad to. grant them farther 
rebabiUtatioD assistance under GlIIUlaur RehabiUtatien Project, Distt. 
Budaun. The COllllBlttec "ODder whether the Govel'Jllllellt of India d1stri-
puted such a largesse to tbis petty private enterprise IDthe name of rehalrili-
tatfoD assistance to miarants merely oa the I'eCOID8IeIlCIa or tbe State 
GoYernmeot or applied itself also Ray c:becks and safeglUU'ds which are n0r-
mally required in such cases. The CommJUee are SUl'e that e¥eD after gettinE 
a loan of Rs. 94 lakbs from 1964 to 1971,if t1tis company incurred "c:ontlnaei 
casb lossess" culminating in stoppage of its operations in 1984, the credit 
"orthiaess, feasibHlty ... YiabiUty of tbis compnay must haTe been less 
than pro.Disinc ia 1964 when the Govt. of Iadla made its fateful decision 
to grant a huge loan 0( Rs. 94 lakbs to it in e eh~e of tbe understanding 
til provide employmeat to 600 mignats. TIle COIltIDittee "ouY like to be in-
formed of how the loan of Rs. 94 lakbI granted to rbe aforesaW cOllQWlY has 
beea accounted for aad what wu the lItatutory sanction/scheme under which 
tbe loan was aranted to it. The Cmnmit1lee recomlllfJlld lbat with a view to 
a,oid sucb losses in future, Go,....t of lntia·sheaId bedealtly caudoa!l in 
granting loans to private llllits for the purpose of rellabUitatlq IIIip'atIb .... 
should Byold makiDa such dealt with priu&e eaM'priseI .f~'" ... 
mercial cndibutty. 
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".9 Willie tile Committee CillII-M the dedaioa of die GoM_t to 
Ilant rehabllitatioa "Wlnee to 1 .. 6 New ... aat families from fanner Eat 
Pakist ... Includin& 103 Madaa lMustries fllDilies under the GuDulD' Reba· 
hilitatioa Project In District Budaan, U.P. after the families were Wd off due 
to stoppaee of its oper.wc. by the prir. c:ompuy fa 1984, they depIere 
the cIeIay 13 their rehabilitation uader the abo" Project soctioaed as late 
as on 6tb July, 1987 and the fact tJtat 80 far "the Goftll .... t of Uttar Pra-
desb couW not cOUIPlete the work of soiJ treatment". The COIIUIliUIee re-
commend tltlt tbe Rellabilitatioa Division on the MiDistry of Home AffaIrs 
should DOW ioduce tbe State Goverament to take timely steps with a Tiew 
to euure that these families are actually rebabilitated by J-, 1989, u 1dIe-
duled. The Committee would also like to be informed of die expellClim'e 
iDCUl'l'ed OD the (urtber rebabiUtatioa of these 103 mip'ant families from f~r 
East Pakistaa uader the GlIIIIUIUI' Project. 

B. Special .Areas Development Scheme 

4'10 In their 96th Report (1959-60) on the then Ministry of Reha-
bilitation-Eastern Zone, the Committee had recommended: 

"The Committee find that nearly 9,000 persons have been 
rehabilitated in Andamans from all accounts successfully 
under a scheme of the Home Ministry which does not appear 
to have been pursued further. They suggest that settling 
more of the displaced families in Andamans may be 
sympathetically examioc." 

4'11 The erstwhi!e Ministry of Rehabilitation in their action 
taken reply vide O. M. No. RS-6(5)j6O dated the 23rdf24th August, 1960 
had stated that "the suggestion of the Estimates Committee has 
been brought to ttw notice of the Ministry of Home Affairs who 
are concerned with the matter." 

4' 12 In their 170th Report (1961-62) on the subject, the Co-
mmittee had not accepted Government's above reply and had 
commented :-

"Rehabilitation of the displaced persons' is primarily the 
responsibility of the Ministry of Rehabilitation. The matter 
may be pursued actively by that Ministry". 

~'  In a written answer, the Ministry of Home Affairs has 
jnformed the Committee that when the Ministry of Rehabilitation 
was reconstituted in the year 1964, it was also entrusted with the 
work of 'development of such special areas as might be indicated 
by the Prime Minister from time to time'. A group of Secretaries 
had considered the question of 'special areas' to be included within 
the responsibilities of the then Ministry of Rehabilitation and sug-
gested that existing. economic underdevelopment, potential of 
future development, low density of population and economic via-
bility should be the criteria for the selection of 'special areas'. It 
was also suggested that the development programme of the areas 
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so chosen should be an integrated one. The matter was further 
con'iidered by Group of Ministers and inter-Departmental teams in 
cJnl~lta'i)l w'th the State Governments. In August, 1964 the 
then Prime Minister had indicated that the Union errit~r  of 
Andaman and Nicobar Islands was eminently suitable for integra-
tcddevelopm:mt and particularly for the purpose of rehabilitation 
of displaced persons from former East Pakistan. Accordingly the 
Department of Rehabilitation took up schemes for resettle e~t of 
migrants from former East Pakistan. repatriates from Sri Lanka/ 
Burma and ex-servicemen in some Islands. An area of 10551 acres 
had been reclaimed and 1195 families were settled (including 805 
new migrant families. apart from 3000 Old migranty families stated 
in Preliminary Material to have been settled in the Islands ear-
lier) in middle Andaman (8etapur), Neil Islands, Little Andaman, 
Great Nicobar. Katchal Rubber Project and Rubber Research-
cum-Development station, South Andaman till the middle of 1978. 
AU the completed projects were transferred to Andaman Adminis-
tration. In view of the ban imposed in 1975 on deforestation, 
there has been no further scope of settlement of migrants in the 
Andaman and Nicobar Islands. 

4.14 Another area' indicated by· the Prime Minister for deve-
lopment as special area in November, 1967 was Chanda District 
(Maharashtra). The Rehabilitation Division had developed this area 
as an agricultural project for the settlement of migrants from for-
mer East Pakistan and an area of 29301 acres was reclaimed. A 
total number of 5674 new migrant families were settled in this 
project and the project was normalised with effect from 1-4-1980. 

4.15 An All India Orgaaisation of migrants from former East 
Pakistan ha'> represented to this Committee in this regard : 

"Outside West Bengal. a vast scope for favourable reha-
bilitation of these refugees lay in the  Andaman and 
Nicobar Islands because of its geographical location. Right 
from 1949, small group:> of such displaced persons were 
going there for resettlement. The Government was agree-
able to send quite a sizeable number of new camp refugees 
for permanent settle ~nt in the A&N. Islands. after .I~re
paring the necessary mfrastructure there. But this deCISIon 
or commitment was later reversed for reasons best known 
to the Central Govt. Being a Centrally administered terri-
tory it could have been an ideal place for mass coloniza-
tion by East Bengal refugees. Even the scheme of deve-
lopment of Special Ar<;as in. v.arious parts. of th~ c un~  
as indicated by the Pnme MInIster from tIme to tIme which 
was also meant to provide considerable scope for rehabi-
litation of East Bengal refuges could make little headway 
over the years." 

4.16 New Migrant families settled in Andaman and Nicobar 
Islands and Chanda Project of Maharashtra are stated to have 
been given agricultural land and financial assistance for COnstilC-
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tion of viilage huts, seeds and fertilisers, agricultural tools lIud intpJe-
men.ts, bullocks, roddar for bullocks and bullock-carts, weeding op-
erations, development of homestead plots, plant protection equip--
ment and paddy bunding. 

4.17 In the 8rst in.~ance, the CODlDllttee deplore the discrepancy i. 
the figures of 8,700 Old Migrant famUles, stated by the then Ministry of 
Rehabilitation, to have been settled in An........ a: Nlcobar I ....... In Its 
Annual Report for the year 1959-60, whereas only 3000 such migrant 
families are stated to have been rehabilitated in the said Islands by the Re-
habilitation Division of the Ministry of HOlDe Mairs ia the Preliotlnary 
Material sent to the Committee in 1988. The Committee recommend that 
among others this discrepancy should also be resohed by the Ministry of 
Home Affairs in course of the integrated review of rehabiUtation ,,'ork in all 
the States!area.'i of the country recommended in an eaUer ChApter of tbls 
Report. 

4.18 The Committee note that whUe 803 New Migrant families have 
been settled in Andaman ~ Nicobar Islands, 5674 new migrant families have 
been settled in Cbauda Distt. of Maharasbtra developed as an agrkul ..... ~  
project under the Special ~as Development Scheme. It hM, how-
ever, been represented to the Committee that the migrants settled in Chanda 
District are facing "a lot of problems still to be solved." Obviously they 
must ~ill be facing problems relating to allotment of agricultural land and 
homeStead plots and ownership rights therefor being or to be conferred on 
them. The Committee recommend that the Rehabilitation Di,ision of 
the Ministry should initiate measures to study the problems of these miar-nis 
through regular interface with their local representative!J, 8l'I'8Ilge to re-
solve their rehabilitation problems at the earliest in collaboratlanwlth * 
State Government concerned and inform the Committee in due course about 
concrete physical achievemellts in this regard. 

C. Rehabilitation of 'P.L. Home' families 

4.19 Old and infirm persons, unattached. womeR and orphans who coula 
not be rehabilitated straightaway, were accommodated in various Per-
manont Liability (p.L) Homes. h~ details in regard to these P. L. Homes, 
their number, location, strength etc. as furnished by the Ministymay be 
seen in the statement below. As per policy a P. L. family becolfies re-
habilitable when an able bodied child (male or females) attains the aae of 
18 yearS. he'resp~i ilit  for running the P. L. Homes has been tralll-
ferred to the concerned State Governments w.eJ. 1-4-1974 who are also 
required to formulate viable schemes for. rehabilitation of families ~ 
comins reha ili~ le'. The rehabilitation of such families is also the 
respomibitity of Rehabilitation ivi~i n of the Ministry of Home Affain; 
Which provides finds for such rehabilitation. assistance .. In respect ·of 
new migrants. the rehabilitation problem remams mostl} J'n the ~ of 
P. L. families.': .." 
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STATEMENT SHOWING THE DETAILS OF REHABlLlTABLE FAMlLlES 
IN P.L. HOMES 

81. 
No. 

Name and location of P.L. Home 

1. BamuaipOD . . e,~ .. 

2. AmtaliP.L. HOllIe, Tripura 

). Rudrtpor P:L. Home, UffIIr PrMsh . 

4. Bini P.L. HoIne,Mabaralhtra- . 

5. -P. L. Home, Mana. Madhya Pradesh . 

Number 
of 

families 

--------.---
217 

87 

t. 
80 

r72 

Total: . 1132 

4.21 01t oftllecte 1132 families,sche1ftes are stated to have beett sanc-
tioned by th~ Roeh\\bUftlttitm,:o;,.isic.-u for tile ft)I1owing 102 Permanent 
Liability families w1\,'b,came reMbititable fa 1987 ~

Iludrapur P.L. Home (U'p.) 

*a P; L. Hoaw(M.P.) 
Amtali P.L. Home (1ripura) 

----------.----

No. of 
families 

30 

• 
03 

102 

---_. -------_._-_. __ .-

4.21 Out of 1132 P. L. Home families, only 99 families, who had be-
come rehabilitable, are stated to have been actually provided rehabilitn-
tion assistance till. the end of 1987. 

4,22 Of the 431. families stated by the MiDistry to be '~itiA  re-
settlement" as on 31-12-19&7, iaUttar Pradesh{,lS9)a.rui Madl»'a ~adesh 
(272). 56 familie& in U. P. aAd all ~e 272 famiUes in M .. P. are stated to 
pertain to "P.L. Homea" fllmU·jes (328). Asked in view of 1132,P. L. Home 
shown as "reaabilitabl." at P8JJC 80 cit tbePrelimiDary,Malecial sent'to the 
Committee ill 1918 to cleady state tho actual number of rehabUitable 
families incbldiq those in P. L. Homes, the MiDistry has stated. after evi-
dence that "~ a result of sae.runa.» carried out. 546 familiCi were found 
rehabilitable. Oat of these, 170 families, have since becnscttJeti,and & scheme. 
has been saactioned fur tho senloment of 30 familiC$. h~ remainin&' 
famiijos will be settled in Q01IliDl yOII'&, tiU 1999,. ~ ttle basis (If the scbcIDcs 
to be formulated by the State Government." . 
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4.23 An All India orJanisatiOll of miarants from former East 
Pakistan bas represented to the Committee :-

"So far as the Eastern Zoae is concerned. there were in 
all 44 Homes and Infirmaries with approximately 60,000 in mates 
at the end of 1957. No clear,picture is available about the dispersal 
and rehabilitation of tlwse old miglants of P .L. cateaorY . 
According to the 1966-67 report of the Deptt. of Rebabili-
tati(;.n, there were about 10,335 migrants of the ~) ater  
liability catergories in various camps, and the tint batch of 
familit$ was !ihifted from the Central Camp, MaRa, to Kas-
tmba Niketan, New Delhi in October, 1966. Eight P.L, Homes 
were set up till 1971-72 fOl 2,281 P.L. families. Six more 
P.L. Homes were still to be constructed for 3,400 more fami-
lies... In actual practice, however, very little has been 
done to rehabilitate the P.L. Home inmates who are rotting 
in abysmal condition over the IlL .. t 20 to 2S years even for 
new migrants. An enquiry into the condition of P.L. families 
at Kastwba Niketan under the very nose of the Central 
Government will confirm this situation." 

4.24 The non-official organisation hac; therefore suggested to make 
a thorough enquiry into the rehabilitation of inmates of Pemmanent 
Liability Homes, with 6,681 families as estimated in 1971-72, and 
located at Mana Group of Transit Camps, Mahila Ashram at Kamal 
(Haryana), Kasturba Niketan in Delhi, Daliganj Home (Lucknow), 
Meherpur & Bamuigaon Homes (in Assam), Amtali & Arundhutinagar 
Homes (in Tripara), Birsi Home (Maharashtra), Durgakumd Home 
(Varanashi) and Sunabeda Home in Orissa. 

4.25 The Committee note that as in July 1988 there were 5 per-
manent Liabilty homes with 1132 rehabilitable families in Assam. Trlpura-
Uttar Pradesh, Maharashtra. and Madhya Pradesh. Of these 1131 fami-
lies, schemes were sanctioned in 1987 for rehabilitation of 102 P.L. families 
only, of which only 99 families were actualy rehabilitated by the end 0 f that 
year. After evidence the Ministry has further informed the Comm ittee 
that as a result of screenings carried out 546 families were found rehabiJi-
table and out of them 170 families have since been settled and a scheme has 
been sanctioned for further settlement of 30 families. It is not clear from the 
Ministry's reply when exactly the screeninp were carried out and 170 famlUes 
rehabilitated. The Committee apprehend that there is a wide gap between the 
position of rehabllitable families in Permanent Liability Homes not only 
as intimated to them by the Miaistry aad as represented to them by the non-
official organisation or migrants referred to in the preceding paragraphs, 
but also between the number of fam ilies found rebabilitable by the Govern-
ment itself as 102 la 1987 and as 546 on subsequent screening. The Com-
mittee are of the view that on the ground of compassion alone if nothing else 
the ReIIaIIiIitatioa Division of Ministry of Home Main should accord top 
priority to the rehabilitation of rehabilitable families in P .L. homes both 
ia dte i..,ated review of rehabUitation of migrants suggested earlier ia this 
report as also In actually expediting the rehabilitation of all rehabilltable 
&milies I. PL homes so that there are no arrears in this reaard. From the 
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material supplied by the Ministry it appears. that not all rebabilitable fami-
nes In the PL bomes have been actually rehabtlitated so fllr and there appears 
to be a lot of time gap between a famDy becOming rehabllitable In a 
PL home and the time when the scheme to rehabilitate them is proposed by the 
State Government and their reMbilitation is actually sanctioned by 
tile Ministry of Home Affairs resulting in conmlatlve Irrears~ De Com-
mittee, therefore, stress that State GovtU'Dlllellt should be preMed by the 
Ministry to prepare and finalise the schemes for the rehabilitation of reha-
bilitable Inmates sufBclently in advance of their becoming eligible for the 
purpose SOl) that tbe Ministry is also able to provide tbe requisite funds for 
their rehabilitation in time and the eligible families are relieved at the ear-
Oest opportunity from the nODe-too-comfortable conditions in PL homes now 
being rUI by the State- Governments concerned. 



CHAPTER V 

POST 1971·72 INFLUX 

A. Influx into Tripura and Mizorom 

5. 1 On the pattern and magnitude of migration to India of 
people from Bangladesh after 1971·72, the Ministry has stated 
that the influx of tribal refugees from Chittagong Hill Tracts or 
Bangladesh into the neighBouring States of Tripura and Mizoram is 
comparatively a recent development. Tripura has been the worst affected 
by the mflux of tribal refugees from Bangladesh. Between 1977 and 9 6~ 

] 7727 Bangladesh nationals are stated to have entered Mizoram which 
included a large influx of tribal refugees daring 1984 who were/have been 
accommodated temporarily in transit camps pending their return to Bangladesh. 
All the entrants into the State'are stated to have 'already been sent back. 

• 
5.2 Chakma Refugees in Tripura:-The following figures have been 

supplied by the Ministry about the number of migrants from Banga· 

ladesh who entered into Tripura State from ] 972 to 1987:-

Year 

---------.. --.----
1978 

1981 

1986 

1987 

No. of 
miJrant 

3,000 
approx. 

17,000 
approx. 

29,788 

19,276 

5.3 Migrants/refugees, who came to Tripur4 in 1978, are stated 
to have !wyed in India for about one month and they were 
repatriated to Bangladesh. The refugees who came' in June, 1981, 
were sent back in the last week of November and first week of 
December, 1981. It will be seen from tho particulars given above, 
that in aU about 49,000 refugees camo to Tripura from April. 1986 
till date. These refugees have been accommodated in 5 relief camps 
set up for them at Karbook, Silachari, Kathalchari TaJrumbari 
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and Pancharampura. The camp-sise pupopulation aCJ on 31st December, 
1987 is given below -

Name of camp No. of No. of 
penons persons 
staying n ~ted 

mlSSlnt 
from t e 
camps 

--_ .. ._---
2 3 

IWiIook . 660) '"6 
SIIac:teri . 4932 261 

KatJalclwi 9491 1504 

'raJcUlllbari 15579 4$4 

Pancharampara • • • 9296 418 

45981 3083 

Total : 49,064 

S . 4 The expenditure incurred on the maintenance/relief assis-
tance, including medical and educational assistance, on these re-
fqees upto the 31st March, 1988 is stated to be Rs. 816.287 
ltlkhs borne by the Government of India. The Ministry is releasing 
Grants-in-aid ~  Tripura Government for maintenance of these 
Cbakm'1 refugees. The actual rdi~f work is being handled by the State 
Government. 

Deaths in Camps : -On the persistent reports of deaths in these 
camps due to diseases/epidemics and unnatural causes like fltarva-
tion, the Ministry has stated that as on 25-7-1988, 2984 refugees 
ilWluding .childres diad since their migratioD from 30th April. 1986. 
According to the State Government the deaths, as ascertained by 
a. team of medical experts, were due to various diseases such as 
diarrhoea, 'respiratory tract infection, bronchi-pneumonia, worm 
infection etc. ·'Furtherbabits of the tribal refugees such as using 
IIKal water resources from rivulets instead of using tubewells pro-
vided in the camps and non-utilisation of dugwefl latrines by the chil-
dren bave contributed to unvironmental pollution and contaminated 
.nitatiolL tt Tho Miniary has farth.. stated that the State Govern-
moat have taken aU possible measures to reader medic:al aid to 
the camp inmates including supply of nutritional food for the chil-
dren and to keep watch over the environmental sanitation in 
the camps. 
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5 . S Alkod to explain the persistent reports of starYatioa and 
unnatural deaths of Chakma reflJ8eCS in Tripara camps which baye 
come to the notice of the Committee inspite of tbe impl'eSsitc 
arrangements for their relief assistance including mainteaaace. Sub-
sistancc, medical and educational facilities, the Ministl'y baa Aated 
that it has "not received any reports about starvation deaths in 
the refugee camps from the State Government". The MiDistry 
has alao stated that with the issue of rations in kind at tbeexil-
ting scales, ordinarily no starvation deaths should occur. 

5.6 The COllllDittee are coaceraed to DOte that about 49,000 .. 
faaees who came to Tripara from Banglalesb .... ee AprIl, 1_ .. 
• ay as 2984 ref.gees, iDcludIa& children bave died III 
the CIUDpS upto lS-7·1988 due to dile8SeS 8IIcla as diarrhoea. respiratory 
tract illfectioll, bronchi-pneumoaia, worm iafectfon, etc. Apart from 
the a'oresaid dise8Se'J, the MInistry has also attributed the deaths te 
the WlhygieDic habits of tribal refll&ees such as usia, local water retOUr-
~ from rivulets instead of tubeweDs provided in the camps .... 
Do ..... tUisadon of dll&weU l.trines by children cOlltrlbatlq to en"."... 
mental pollution in the camps. The Committee reprd dais as d8II-
lerous situatioD not only for the refugee camps but also for the sar-
I'OIIDding localitia inhabited by non-reflllees. It is clear to tile Com-
mittee tIIat had the medical facllities for the camp ref1Iees IIeea 
adequate ia quantity aDd quality there would IlOt ha". been almOlt 
3000 deaths ia the camps ia a short span of two yean aad 3 moadll 
clae to iat'eetious diseases mentioned by the MiDlstry. The CODllldttee 
apprehend that the provisioa of facilities aad COII"enJeaees sum IS tube-
wells and delwel) latr_ 10 the camps appears to be 10 JIIeaIft 
and unhygienic that the migrants feel it Impractical to exdaslvely_ 
and depend upon them rather than tbe rivaJets and opea fields milk-
la& the inmates easy preys to fatal diseases. The Committee there-
fore, recommend that the Millistry should ave a secoad look at the 
medical facilities and civic amenities actually a"all.hle to tbtIIe ...... 
ruts ia the camps aacI arrallP to aperade them bodI iD qaaatfty 
aad qulity so as to drastically reUee tJae iDddeace of deatb& .. thae 
campi, due to Infectious d1seases. 

5.7 Migrants missing from TrJpura camps:-Whilc 45981 tribal 
migrants arc stated to be actually staying in 5 campa ia Tripara. 
3083 misrants arc stated to be misling from &:heae camps at tM 
close of December, 1987. 

5.8 As the post-1971-72 migrants are to be repatriated positive-
ly to Bangladesh sooner or later, the Committee asked the Ministry 
as to why the authorities ha ve not been able to prevent their 
deacertion from camps and staying clandestinely with their relatives, 
friends or accomplices elsewhere in this country. In a written ane-
wer the Ministry has stated that the refugees me been IIOCIOmmG-
dated in camfs set up for them and they have been seJTCgated 
from the loca population. "Though efforts are made to kIIe, a 
check on their movements, it is not strictly possible to prevent tlleir 
desertion from the camps as the population of Tripara is hetCl'Ole-
DOUS and lOme of the refugees might have friends attd re1atMs in Tripura. 



Dough the camps have been provided with some security staff 
some ~l re of ve~ent is, all ~ to the inmates of the camp; 
so tbat It may not give the ImpreSSIOn that the refugees are being 
held captive in the camps." On the precautions taken against the 
possibility of missing refugees posing a fresh migrants the Re-
habilitation Division of Ministry has asserted that, the State 
Government are to verify the documents of the persons concerned 
before extending any rehabilitation assistance to the bona-fide mig-
rants. 

~9 1)e <;:ommittee are disappointed to note that within less tbaa 
1 e~ of ~~ openin& of camps in Tripara for about 49000 refugees which 
,$tartea mlgratinl in April, 1986, . as ttlany as 3083 migrants bale heeD 
leplJ~  missiDJ from the 6ft camps in the state by the close of 1987. 
The COJDJDittee, expect tbe Government· to appreciate the faet that being 
post-l97l-71 refugees, they are bound to be repatriated to Bangladesh 
SOODer or later and the successful attempts by as maay as 3083 refu-
aees out' of about 49,000 in such a short time to desert the camps and 
naiqle c~est.~l  with t1Ie sections of the local populace speak poor-
b' Dot, only of ' the vflilance arrangements made so far by botb the Central 
_ state Governments in this regard, but also undermine our na-
tional ,poUcy on these refugees. The Committee, tberefore, recommend 
that the Central an4 State Governments must sit together and find 
lOme effective means to prelent desertion from camps by these reo-
ru ~ and their c1an4estfaely mingUnI 'with local population. The 
Coaunlttee Sanest ia this regard that the Government should consider t., reasl ~t  of marking, at regular Interl'als, in strong indelible ink, 
a saltable silD on the hands or arms of each such refugee witfJ a 
new to .,lke. It easy to detect him or her from amongst the other sections 
of the local popu1atiom. 
. , , 

15: 10 Repatriation of Chakma Refugees : -A Bangladesh delegation 
coQtprising 3 Bangladesh officials and I t Bangladesh leaders accom-
paDied b) BangladeSh High Commissioner in India is stated 
to have visited different refugee camps and held  discussions with 
refugee representatives on 11-12th July, 1988. Though the Bangladesh 
High Commissioner is stated to have told the refugees that peaCe 
and normalcy was prevailing in Chittagong Hill Tracts (CHT) and 
Bangladesh refugees should come back to Bangladesh, the Cha,kma 
Tribal ,Regugees did not agree on account of continued atrocities 
on tribals in CHT's;. A memorandum was submitted to the team by 
refugees addressed to Bangladesh President listing their demands. 
They made it clear to Bangladesh High Commissioner that un-
less their demands are accepted, they will not return to CHrs/Bangla-
dcsh. "The visit of the delegation apparently yielded no results. 

5 .11 The matter of repatriation of the Tribal Chakma Refugees 
to Bangladesh is also stated to have been discussed during tho 
talks. thl Prime Minister of India held with the President of Bangla-
dosh during his visit to Delhi in Septem.ber, 1988. According 
to ~ Ministry, "the Bangladesh High Commissioner in India and 
P"';dent ,of Bangladesh assured that they were keen to take 
~  the' refugees and as a first step to restore, normalcy in the 
cb,ittagoog Hill Tracts (CHTs), they had negotiated a settlement 
with' the local tribals to grant them autonomous status and a Bill 
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\0 this effoct would be brought forth in their Parliament duriDa 
the De1t Session in December (1988). Once the Bill is passed, nec:o-
ssary coud.t:ons . uld be created in the CHT for the orderly return 
of the Cbakma Refugees." The Ministry has added that the 
Government would continue its efforts for ~ca.rl  repatriation of 
these Chakma Tribal Refugees. ..... 

S. 11 The Cemtaittee aD....... tIaat as per ..... n,orts --
aeplatioa with ft,. to die .......... statal of CIe,k... ill CbItta-
goag HiU Tracts is beiq brouPt ill die Parliamellt or .~ The 
Comlllittee, tberefere, ~ tIaat the Go .......... t of JbouId 
c .... y watch tile develop.-. ia tbII regard ia ........... ... -
tlaebuis tliereof pIII'IIIt tile m.Uer of Mae refugees' repatriadGa _e 
vllOf'OllSly both wJth die GovemDMDt or BanaI'.-.... die ..."... 
caaped iD TrJpora. 

B. Post. I 972 Migration without travel documents 

S'13 The percentage of milrath'n from Bangladoab iAto India 
withc.ut travel documents durina each of the 5 yoars from 1983 to 1987 is 
stated t() be 11.21. 9.61. 10'72, 27.18 and 10.55 respectively. Accotd. 
iog to the data supplied by the Ministry the number of infiltrators appre-
hended, sent back and handed over to State Police with rellrd to States 
bordering Bangladesh durin, the years from 1983 to 1987 was as follows :-

-------.-----------------
Border State Number of Nwnbcr of Number of 

illOIaI persons (out persons 
entrants ofthole m (out ofthose 
apprehended col. 1) bllD- in col. 2) 
by the BSF ded OWl' to pushed 
at the border State Police back 

-----------.-
ASSAl\l 445 133 312 

MEGHALAYA 394 129 l6S 

TRIPURA 5J68 653 4515 

WEST BENGAL 80S28 3776 76752 

MtZORAM 016 86 8730 

--_ .. . . ~ .. _-_.--"--_._" ----_. 
5.14 According to UIc Ministty, "since the visas to Baaaladcsh aa-

houls are not Iranted for specific places IWl they are aJ!IO Dot requihd 
to ,et themselves registcnd with the police authorities if their stay does 
not exceed ISO days, they find ways and mean'! to stay in India beyond 
the period of validity of their visa and settle in India permanently .... even 
without the Itnowieql! of the concerned St«e Authorities. They would 
come onaborllerm visa,  leave their piKe of visit, mix with the PII'SOII5 
of tl1cir COIIIIllunity aad ultimately, set lost with their connivancc." 

11.15 hi a written aMWM to unstarred Question No. 2230. on Baula. 
deth Infiltrators, the Miaister Gf St.te in the Ministry of Home A6in 
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stated in Lok Sabha 011 10-8-1988 that "a few cases have been reported 
by the State Government where BaDJladesh nationals of this category 
managed to obtain citizenship certificates from the local District CoHee-
tot s whQ were earlier competent to issue such certificates by suppressi11l 
material Information. The concerned Stah:: Governments were request-
ed to tale appropriate action. The powers of the District Col1ectors 
under the Citizenship Act, 1955 has since been withdrawn w.e.f. 1-4-1986 
and now only the Central Governmenl is competent to grant Indian citi-
t~snip."' he ~ ittet  therefore, asked the Ministr a~"t  how)many 
such Ca<;es baa been detected and "'hat llotion-ttbe Government had takeR 
in 'such ca.ses td pre"'ent su.ch manipulation in ruture.In a wrrtten answer 
tl r Mirn~r  h'as' in.formed· theCotnmittee that ·'Cbmplete information 
in thfsfltegard'was not available' with the Miamry and such cases came to 
theft.n&tictdnlY ' henelti en~ip certificates issued by "District . Co-
lleci'o'rs arellsubjeeted'td'verification 'by toed'police ' authorities ... • 'So far 
the Government of We"t Beng11 is stated to have brought t ~e Ministry·s 
notice about 60 cases. Pressed to state specifically what action have the 
Government taken in pllrsl1anoe of such cases the 'Ministry has replied in 
a po:-.l-evidence note that "memos have been served on all these persons 
tequiring them to e ~latn as to why the citizenship certijicates Obtained 
by them by suppressing materia:! i'1formatiO'n should not be cancelled. 
Replies have been received 'from some persons and these wil1be examined 
and decided on merits." ' .. 

5.16 Prevention of recurring influx .' With regard to the prevention of 
recurring influx of Bangladesh, the Ministry has stated that to fill in the 
gaps in the Bangladesh botder 29 additional battalions of Border Security 
Force have been sanctioned. to be raised in five years from 1986 onwards 
alongwith requisite infrastructure. The Ministry has informed the Com-
mitteethat till 1986, 28· battalions had been deployed on this border. 
11 additional battalions are stated to have been deployed during 1987-88. 
Asked to state what specific steps had been taken by the Government 
to ensure that corrupt local official/relatives did not help illegal migrants 
to settle in bOlder villages or towns in State bordering Bangladesh, the 
Ministry has stated that "tribal refugees have been segregated from the 
local population and they have been accommodated in separate camps." 

5.17 The Committee ,.re concerned to note the magnitude of in8ltradon 
from Bangladesh into the bordering States of Assam, Meghalaya, Tripon, 
~t Bengal and Mizoram during the years from 1983 to 1987. The brnnt 
of inftltration is being borne especially by West Bengal on whose borden 
the number of metal entrana. apprehended by 'B0r4er security Force during 
tlds feriod was as large as 80,528 ;1 the II1IIRIfer ....., haaded over to State 
Police was 3,776, .... the Aumber'pushed baekbetng 6, ~' . 

5.18 WhUe the Committee 11ft glad wnote in this lePN that B.S.F. de-
ployed on Indo-Bqladesh Border ts beIag farther beefed up with reqalllte 
infrlL'itructunby 19 addldOllal battalions In flTeyean from 1986 onwarD, 
of which ] 1 additional battalions have already been deployed during 1987-
88, da~ re ret to ~ tlmtreaalatiou loveming the issue of visas to Bug_ 
lacJella Datioaals, by Gonomeat of .ladla are so ' .... Ie for poteotial InftJtra-
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..., aut .., calla. to this couatty on a_ for 180 4&QI without indi-
--oflfetlftc place oftbelr stay and caa , ........ e to May bqond the 
peried of validity Ia' the 'risa, lea""". oM_hie pblce Q( fisit, . ..ux with 
some people. ....t lost with daeIr·coDDiY8llce. The .eu.mittee a~, of the 
tIrm flew .... t k is the IDOIt Opportlllll time lor the Gov ....... t Qf India , to 
_ this loophole in the 'fIaa nll*ti-·gownlal visiton from BaDaIa-
W to I....,' 'ldlateraUy If poIIIIIlde, . wItIda a reasalllble Pfliod.f ~e, ~ 
aaIIateraDy with • 'fiew· to coat* the ..... ce of iDIIUatioa into ~.  ~ 
__ Ite otIIer 1IMe does not u.. to _Wet f.... this ......... "ur ~t. 

)' 

5.19. The Committee are also distressed to Dote that information re-
gardiag the .... mber of iaflltrators from Baagladesh who managed to obtain 
citizenship certificate from local District Collectors who were earlier Com-
petent to Issue dtlzensbip certificates, by suppressing material iaformation, 
is not avaUable witb tbe Ministry of Home Affairs and'sucb eases 
come to their notice only when the citizenship ct>rtifieate are .liUbjected 
to verification by local pollce and that only 60 cases had been brolllbt " to 
their notict> by West Bengal Government. The Committee are of the view 
that thc number of such infiltrators must be prett)' substantial especially 
up to 1-4-]986 when powers of issuing citizenship certificates were withdrawn 
from the District Collectors by the Government of India. In regard to 
cases detected so far the Ministry's stand that "memos have since been 
served on aU these persons concerned requiring them to explain wby tbe citizen-
ship certificates issued to them should not be cancelled", suggests not only 
that Government is treating such inftlterators with kld-glove5 bUt also 
absoll'ing the District Collectors who were responsible for issuing citizen-
ship certificates in such caSCfol. The Committee are also of the view that 
merely withdrawing the powers of District Collectors of Issuing citizen-
ship certificates and restricting them to the Central Government only 
is not adequate ali similar certificates can b(' got issued from the Governntcnt 
also after suppressing tbe material facts. The Comm ittt>e are certain that uo-
less the very procedure and regulations regarding the issue of citizenship 
certificates to nationals from Bangladesh are revised to plug the loopholes 
threin, such cases may ge f;n I(('llning even though the Central Gonrn-
ment goes on issuing certificates. The Committee, therefore, suggest that 
the Ministry should get this matter examined by experts concerned 
with a view to plug these loopholes so that sUl'h cases do not recur witb the 
issue of citizenship certificates to nationals of Bangladesh by the Cen-
tral Government also. 

~.l . The COIIlID ittee are further pained to flnd that precious little is 
being done by the Centra) or State authorities concerned to 
prevent corrupt local oll'icials or relatives from helping inflltrato rs in settling 
fa border villages or towns. The MiDistry's camal reply in this regard 
that "tribal refugees have been segreeated".. and .... accommodated 
in separate camps" does not sound convincing as this reply applies to per-
II8CIIh!d aad undone Chakma refugees now camped in Tripura aod DOt to 
wiIIaI iaIltrators, most of whom are non-tribals, who manage to clandes-
tiJIely 1II1lI: with local populace with the connivance of local official" or 
relatives and pose menacing proldem to the country. The Committee, 
therefore, recommend that once an iUegal entrant is apprehended 
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aD the ~ ,.... .JIIl it i. .eci....te had .... GIfel 
to tile State polite ... DOt to palb "'/_ 1MIck.. CeIItral!SDte 
.aftlorItIeI shoal. NII!llter die r..lbHity of taUooIq _e soltaWe 
sip OD the .... !am of die illftlbator 10 lIS .. __ Ie the au-
thorities eo__ ad public: -110 to deteet tlte infiltrator froID 
aJIIOIIIIt the loeal ,.,....... wida whoa lie or she .... t haft 
~ ..ned. The Committee aIIo "",y .reaoauaead dIU 
both *' Ceatn .... Stat. GetrenuIIeMs shoal. an... to illlpOlle 
exemplIfY .......... to otrJdals or ~es ,,110 -up to help 
tile latUtraten to settle in border areLli. 

,NBW OBLm; 
April 4, 1989 

Cltaitra 14, 1911 (8) 

ASUTOSH LA W, 
Chairman, 

Estimates Committee, 



\t 

j., 

APPENDIX • 
(Vide paragraph No. 2.87 in Chapter U) 

RMabilltation lndustrw Corporation Ltd., Calcutta 

The foHowioS facts emersed from the written and oral answers Biven 
civing ovidoace by the ropresentatiyes of the MinistrieslDepartmenti COD-
~ed

(0 MagnitUde of yearly losses : -

Ycar(s) 

from t 959 to 198()'81 

1981·82 

1982·83 

1983·84 

J 984-85 

1985·86 

1986-87 

1987·88 

----------------

Total 

Amount (lb. in lakhl) 

26.16 

1.68 

1.39 

3.45 

4.33 

6.31 

9.06 

10.52 

62.90 

(ii) Employment of Refugees : -Apart -from providing employment 
from time to time to SOOO deplaced persons through auisted prlvtlte indus-
tries, the Corporation has employed 2700 persons directly, as in Novem-
ber, 1988. 

(iii) Financial Assistance to private entrepreneurs ;-The Scheme was 
stopped in 1965-66. 

(iy) Closure of Production Units :--The Corporation once owned 30 
production units but 17 of its uneconomic units opened between ]963 
and 1969 were closed down between 1967 and 1985. The closed units had in-
curred accumulated losses of Rs. 89.14 lakhs upto the close of 1987-88. 

(v) Production units in operation :-The I3 production units in opera-
tion, opened between 1962 and 1975, have incurred upto the close of 1987-88 
cumulative losses of Rs. 6200.56 lakhs, of which losses of Ri. 4266.42 
lakhs 00 account of "overheads include interest on Government and bank 
loans amoDDting to RI. 29.60 crores, unrecoverable loans amounting to 
RI. 60 lalch., Head Office Staff and other expenses over the last 29 yean." 

91 
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(vi) Position since 1985-86 :···-·Having closed 17 of its uneccr:omic pre-
ductioD units bttweon 1967 and 1985, the production, sales and "cash 
losses" of tho Corporation for thcl~t ~ars were as foilows :-

, t. t. " 

Year 

1985-86 

1986-87 

1987-88 

------------

. (R.upceI in lakha) ______ , . ..s J-_._. _______ . ____ ._ 

Production Sales (-) Cash 
IoIIes 

--_ .. ---.,.----.. -_._-,.,-----
374 10. 1  • 406.46 (-) 431 ~~l 

1124.36 768.85 (-) 376.8% 

1511.86 (-) 217.34 



APPENDIX n 
Summary of Recommendations/Observations 

--------_ .. -_. 

S. Pap No. 
No. 

1 2 

1.16 
& 

1. 17 

Recommendation,lObservation 

3 

The Committee note that the Government had 
incurred an expenditure of Rs. 406.78 crores on the 
rehabilitation (including payment of compensation) 
to displaced persons from West Pakistan and to meet 
aU the multifarious obligations in this regard Govern-
ment had enacted half a dozen ActsofParliarnent. On 
the other hand for th! rehabilitation of old and new 
migrants from former East PaIQstaD, even though an ex-
penditure of more than Rs. 745.56 crorcs was incurred, 
the Government cared not even opcc to resort to legis-
lation to incur. such huge and recurring expenditures 
and canied on the activities merely by the issue of Exe-
cutive instructions from time to time. 

The Government's contention that no legislation 
in this regard was considered necessary as no compen-
sation was to be paid to migrants from East Bengal 
as they retained proprietory rights in their properties 
(in former East Pakistan) which they could seU or 
dispose of in any manner they pleased till 1965, is not 
convincing in view of the circumstances under which 
the migrants had to abandon their native places, and 
were also not in a position to return to those places. In 
any case, this situation changed drastically in 1965 
when the then Govcl'JlIDCnt of Pakistan seized proper-
ties of Indian nationals in both the wiop. The Com-
mittee cannot comprehend as to why even after 
1965 the Government did not come forward with a 
comprehensive legislation on proper rehabilitation ot 
migrants from former East Pakistan who ceased to 
have even a fictitious title to their properties there from 
that year. The Government's post-l96S stand that 
"in the case of East Pakistan side the property vested 
is not a disposed of property .... " and ''with reprd 
to our property on the other side we would still like 
thcrights/titles whatever tbey are, are maintained 
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and restored" and that terming of payments to these 
mipants (or properties left in Pakstan as 'ex-gratia' 
and net 'compensation' was a 'very deliberate deci-
sion', is not consistent with the Home Secretary's 
own _ asacasment that the persons who Rlil"ted from 
former East Pakistan upto 25-3-1971 'have ('orne ~ 

settle here permanently and we have to providl' tll?m 
helt" and 'were given the facilities regarding acquisi-
tion; of citizenship rights." This inconsistent-rather 
contradictory -stand is clearly indicative of the fact 
that the Government never examined the matt&r in 
depth and in proper perspective and the Committee 
cannot helP but remarkiQg that even now the Govern-
ment have no firm J?OUcics with regard to rehabilita-
tion and status of Il.Jgrants froUl former East Pakistan. 
The Committee, therefore, recommend that Govern-
ment should tako a firm decision -with due prompti-
tude with regard to its policies underlying the reha-
bilitation and status of the persons who migrated to 
India prior to 2Sth March, 1971, examine feasibility 
of bigger central role in monitoring Implementation 
of tlldr rehabilitation schemes beiQlexecuted by States, 
incidentally being staffed by the Centre in part or in 
full, and take Parliament directly into confidence 
through a suitable and comprehensive legislation for 
the purpose. 

The Committees are pained to note that peopJe 
who migrated to India from former East Pakis-
tan prior to ~ 9  are still treated by Go-
vernment as "Displaced Persons" and are onJy 
eligible to be considered for ,rant of Indian Citi-
%CDShip by registration UIS 5(1) (a) of the Act pro-
vided they fulfil the "statutory requirements" with 
the result that in effect they live in India as 'Sta--
teless' people many of whom have failed 10 

acquire Indian citizenship for one reason or 
another, and have been either denied employment 
or even thrown out -of jobs on the ground of 
citizenship. The status of these migrants flom 
former East Pakistan appears t(l be in stark contrast 
with the position of displaced persons from 
West Pakistan who migrated·-in India aroum.1 
1947 and . for all practical purposes. namely. emp-
loyment etc.. art; d.ceIned to be fullfledged citi-
zens of Inma. The _ representatives of the Ministry 
of Home _ Affairs have admitted durina evidence 
that those perSons Who rri.iarated to Indiafrom 
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former East Pakistan priOi to 25th March 1971, 
~speciall  old &.nd . new migrants, have come to 
settle in India permanently -and have been provided 
rehabilitation assistance in one form OJ another. 
ln view-of this the Committee are of the view that 
theS\;' mi gran: s, tsp,:cially old and new migranls 
should not be n:quired 10 undergo the cumbersome 
formalities ()f registering themselves under the 
i i en~hip Actin order to Itt a Citizenship certifi-
edle and con5equent right to vote. etc. The 
C,mmittcc strongly recommend that as a matter 
(If policy Ihe Old and New migrants should also 
be <kcmed to be citizens of Jndia on the pattern (If 
"pre-196Imigrants to AsshDl" and Displaced 
Per;;ons from West Pakistan so tbat they do not 
have to hanker aftel the various authorities to 
get their citizenship certified to earn their liveli-
hood and be able to vote etc. They are of the 
view that, if necessary, suitable l~ islative measures 
with regard to the Status, Citizenship, rehabi-
litation and monitoring of lehabi1ilation schemes 
etc. should be enacted with due expedition. 

Tht: Committee nole that while most of the 
fa.milies who migrated to India from former East 
Pak.islan between March & December. 1971 have 
been repatriated to Bangladesh, some of these 
migiants could not be repatriated due to one reason 
o. the other and stayed on in India. The Co-
mmittee suggest that the Government Should exa-
mine 1 he feasibility of liberalising tbe Ir,al re-
qlLiremcnts fer these families to acquire citizen-
ship of India taking into consideration the indi-
vidual compulsions due to which they could not 
be repatriated to Bangladesh in 1971-72. 

The Committee note that after 1965 ~hen the 
assets of Indian nationals and companies were 
seized by the Govel nment of Pakistan, no reliable 
assessment has been made by the Government of 
India with regard to the actual value of the seized 
aSlcts and the rate of c·x-gratia payment has been 
determined on ad-/toc basis. While arriving at thi" 
figure the Governrilent have taken into account 
the Rs. 109 crores value of assets shown by the 
. affected persons in their claims preferred initially 
around 1971 and the value of assets of Pakistan 
Nationals seized by Government of India amounting 
~ ' ' ' ' ' . -----r----------. ----
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to Rs. 29· 40 crores, the latter amount being 
roughly 25% of the former. The Committee fur-
ther note the Government's fond hope behind frea-
tin& the payments "ex-gratia" that in thl! event of 
settlement of such claims by PakistanlBangladesh 
under the Tashkant Declaration, "the moneys paid 
by Government of India would be adjusted". 
In the eXisting political situation the chances of 
settlement of such claims by PakistanlBangladesh 
G(Jvernment appear quite remote. 

The Committee are of the view that it is high 
time that the Go\'ernment initiated now some 
urgent steps. to systematically re-assess the value 
of the assets of Indian Naf ionalsfMigrants in 
Bangladesh seized by the erstwhile Government of 
Pakistan and consider tnt:! feasibility of making 
the.~e "ex-gratia" payments at a rate higher than 
25% of the re-assessed value of verified claims 
without giving any consideration to the value of 
assets of Pakistani Nationals seized by the Govern-
ment of India. The Committee hope I hat the Go-
vernment will commence the work of re-assessing 
the value of the seized properties immediately and 
inform the Committee within 6 months of the 
presentation of the Report about the result of the 
re-assessment and the decision taken for upward 
revision of the rate of ex-gratia payments in the 
I igbt thereof. 

1.41 The Committee rearet to note that whereas 
they specifically asked the Ministry of Commerce, 
through Ministry of Horne Affairs, to supply data 
regarding the disposal by the Custodian of Enemy 
Property of "Claims of refugees who had lost or 
left their property in erstwhile East Pakistan", 
the Commerce Ministry supplied to the Committee 
the consolidated figures "in respect of properties 
both in West and East Pakistan" without specifying 
80 in its written reply in the first instance, until 
the doubts vicre expressed by the Committee 
after evidence and ex-post faCIO clarification was 
given by the Ministry. The Committee feel that 
tho officers in the Mini~tr  of Commerce shollid 
haw been careful in replying to the questions 
posed by the Parliamentary Committees like Estimates 
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Committee so that inaccurate information trans-
mitted by the Ministries to these Committees does not 
lead to serious complications in either House 
of Parliament. It is higblydesirable that utmost 
importance is accorded to the information to be 
supplied to the Estimates Committee and the Minis-
try should ensure that ommissions of this type do 
not recur in future. While the Committee under-
stand that the majority of claims pending or lying 
dormant in the office of (uslcdian ('f Fn( rry 
Property might pertain to the Indian Nationals/ 
migrants from former East Pakistan rou£hly on 
the pattern of an~er given to Question No. 788 
on 17-6-77, Ministry of Commerce could have 
managed to obtain from the Custodian of Enemy 
Property the figures relating to the aforesaid cate-
~r  of claimants as desired by the Committee because 
the requisite information had to be collected from 
a single sl)urce only i.t!. Custodian of Enemy 
Property and no eX'ensive field study/survey 
was required for the purpose. as claimed by the 
Ministry. The Committee, therefore, desire that 
the latest data relating to the number of claims 
pertaining to Indian Nationals/migrants from 
former East Pakistan registered with, disposed 
of by, and pending with. the Custodian of Enemy 
Property should be complied by the Ministry of 
Commerce and supplied to the Committee within 
6 months of the presentation of this Report. 

1 .43 The reason advanced by the Ministry of Com-
I .44 meree for 1120 pending cases "verified by the Panel 

Membels but awaiting Chairman's approval", namely, 
that the O.S.D .• who was the Chairman of the 
panel of Members, retired on 1.4.1988 and his 
successor was appointed on )0-1 ]-]988 i.e. after a 
gap of more than 7 months is indicative of the 
fact that the Ministry of Commerce is not seriously 
coneerned regarding speedy disposal of these 
claims by the Custodian of Enemy Property. It 
is imperative to resort to advance planning in this 
regard so that the vacancies created in Panel of 
Members of the Custodian of Enemy Property on 
account of retirement, or transfer etc. are filled 
promptly and the claimants who have preferred 
their claims to the said Panel are not made to 
suffer for no fault of theirs. 
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As far the 3600 pending cases where "documents 
are available", the Committee fail to appreciate 
th~ justification of their magnitude at any point 
of time in view of the Millistry's claim that "on 
an average the disposals are around 250 cases 
per month", especially when the number of Panel 
Members is reported to have. been raised from 
8 to 18 and payment office rightly shifted from 
Bombay to Calcutta. For the same reasons the 
Committee regard the number of cases disposed 
of each year from 1983-84 to 1987-88 as very 
poor and urge the Ministry to take urgent steps to 
ensure that all the claims pending with the Cus-
todians of Enemy Property, especially those wherein 
all the documents are available, are verified and 
disposed of with exemplary promptitude. Since most 
of these claims may pertain to people of 
low income groups who are now living in indigent 
circumstances, it is essential that all such claims are 
settled with Ulmost expedition. In the opinion 
of the Committee, procedure for settlement of such 
claims should be clear and precise giving no-
scope for rcdtapism and harassment of migrants. 

l' 47 It is disquieting 10 nott: that some Officers 011 Spe-
1· 48 cial Duly w,Jrking a., Chairman of Panel of Members 

of the \ioard of Custodian of Enemy Prop:!rty and 
some Panel Members are alleged to have acc<."pted. 
and c.!rti fh:d false or forged c1ai \11S preferred hy private 
p:lrtics for such huS.! am')unt a'i Rs. 1.52.2501-, Rs. 
3,26,000/-, Rs. 1,46,761/-, Rs. 2,27,037/-a.,d 3,45,000/-
and cases had to be launched against the offic .. rs con-
cerned by the Cenlrd Bureau of Illvel'tigation. The 
Committee recommend thalcases which are p3nding in 
Courts shl)uld be vi )ruu~l  pursued so thrtt the charg-
eti offkials are punished in accordance with the law. 
'In the cases where dep'irlmental action is necessary. 
departmental proceeding should be initiated promptly 
and ex.emplary pUlushment awarded to the delitl-
quent officers and Committee apprised accordingly. 

It is also desi rable that the existing loopholes in 
the procedures for verification of claims in the office 
of the Custodian of Enemy r p~rt v ale actually plugged 
with a view to make itdifficlIlt for officers as well as 
claimants to indulg! in acts of rampant nauds as have 
come to the notice of the Committee. 

---'""'-"-'" .... _------... _-_._ ..... ----_."----... ----.. --
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The Committee cannot but express their anguish 

that the Ministry of Commerce has cited the laun-
china or cases by CBI against qorrupt officers of the 
Custodian of Enemy Property to justify the slow dis-
posal of claims each year by the Custodian from 
1983-84 onwards. The justification given by the 
Ministry relating to slow disposal of claims does not 
ap~r to be convincing. The Committee deplore this 
attitude and recommend that while the Ministry of 
Commerce should not hesitate to bring to book the 
corrupt officers in 'he Custodian's office at the earliest 
opportunity, all possible encouragement and incen-
tives should he provided to the concerned officers for 
efficient, objective and speedy disposal of claims of 
Indian nationals/migrants whose assets have been 
seized by the Governmel.t of Pakist.lO. so that these 
migrants are not put to undue harassment. 

7 1· 63 The Committee find it very astonishing that while 
huge amounts have oeerL provided by the t:entral Gov-
ernment as &rants-in-aid to States for Rehabilitation 
. of Migrants from fortner East Pakistan during the years 
. from 1964-65 to 1986-87, the Rehabilitation Division 
of thl: Ministry of HOllle- Affairs has no authentic 
information relatin.g to the utilisation (If these grants. 
The Committet: fed that thc responsibili ty of the Gov-
eminent cann,)t be c,msidcred to be over, just after 
reimbursing to the State Governments ~he grants 
for aforesa.id migrants. It is a.lso essential for tht 
Ministry to keep a constant watch ever thc actual 
utilisation of these funds b) each State from year to 
year. It is disquieting to note that the Ministry has 
. continued to abdicate its own resp;>nsibility by leaving 
the matter entirely to the State Accountants-General 
and State Governments concerned, and not attempt-
ed to monitor the utilisafion of the aforesaid Grants 
even on an expost-/acto basis. This is clearly indi-
tilt ivc of the fact that the issue has not been given the 
serioUs attention it deserved. While viewing this situa-
tion with great c~ncern, the Committee desire that 
the Ministry must immediatelY take appopriate steps 
to compile the figures replding the actual extent to 
which the Grants-in-aid of Rs. 198.70 crores dis-
bursed by it during the period 1964-65 to ]986-87 for 
afor-esaid migrants hay.: been actually utilised by State 
. Governments and furnish this' information to the 
~ tn itt~ positively within 6 months of the presenta-
hon of thiS report alongwith,thestatistir.al . inforrna-------------------_._--.. ~~" . 
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tion relating to the figures of expenditure support(d 
by Audit Certificates and the amounts held under 
objeclion, unutilised or surrendered. 

The Committee note that out of Rs. 123.91 crores 
sanctioned as Grants by the Ministry to West 
Bengal Government during the period from 1969-
70 to 1987-88 for various categories of displaced 
persons and repatriates, audit certificates have 
so far been received by the Ministry for Rs. 64.68 
crores only (i.e. 52%) and out of Rs. 21.34 crores 
lying unutilised by the State Government "as 
per information available" with the Ministry. a 
sum of Rs. 14.53 crores only has since been adjust-
ed and an amount of Rs. 6. 81 crores still remains 
to be adjusted. The Committee further note 
that against the expenditure of Rs. 89.23 crores 
actually incurred by the State Government, the State 
A.G. has admitted an expenditure of Rs. 5S. 80 
crores only and from out of the balance expen-
diture of Rs. 33.43 crores, objections covering 
an amount of Rs. 14.41 crores only are reported 
by the State Government to have been settled, 
but are awaiting confirmation from the State A.G .• 
leaving the balance of objected expenditure of Rs. 
19. 02 crores still unsettled. 

Since the amount of grants to the State 0 

West Bengal is substantial and position of utilis&'· 
tion certificates is far from satisfactory. the Commit· 
tee urge that vigorous measures shouJd be initia-
ted by the Ministry to obtain audit certificates for 
the entire amounts of the Grants to accurately assess, 
in conjunction with State A.G. concerned. The 
amount of the aforesaid Grants (i) utilised by the 
State Government with unconditional audit certi-
ficates: (ii) expenditure thereof objected to by Audit 
and steps taken to settle the objections, and (iii) 
unspent balances thereof lying with State Govern-
ment. Steps shouJd also be taken to read.iust/re-
cover these balances. The Committee would like to 
be apprised of the latest position in this reprd. 

The Committee note that an expenditure of Rs. 
745.56 crores has been incurred by the Government 
so far on relief and rehabilitation of (lId and new 
migrants from fonner East Pakistan ~ clud n  the 
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elCpenditure incurred in this regard by the Minis-
tries of Commerce, Urban Development and Health 
and Family Welfare, bringing. the per capita expendi-
ture on f r ~r El'\t Pakistan Migrants to as much as 
Rs. 1609. 

1.68 The Committee recommend that Government should 

1. 70 
1. 71 

work out very early the expenditure incurred by 
the Government upto 31-3-1988, including that of 
the Ministries of Commerce, Urban Development and 
Health and Family Welfare on relief and rehabilitation 
of migrants from former East Pakistan, as also the 
per capita expenditure based thereon, for informa-
tion of the Committee and incorporate the same 
in subsequent Annual Report of the Ministry of Home 
Affairs for information of the organisations of migrants 
from former East Pakistan. 

The Committee will deal with the reasons for short-
falls in achievement of Plan targets, 5th Plan onwanls 
separately in the respective chapters that follow. 
In this paragraph the Committee wouJd like to only 
point out in the first instance, the apparent discrepancy 
in the arrears of Tehabililation as cited by the 
Ministry. lr: the preliminary m.terial the Minh.try 
has mdicated on 8-7-1988 that the number of 
families still "awb.iting Iesettlement" as (>0 

31-12-1987 was 431 (U.P.-,159, M.P.-272) of which 103 
families belonged to Madan Industries familie" and the 
rest to "Permanent Liability Home" families. In 
its tablrs on Plan targets and achievements, the Minis-
lry ~su se uentl  showil an achievement of 1471 
families upto 31-3-1988 against h target of 2825 families 
under the 7th Five Year Plan, which lenv&.s as many as 
1354 families still to be rehabilitated during the remainina 
period of the said Plan. From this di!:crepancy, it 
is clear that the Ministry bas not shared with the Com-
mittee the accurate figure;; regardina the official an ears 
of rehabilitation of Migrl:iJl.ls from former East Pakis-
u.n. The Committee desire that the Ministry should 
check up their figures afresh in this regard, resolve the 
discrepancy indicated above and furnish to them the 
accurate figures indica.ting various Cr.tciories of old aDd 
new Miarants still awaitiag resettlement/rehabilitation. 

1.71 The C4mmittee are particularly dislJesscd to note 
that all alonc the past 30 yean the Government has 

-------------------



102 
------------_ ... - ._------.. ----.--. 

2 

11 1. 75 

;, 

3 

not been able to rehabilitate all the oJd Migrant families 
who had migrated to India upto March 1958 of whom 
out of the target of 1675 families, only 639 families ha'\ic 
been rehabilita1ed so far under the 7th Plan. The 
Committee are no less disappoinl cd to note that admitted-
ly there are still arrears of rehabilitation even in DandR-
karanya Project established in 1958 which is still being 
administered by the Central Govemment, and which 
has an achievtlment of 279 families so far against 1 he 
target of 600 . families, presumably inlcuding old 
Migrant families also, in the current Plan. The Com-
mittee strongly re\..Ommend that the Government should 
accord hign pric-rity to liquidate the arrears with 
regudto rchabilitntion of old Migrant families stationed 
in all the regions nnd the migrants of both the catt'g )ries 
in Dandakaranya Project. 

Fr<Jm the material placed before the Committee, 
it is clear thi:l.t whereas the Cooraination Committl'es 
including representatives of migrant settlers were 
formed in Dandakaranya Project in some sub-zones! 
zones for sometime around 1980-81, these committees 
are practically defunct now in the Project area. The 
Committee further note that in rehabilitation sites 
outside Dandakaranya Project, there has not even 
been an attempt by the Ministry/State Governments 
concelned to have an institutional arrang'!ment for 
communication between migrants and rehabilitation 
auth ritie~ depending solely in this leglJ'd on the dis-
cretions of the staff deployed for rehabilitation work 
or the "freedom" of migrants to approach the reha-
bilitation authorities concerned. The Committee rc 
gEud this arrangement a~ extremely poor and inade-
quate in view of the widespread complaints to them of 
the deficiencies in the work of rehabilitation of migrants 
not only in West Bengal, but in the Dandakaranya 
region and other States also. The Committee, 
therefore, strongly recommend that efforts should be 
made by the rehabilitation authorities undcr both the 
Central and State Governments at all the major rehabili-
tation sites in the country to have some institutional 
arrangement including the tepresentatives of migrants 
with a view to enable them to place their peculiar prob-
lems and ,..ievances in proper perspective berere the 
rehabilitation authorities for speedy resolution. 

----------_ .. _-----._----
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The Committee are distressed to note that while 
work of rehabiliLation Government own admission the 
of "Old migrants" is far from complete in West 
Benaa1, the position of "resettltment" d both old and 
new migrants from former East PakIstan in States: 
areas othe4 than West Bengal i!'. also net different. 
The Committee are of the tlrm view that the resettlementl 
r~ha ilitati n of migrants from former East Pakis-
tan cannot be deemed to be full and complete until and 
unless the Ministry of Home Affairs (Rehabilitation 
Division) categorically satisfy the Committee, among 
other thi~s, that-all the Old and New Miglant fa-
milies claimed to have been settled/rt-habilitated in va-
rious parts of ill\; country have been actually allotted 
homestead plots, thOSe miglaot families who have 
been settled in agriculture have been actually allotted 
agricultW'alland accoraing to scales prescribed from time 
to time, and full oVJ'ncnhip rights have been conferred to 
these migrants for both the agricultural land and home-
stead plots .Jlotted to them. Such gut issues have been 
side-tracked or inadequately anwsered in the material 
sUPFlied to the Committee by the Ministry AIld the 
written and oral answers !;liven to th", Committee during 
evidence by its representatives as will be evident from 
all the Chapters of the Report. The Ministry's refrain 
all along has been to spin out the unrealistic theory 
that only the "residuary problem" of migrants In West 
Bengal remains to be settled. 

In v iew of the above, Committee strongly re-
commend that an e ~rt, comprehensive and integn.ted 
review of the rehabJliMiun of both Old and New mi-
frants in various parts of the country by the Govern-
ment of India is now long overdue and should be con-
ducted without any further delay, with a view to discern 
the actual position on the ground, of migrants supposed 
by the G.ovemment to have alrtady heen settled and 
merged With the mainstream, as also to suggest measures 
to expeditic,usly clear the actual arrears of rehabilitl..tion 
work in all the States.8h.as when' the migrants from 
East Bengal are stationed. The Committee do 1101 

regard their ~p rt cn DanakaranYfI. Project in 1978 
and subsequent exercise by a Government Commitee 
of Review of "Residual problem of rehabilitation" as 
substitutes for the complehensive review of the problem 
by Government rcommended above. The Committee 
de'iire that immediate steps should be taken to commence 
a comprehensive review, complete it on a time-bound 
bl:LSis and Parliament informed of is conclusions and 

.----------------
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Bction taken bv the Central" Government thereon, with-
in six months 'of the PI esentation of this Report. 

\ 

The' Mini~tt 's contention that the surplus ma-
chine~  and \ stoft'S of the 'Reh3'bilitaton eda ~ti n 
r ailis~~l n'" which were notaccept/'d by any State 
Government/Public Sector Undertaking were "scrap/ 
unserviceable/obsolete" is not borne ovt by the f?cts. 
Had thesestbrcs been such scrap etc., the DGS&D 
would, not have been able to dispose of the surplus 
. macninery not ~~ccepted by any State Government/ 
. Public. Sector Undertakings with Minimum Reserve 
Price .worth Rs. 69·94 la h~ for about Rs. 40·49 
lakhs(S7·9% "f"MRP). and the . Divisional Engineer 
and Administrative Oflicerof R.R.O. could not 
have disposed of similar machinery and Stores with 
M.R.p,.  wOlth Rs. 4·061akhs which could not be dh-
posed of by Special SurplusR.R.O. Dispos3l Commit-
.. tee" by ~nvitin  tenders which realised Rs. 3.16 lakhs 
(77.8% of MRP). In '-Dntras!, the Spc-.i<,l Surplll.s 
RRO .Disposal Committee itself which functioned from 
.l7th August, 1983 to 30th Junt, 1987 disposed of 
similar machinery and stores with M.R.P worth 
over Rs. 4.00 crores for a oimnce of just about ~. 

97 Jakbs.only (24' 3 ~ , of. MRP). While the losses 
on the ,~ i~. of Minimum Reserve I'ric~ iDcurred in the 
three transactions were Rs. 29.45 lakhs, ~. 90 

j th l ~and. ,tnd Rs. 303 lakhs re£;pective1y totalling to a 
c ) ss~  Joss of Rs. 333.3:1; lakhs, the loss of Rs. 303.00 
la h~incurred in thedisp()sal of the machint;'ry and stores 
,J>y . the sRocia.lJy constitllted Committee for the purpose 
is,e)l:tremeJYlmjustifiable as even a Departmental 
Di:visional Ellgineer had performed better t.h~.n thl.' form-

j  , ,er., The. ittee,~heref re, strongly recommend 
,.i,hat th~ performance of tile Spe::isl Surplus RRO 
. Disp,osaJ Committee in disposing of the aforssid mv-
chinery.and stores ~h uldl t evaluated afresh and sLJitr.bJe 
action taken, if necessary, and the Committee apprised 
of the conclusions of the evaluation. 

'Tll,e CommiUf'e 'note that of' the 4,87,000 "Old 
Migr8nt·, families claimed to haveheen given rehabili-
. '·tlition. assistance "in one form or another" in West 
. BCl\&IU, the:Ministry or tlie ~fate vern ent are "not 
in Ii position" to givc'the Committee even tilt' ru<'imen-
tary details thereOf, n~el , vs to'the number of these 
, farili\it'S which hsYebeel'l actuallY'rehabilitated, say, in 
agriculture and otherwise in accordance with the then 
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prevailing approved scales of assistBnce, the number 
of such families who have been issued title deeds for the 
agricultllral )and r. t.t~d to. them and the nature of 
owneisldPc; rightF. , ~tfer.red 'on ',sllch old migrant al-
lottecs, 'The CommIttee further nbie that of old mi-
rn~t families i ~n. reha~j it"ti n" assistance in the 
Ste.te, 1 ,361akbs ~~ ies ' are,~u"ted to be ago iculturists 
~ sc precise 'modI:; of rehabili'tatiOri is doubtful. The 
Committee also n<;>te from the succeeding paragraphs 
that ~ majoriiy;of old migrant farililiesSettled in Govern-
ment sponsored ' and a,llproved ~ litters colonies in 
the State: arc, yet to ~e r,~n.ted titles for ownership of 
homestead plots allotteed orto be'anottt'd to them after 
completionofttie har<i aod ~I  process of acquisitioR 
of land in squatters. coJohies Which, also accommodate 
most of the 6 lakh New Migrents who have refused 
to move out of the Suite an.d forfeited any direct re-
habilita' ion a~sistance, In vieW of these fact the Com-
mitee do not agree with the Ministry's stance that bar-
ring "residuary pr l~s". ""tberli 'are no arrears 
relating 'to grant' of 'reha~i itati n assistance" 
to old migrant in tht: ,Stare who are calimed 
to have since "as~i ilated th~ selves with the local 
population". The Committee are di~tressed to note 
this c~sualappr ach or the 'ern e~t, Now that a 
Branch Secretariat has ~een p~ned Calcutta to 
monitor the ongoing scheme, in tfu; State, the Ministry 
rrwst nqw persu~de ~he State' Govern$nt and manage 
to obtain frQmlt accurate. data, With regard to the 
Fctus1 number ftatrii ie~, precise mltur¢ an~ quantum of 
rehabilitation as,sistarwe "ctually pr vid~d to old migrants 
in the State so' far, and .,upply tbe. d~te to the Commit 
t~e within 6 ,montlis, of t~e',pr~s~nti tidn of this report. 

The Committee ere shocked to note that even after 
30 years of their migration tbere are still huge arrears 
iathe acquisition bf land' in t6()8 'colonies/sites where 
old migrants have been s~ttled In West Bengal. Such 
3r-rears are ~ t only in sq",attel's colqnies located on 
priva'teland, the number of which has not bCt'n spe.:ified 
to the Committee,but even in Government sponsored 
aolonies ,and approved squatters 'colonies located on 
lands owned byCetlti'al Govern'rbent Departments, 
Staie Government and other Semi-Government and 
local bodies, of whom 603 c J 'itie~ involving 567 acres 
of land hav~' been indentified: SO' far: 

-----------... -..... -----... .~ . ~ ~ . ' )' 
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The Committee are of the firm view that the existing 
system of Central Government merely financing and 
the State Government exclusively implementing the 
rehabilitation schemes has not made any appreciable 
dent in the problems of migrants in West Benaal and 
to achieve a break-through in the so called "residuary jl 

problem", Central Government will have to assume a 
bigger and more direct role also in implementation of 
the rehabilitation schemes in the State. Now that 
the Ministry of Home Affairs have opened a Branch 
Secretariat at Calcutta and a Monitoring Committee 
consisting of seven Members of Parliament headed by 
a Minister of State in the Ministry have been set up to 
monitor the progress of implementation of rehabilita-
tion schemes in the State, the Committee strongly re-
commend that the Central Government, apart from 
monitoring the schemes, should also involve itself 
more directly thrOUgh the Monitoring Committee and 
Ministry's Branch Secretariat to expedite the process 
of acquisition of land for the migrant colonies and 
distribution of free-hold title deeds to tho migrant' 
on 3 time bound basis and inform this Committee in 
due course of the progress in achievement of targets 
both with regard to a~ ,isition of land and distribution 
of title deeds. 

The Committee also note that whereas the Centre I 
Government has approvoo the scheme relating to acqui-
sition of land in 607 Post-19SO squatters colonies on the 
basis of 3 '75 cottahs per family and on the condition 
thpt no further squatters colonies would be approved, 
9 preliIrinary survey by State Governments of 310 
of these colonies has revealed that the holdings in 
actual possession per family there are in 51'9% cases 
within 2·25 cottahs, in 22.4% cases between 2·25 
to 3'75 cottPhs. in 15'4% between 3·75 to 500ttc\hs 
and in 10· 3 % cascs above 5 cottahs. It is clear from 
these figures that the percentage of families in posses-
!olion of holdings in excess of the approved limit of 3·75 
cottahs in these colonies is at least 25'7% (15,4+ 
10'3). The Oommittee agree with the stand of the 
Central Government that the cost of land in exec .. s 
of 3· 75 cottahs in their possession should be borne 
by the migrants thelll$elves and recommend that the 
cost should be realised from these migrants at market 
rates in cases wbere the migrants are not in a position 
to surrender excess land in their possession. ----------------
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The Committee are distressed to find that while 
the Working Group had recommended in March 1976 
the development of 1008 rural and urban refugee colo-
nics' within ' Calcutta, 'Metropolitan District involving 
170',269 families, at a cost of Rs. 52'.34 crores, Central 
Cabinet approved' a proposalm'December 1976 for de-
velopment',,( 103,157 plots ',in 612 colonies only in the 
urban areas of the District with a financial outlay of 
Rs. 23.85 crares and ceiling of development cast of Rs. 
2500/-per plDt. The implementation of the recom-
mendation even in its pruned form has been so half-
hearted that the State Government has been able to, 
take up for development 244 urban colonies covering 
53,884 plots of which only 226 colonies coverin!': merely 
46,641 plots have been actu.ally developed All alone 
these' '12 years even though Central assistance to the 
extent of Rs. 9.01 crores: has'alreadybecn relea'>ed to tbe 
State' Government out of Rs. 9; 68 crores envisaged till 
the el'ld of. phase II of the Programme scheduled to end 
in Mft'rch 9 ~. Prbposals fur Phase III of the Pro-
gramme which Shbuld have started after March, 1985, 
are still being Worked 'out in consultation with the Minis-
try of Finance and Planning Commission for implemen-
tation: during Eighth Plan and the recommendation 
of the 'State Government te, enhance the cost of deve~ 
lopmentper plot to Rs. '11931(-is proposed to be made 
eftbct'ive in respect of plots 'covered under Phase III. 
n is thu5 clear to the Committee that the state Govern-
ment has not been able to implement the scheme with the 
rf'quired momentum, which 'bas resulted in'cost escaJa... 
tion of the scheme and hopeless conditions in the refugee 
colonies in so far'as oi vic. amenities .and trasnport and 
commllnication facilitits 'are 'cooccl11od. The represen-
tative: of the Ministry ,of Urban :Development during 
evidence stated that its machinery tGi monitor the im-
plementation' of the scheme was ,wound up after Sixth 
Plan as the outlay during the: current plan was very 
meagre: This shows that Central Government too has 
been as lpkewarm as the State Government to the 
pli!ht of there lident~ of migrant colonies in the state . 

•  I 

The Committee, therefore, strongly recommend that 
the Ministry of Urban Development'should recommend' 
a more substantial financHaJ assistaJ1ce for Phase III of 
the scheme which is rww· scheduled to be included in 
the EigtlthPlan, asalsd·/1Ssume a greater role in imple-
menting and monitoring the scheme 90 that huge arrears 
in' de J~ent of ,remaining 56,510 'plots are cleared 
more'expeditious)y ood ,the migrants totting in the squ-
atttrs co)oMes set some meaningM relief. 

------'------'-----------------
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,Camp No .. 2 of Bagjola ex·;camp sites and Ramgarh 
colony in e~te er, 1988 f<Juna the condition of lhe 
sites extremely ~ppallin ,iJl So far ~scivic amenities and 
transport ano communication facilities are concerna.-. 
The Committee strongly recommend that the Ministry 
of UtbanDevelo-pment . s ~d flt an adc iuat~J Ai h 
; level. persuade the State QQ1r'Mnment to make urgent 
arrangements to improve the sl nit~  conditions, drainage 
system, drinking water ~ppl , str,et lighting, transport 
'. and communication (acilities in all the c)t-camp 
aadsquattcrs' colonies in the State so as to mitigate the 
sufferings of migrants living there. 

The Committee note that. of the' 9270 ex-camp site fa-
. rnilies in West .lSensal. for whose rehabilitation 
the Central vern ~t has releas~d a sum of Rs. 167.7(1 
lakhs to the State Government (of. which there was an 
unsp~t balance of Rs. 6 6 a~), 45 families in Raj-
pur Bazar, 107 families in ~ a na ar, 65 fam-
ities in Ramchandrapur and 901 families in Bagjola 
ex-camp sites a.e still to be rehabilitated and the work 
is expected to be completed by 1989-90. While the 
del9y in rehabilitation of 901 fi!milies in Bagjola 
'ex-camp site due to o08oi118 litigation in the High 
Court is understandable, the Committee wonder why 
the lutC9rs of rehabilitation (211 families) could not 
be -cleared in Rajpur Bazar, Nawabnagar and Ram-

-> ehandrclpur ex-camp bites even though the requisite 
funds had been sanctioned by the Centre long back 

. , and State Government was retaining an unspent balance 
-of Rs. 6' 6 ~ hs therefor. TheComroittce are of the 
.,. 'firm' view that the Ministry shouJd. urge the State Go-
. , . venunent to rehabilitate the. aforesaid 217 families 
. without further delay as notanJible rt"ason has bC'Cn 
given to the Committee for delay in this regard. 

In so far as the litigation goiJ;l,& on in the Calcutta 
High .Court with "egard ,to jagjola ex-camp 'Jite 
is concerned, the lllittee,~rc .qfthe view that effort 
for an out-of-<4OUrt settlement shoUld be initiated bv th, 
rehabilitation authorities with •• the support or' the 
State Government which was responsible (or not checking 
the litigants from unauthorisedly occupying. the huge 
areas of land tp the extent of 7..,sCottahs per family. 
It is futile for the tat~. vel l ent to expect the 
liti an~ JamiHes, ,ha'\ling srailbe'LUon's share of land, 
themselves to be interested in an out-of-court settlement. 
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The Committee hope that the remaining 40 families 
of Enclave Migrants have actually been rehabilitated by 
the end of 1988-89, as scheduled. The Committee desire 
that they should be specifically informed of the actual 
position in this regard alongwith the Government's 
replies to this Report . 

The Committee are glad to note the release by the 
Central Government of amounts of Rs. 28 laths for 
"enhancement of non-TB beds for old migrants" and 
Rs. 151'86 lakhs for expenditure on 331 non-T.B. 
Beds, 103 T.B. beds and 2 Chest clinics for New Migrants 
in West Bengal, as recommended by the Working Group 
in it~ Report in 1976. The Committee, however, regret 
to note that the Ministry has not cared to furnish to them 
the physical implementation of the recommendations, 
namely, the number of new non-T.B. beds which were 
targeted and actually constructed for new migrants as a 
result of incurring the expenditure of Rs. 151'86 laths 
released to the State by the Urjon Government. It 
appears to the Committee that the Ministry has been 
content just with releasing funds to State Governments 
without showing any concern for implementation part 
of the rehabilitation schemes. The Committee would 
emphatically stress in this regard that once a State G0-
vernment/Union Territory accepts loans/grants for any 
scheme. from the Central Government, the latter Go-
vernment is within its rights to obtain the information 
relating to physical implementation of the scheme and the 
State/Union Territory Government concerned is equally 
bound to furnish the said information to the Centre. 
The Committee. therefore, recommend that the Ministry 
should obtain the requisite jnformation from the West 
Bengal Government promptly and furnish to the Com-
mittee the information relating to the tllrgets. achieve-
ments and reasons for shortfalls, if any, with regard to 
the enhancement of non-TB. Beds for old migrants in 
West Bengal for which the Centre released to the 
State Government a sum of Rs. 28 lakhs. and tho actual 
number of T.B. beds. non-T.B. beds and chest oHnics 
actually constructed by the State Gove-rrunent for new 
migrants alongwith reasons for shortfalls, if any, out of 
the sum of Rll. 151-86 lakhs released by the Centre 
therefor. 

As the old migrants residing in eX-cPmp !lites-are 
eligible for full rehabilitation aSfistance inclu<Jing medical 
facilities. the rehabilitation authorities alj. both the Cen-
tral and State levels are duty bound to provide clemen-
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tary medical facilities in those sites for the minimal wel-
fare of the migrant'>. The Committee are, therefore, 
shocked to note that there is no medical/health care 
centre in many of these sit~ lite Bagjola Camp No.2 and 
Ramprh colony. The Committee ~tr n l  rccom-
Dlt'nd that the rehabilitation authorities of the Contn: 
as well as the State should take ncccssar)' steps 1;rgently 
to provide medical facilities on a  minlrnallevel in all 
. the ex-camp sites /refugee colonies for the welfare of 
the migamts. 

The Committee regret to note that the educational 
facilities in and around ex-camp sites like Bagjola 
.and Ramgarh Qolony are far from adequate. As 
the. residents of ex-<:amp sites at the State are mostly 
Old migrants, they are eligible fOJ full rehabilitation 
assistanoe includip.g basic educational· facilities. The 
Committee therefore, recommend . that rohabiJil8tion 
authorities of the Centre and State, should, in unison, 
urgently arra.nge for educational facilities at least 
upto the higher Secondary level, in/around a1) the ex-
camp sites and refuaee colonies to relieve their residellt~ 
from the difficulties bdng faced by them in this regard. 

The Committ...e also regret that the Ministry has 
not collected information relating to the specific physical 
targets and achievements. and ·reasons fo1' shortfalls, 
if any, with regard to educational facilities created 
by the State Government for New Migrants as a result 
of the expenditure ofRs. ] 06.00 lakh released by the 
Centre between ]975-76 and 1980-81. The Committee 
stress that the Ministry should collecl the requisite in-
formation from the State Government as early as possible 
and place the same before the Committee alongwith 
other action taken replies to this Report. 

The Committee are convinced that the Government 
have virtually winked at the recommendation of the 
Working Group to extend to migrants from former 
East a ist~ Marginal Farmers and J..andless Labourer! 
Development Agency (MFAL) and Small Farmers 
Deve]opment Agency (SFDA) , Schemes (MFAL mer-
Jed with SFDA in June, 1974 ana SFDA merged with 
IRDP Programme in 1980-81) and left the implementa-
tion or the recommelldation entirely fc, Department 
of Rural Development in the 'Ministry of Agriculture 
and Rural Development Department of the West Ben.al 
State, who too are haviDf no information with regard 
to the extent to which It bas been implemented all 
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along the years since 1976. In the Committee's view 
the .least that the R9aWl.itatioB Dilllition of the Ministry 
of Home Attiairs coulcl have done in thIs rega.rd was to 
keep in touch from inception wjth the Department of 
Rural e el~ of the Miaistry or Agriculture and 
West Benaal State Rural Development Department 
with a view to ODSllf'e that about 3 IaJW migrant families 
who had beam 'settled' ia agrilcultuu in the State but 
bad heell allotted aot more thaa 2 acres of land as 
teht bilitation assistance, were actually covered (ver a 
period of time by MFAL!SFDA!IRDP programmes. 
The Committee strongly recommend that the Rehabili-
tation Divisioa of the Ministry should wake up to its 
residuPl'Y responsibility for fuD rehabHitatioll of 
migrants from former East Pakistan and initiate 
immociia.te steps to verify and ensure tLat the 3 la~h 
migrant families referred ta by the working Group 
ha"e sillce been actuaUy . c.overed by IRDP and other 
pr0Jl'am.,s morged there with end inform the 
Commirtee of the latest p<'Sition within 6 mont hs of 
the prosootation of t IUs report. 

The COlD1J1it1ee are anguished to nc·te that out of 
4,87,000 Old Mjgrant families settled in West Bengal 

and 6 lakh New Migrants who stayed on in the State 
forefeitina rehabilitation assistallQe, the Government 
haa beon able to provide employment over the years 
only to SOOO displaced persons through the Rehabilitation 
Ind~tries COrPoration Ltd. Calcutta, which was set up 
in 1959 wit,ll the initial objeotive efproviding employment 
to looal refugees, eYen though the Government has, as 
on 31-3-198'3. invested as mudlas Jts. 4.26 crOTt's es 
equity in the fOlm of share oapital of the Corporation 
and provided it a plan loa.n of Rs. 94 laJchs. The 
Corporation has so rar i~ l'ed losses of RJi. 62.90 
crores. The Committee coDst4er this as e dismal 
p~rf r an e in SO far as the objective of providing 
employmont to refugees is concerned and are of 
the view that the Government has thus alearly 
failed in making the CorJlODation achieve its 
initial and main obleQtlve even after about 
30 years of its eata l l cnt~ In this regard 
the Committ6e would like the Gowernment to ensure 
that the recommeodatioDS gontaiaed in the 96th 
l'eport (1983.84) of the ParliamentarY Committee 
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OIl Public Under(6kir.ga whiob.bave been 8COfl)t(d by 
the GoverDtDeDt, and all the recommendations of the 
aameC<lmmitteecontai1Xd in tacir 5th Rc.port (1985-
86) are fully implemented by tbe Ministrits c('narud 
in Icrtter and spirit. 

The Committee note that whereas according to the 
Preliminary Material, 8000 Old migrants and 25231 
New Misrant families, 33231 families in all, were re.,!(Uledl 
rehabilitated in Dandakaranya Project, aCCording to 
Ministry's subsequent written answer 36,776 families 
in all, Including Old and New Migrants, were given 
rehabilitation assist..nce upto December, 1987 of whom 
25231 migrant !.a.milies of ~hcate ries are now in 
position in the Project after desertions, descharge and 
readmissions there. As the number of New Migrant 
families settled in the project and the number of families 
of both the cat~ ries of migrants ;n position is stated 
by the Ministry to be the same i.e. 25231 familieli, the 
number of such families has been put at 25253 by 
C. 81; A. G., and the number of families in all claimed 
to have been settled in all the 4 Zones comes to 18633 
only (13133+5500). the Conmltttee apprehend that 
there is something wrong with the arithmatic and 
data of the pr(Jject supplied to the Committee by the 
Ministry. The Committee, therefore, suggest that the 
Ministry should compute afresh the data of families 
resettled/rehabilitated and in position in the project 
and furnish the same to the Committee within 6 months 
of the presentation of this Report. 

The Oommittee are further intrifUed to D·:>lc that 
whereas the Ministry claims that aJ migrant families 
in position in the Project area have "received full re-
babHitation assistance and are considered having been 
merged with the mainstream. of the popUlation", the 
position on the ground of migrants from former East 
Paistan in many rehabilitation sites of Project in 
Madhya Pradesh Ind Orissa is stated to be "desper.te, 
(in) distress condition, uncertain, nnsettled, unsatisfac-
torY", as pointed out in a Memorandum sent to the 
Committee by an All India Body of East Bengal Mig-
rants. The Committee do not agree with the stance 
of the Ministry in the light of arrears of rehabilitation 
of these migrants in the Project highlighted by their 
pliabt on the ground in variO'DS sites of the Project as 
represented by the aforesaid memorialists and in the 
succeeding paragraph of this Chapter especially with 
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reference to arrears in this reprd pinpointed by C. & 
A.G. in his Report of 1988.' . The Committee. therefore. 
recommend that rehabilitation of migrants in position 
ill the Project Area should be evaluated afresh in course 
of the Comprehensive Review of lehabilitation of mig-
rants in all the regions as recommended by the Committee 
elsewhere. Further, adequate and early steps should 
be taken to complete their rehabilitation and the Com-
mittee informed of physica1 achievements in this regard. 

The J it~ note that while 25231 migrant fami-
lies are stated to b" in position in Dandakaranya 
Project and pattas for ownership of land have been 
issued jointly for both the agricultural laad and home-
stead plots allotted. only 15352 permanent pattas have 
bcen issued tiJl 31 July. 1988 to settler.~ which also 
includes' the quota of tribals settled under the Project. 
The Conunitteere8ret that the Ministry has not cared 
to furnish to the Committee .the number of migrant 
families which have been allotted agricultural land as 
rehabilitation assistance under the project and issued 
permanent pattas for (1) agricultural land, and (2) 
homestead plots allotted to them. The Committee are, 
however, sure that the number of migrant families 
aettled in the project which have been issued permanent 
pattas jointly for ~ricultural land and homestead plots 
is far less than 15352 being the number of pattas issued 
to settlers as a whole. The Committee further note 
that while the work relating to issue of paUas to settlers 
in Malkangiri Zone is admittedly still in progress and 
being pursued by the Ministry with the Orissa State 
Government, the task of issuing pattas for permanent 
ownership of agricultwal land and homestead plots 
to the migranL families is far from complete in Paralkote 
and Kondagaon Zones of the project also as has been 
corroborated by the C. &: A. G. in his Report of 1988. 
The Committee, therefore, strongly recommend that 
urgent steps should be initiated at a higher level by the 
Ministry of Home Affairs in conjunction with State 
Governments concerned to expedite the process of 
issuance of permanent pattas for ownership of agricul-
turalland and homestead plots to all the migrant families 
settled in all the aforesaid 3 zones of the Projt:ct and 
the Committee informed of the p .. ogress of aIJotment 
of agricultural land qd the issuance of the pattas to 
migrant settlers under the project within six months of 
the presentation of this Report citing the number of 
migrant families issued such pattas. 

~ . .
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While the Committee note that 25091 houses are 

stated by the Ministry to have been constructed for 
. "settlers" in Dandakaranya Project. it has not been made 
clear as to how many of the 25231 migrant families 
in position have been allotted these houses. On tbtl 
other hand the Ministry has also claimed that "all tbtl 
25231 displaced f ... milies have been provided permanent 
accommodation", The Committee would however. 
like the Ministry to refer to the arrears in thi!! regard! 
pinpointed by the C. &: A.G. in his Report of 1988 and 
to c&ttgOl'ically state further that all the 25231 migrant 
families in position in the Project area are now actually 
settled in permanent house .. ~cc ntru da~i n of their 
own. 

The Committee note that by now 1506 tube \Vella 
have been constructed and 523 masonry wells excavated 
in Dandakaranya Project area, apart from 334 village 
tanks and 364 head water tanb to provide drinking 
water to displaced persons/settlers under the project. 
The Ministry might, therefore, be literally oorrect in 
claiming that "there is no dearth of tube wells/masonry 
wells for the families scttled by the Dandakaranya 
Project". However, in the liJht of arrears in this 
regard pointed out by the Comptroller and Auditor-
General in his Report No.1 of 1988, the Committee 
wonder whether any appreciable dent has been actually 
made with re,ard to the basic problem of non-availability 
of drinking water in the project area especiallr in 
the villages during summer time. The Comnllttec 
would. therefore, like to be specially apprised of the 
accurate position about the steps taken to augment 
water supply in villages under the Project during summer 
and the norID$ of the l1UIJlber of families actually covered 
per tube well/ma::z well there, not only with a view 
to give the badly cd relief to the settlers in general, 
but also to prevent the possibility of further desertions 
by migrants from the project area. The Committee 
would also like the MlDistry to ensure that drinking 
water supplied to migrants is free from germs and not 
infested with water borne diseases. 

The Committee regret to note that while the number 
of settlers' villages in the project was stated to be 227 
in Orissa and 254 in Madhya Pradesh (total 481) in 
the material provided by the Ministry tor their 30th 
Report (1978-79), the number of villages "set up by 
Dandakaranya Project" has now been given by the 
Ministry as 428 out of .. hiah oDly 111 vi1lascs are stated 

----------------------.--------------
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to baWl been eleotrified so far _67 more taken up for 
e1CQtriioation •. It appeats· that Dandakaranya Deve-
lapmeJlt Authority has Dot coasidered seriously the 
Committoe'ssupestion u> prolide funds to Electricity 
·BoaldB of Ma4hYa Pradesh and Orissa with a view 
to expedite the electrification or "ill ages in the Project 
Area.. In the light of mass dosertions from the project 
in the past bf rntsrants.fromformer East Pakilltan 
and with a yiew ~  obeckthCt'C'CUrl'CllCe of such desertions 
frOm the Area in. future,t.be Committee strongly reite-
rate their re ~ndati n tlaatthe D.D.A. should 
make eft'ortlll to expedite eleGtl'iication of maximum 
number of villages in the region. It a special case, even 
by providing funds to the concerned State Electricity 
Boar$1s. 

The CommittIeo are I'llgaished to note that even 
thoqh the Central Government has been seized of the 
matter sinoe 1'6&, Namasudra and Paundra Khetriya 
Communities which predomiftate the migrant families 
settled in DandateranyaPro;ect -MId have been recog-
niMd .uSohe4ulod Castt"S in West Bengal, have not so 
far _n recognised ., such inl Madhya Pradesh and 
in Orissa only Namasudf. oommunity has been recog-
laised as Scheduled Caste so far with the result that 
bath tho .commooities in the area must still be feeling 
GiIEt'NmDllteci. The Committee reiterate that the Minis-
trios of Home Al'a.in and Welfare should  now take 
..,this matter vigorously at' the highest level of the 
GoftrnmeDt with a view to enaot the necessary legisla-
tion 'YerJ ·ear!yto noogDise Namasudra and Paundra 
Khctriya oomlDDnities iaOrissa and Madhya Pradesh 
reci-ans of t!be DlUldakaranya Project area all Scheduled 
Castes in lure witlt their status in West Bengal, and 
remoYe their l00.g standing Brievance. It will also 
faci1itatc the procetS of their rehabilitation. 

The COm.ralttee are painecl to note that while 1,91,800 
OJdMiarant f.miliea aad SO(194 New Migrant families 
are stated to }ulve been "rehabilitated" and "resettled" 
respectively in States/areas o1&tside West Bengal ad 
Dlmdakarsnya Project.. the prec.ilie Iltatistics about the 
ri\ullber d.old miJrant fa ~ar Iall  allotted agri-
cultural land by ' ~  of rehabilitation as"istance and 
the details of nature of ownerMliP/occupancy rigbts 
conferred OR II1ch miarams are· '~ t available" with 
the Ministry. The 00tnJ:aiu-ee 81'0 furthe!' (Hsttes.ced 
to DOte that while homestead plots are ~ . to have· 
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been allotted between 1/3 and 1/2 acre por family to 
iaran~s settled ia asricalturo ud lSl40 New Migrant 
{amili.es s~ed ia. agrieultere arc stated to hpve been 
aJ1qtted homestead plots, tile Ministry has not indiC9ted 
t1M uurnlter of New Migrant families in these States 
aet~ allotted aariadturaJ. Ipnd aDd homestead plots 
ud the n.atW!a of ~rship rights therein granted to 
tl\em. In view of above mentioned crucial and vital 
ialormatioll oot being "&wilable" to the Ministry, the 
CQ11lmittCIQ are at a loss to understand how the-Govern-
JPml,t are in p position to presume that 1,91,800 Old 
. Migrant families and ~ New Migrant families have 
actually been "rohabilitated" or. "resettled" in 
thI: Statf's/areas outside West Bengal and Dandakaranya 
Project. The ItCtual position. on the ground of the 
rchabilitJuion of thClSc migrants is .1so not CDcouraging 
iD. view of the representation made to the Committee 
by an 811 India Organisation of Mi.rants referred Lo 
in th ~ preceding paragraphs. It appears to the Com-
mittee that the major problems relating to rehabiHtation 
of migrants from former East Pakistan, in.;luding allot-
ment of agriculwral land. homestead plot" aDd owner-
.hip rights thtrefor persist in these places because of 
negligence of rehabilitation. authorities concerned. The 
Committee, themore, stronaIy recommend that the 
actual position of the rehabilitation of migrants in 
the aforesaid Stfltcs/al'eas should be lone into afresh 
bi t~ Ministry in conjunction with State Governmentsl 
Union Territories ooncernf'd who should also re-investi-
pte the precise number of both old and new migrant 
families settled/rehabilitated in Agriculture and other 
occupations in each State/area, a)ongwith the number 
of families actul'lly allotted agricultural land, home-
stead plots and the precise nature of ownership rights. 
conferted an llligrants therefor and take meaningful 
and expeditious steps to fully rehabilitate the migrants 
concerned in accordance with p!C1ienl approved scales, 
taking into view not only the arrears in this regard 
officially admitted at present but also the actual magni-
tude thereof arrived at after the re-examination re-
comm,ended by the Committee. 

The Committee are also distressed to note that 
Oovernmellt of India gave a loan of Jb. 94lalchs through 
the Government of U.P. betwlCn 1964 and 197J on the 
understa:1ding of employing 600 migrants from former 
East PakistAln, Burma anc! Sri Lanka, to Madan Indus-
tries Ltd., a priVllte spinning MiD having their ractory 
ia Hastin.pur, Distt. Meerut, which employed about 
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1000 migrants from timo to time but stopped its opera-
tions on 8-8-1984, on account of"c:ontillued casb losses", 
laying off 146 migrants, lImong others, in such poor 
ftnancial condition that Govt. ·of India bad to grant 

. them further rehabilitation assistance under Gunnaur 
Rehabilitation Project, Distt. Budaun. The Committee 
wonder whether tbe Government of India distributed 

. such' a largesse to this pettv private enterprise in the 
'name of rehabilitation assistance to migrants merely 
on the recommendation of tbe State Government or 
applied itself also any checks and S9feguards which 
a.re normslly required in such' C8SOS. The Committee 
are sure' that even after getting a loan of Rs. 94 lakhs 
from 1964 to 1971, if this cor;npany incurred "continued 
cash losses" culminating in stoppage of its cperations 
in 1984, the credit worthiness, feasibility and viability 
of this company must have been less than promising 
in 1964 when tbe Govt. of India made its fateful decision 
to grant 9 huge loan of Rs. 94 lakhs to it in exchange 
of the understaading to provide employment to 600 
migrants. The Committee would like to be informed 
of how the loaD of Rs 94 lelths granted to tbe aforesaid 
company bas beeD accounted for and what was the sta-
. tutory sanction/scheme under which the loan wal 
granted to it. The Committee recommend that with 
a view to avoid such losses in future, Government of 
India should be doubly cautious in 81'anting 108DS 
to private units for the purpose of rehabilitating migrants 
and should avoid making such deals with private enter-
prises of doubtful commercial credibility. 

While the Committee commend the decision of 
the Government 10 grant rehabilitation assistsnce 
to 146 New migrant families from former East Pakistan, 
including 103 Madan Industries families under the 
Gunnaur Rohabilitation Project in District Budaun, 
U.P. after the families were laid off due to stoppage of 
its operations by the privsto company in 1984, they 
deplore the delay in their rehabilitation under the above 
Project sanctioned as late as on 6th July, 1987 and the 
fact thllt so far "the Government of Uttar Pradesh 
could not complete tho work of soil treatment". The 
Committee recommend that the RohabilitPtion Division 
of the Ministry of Home Affairs should now indut'e 
the State Government to take timely steps with a view 
to ensure that these families pre sctualIy rehabilitated 
by June, 1989, as scheduled. Tho Committee would 
also liko '0 be informed of the expenditure incurred 
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oa the further rohabilit&tion ol theso .t03 migrant families 
tr(lID. former Bast ,Pakistan under.the-'Gunaur ProjccL. 

In tbe fir~ instance, the. Committee deplOie the 
jfbc:iepnncy in the fiaa e~ of 8700 Old Migrant families, 
ItateCI by the tben Ministcy of Rehabilitation, to have 
been settled in Andaman &; Nloobar I~nds in its Annual 
Report for the year 1959-60, wbere:as only 3000 such 
, Iiligmnt families are stated to have been rehabilitated 
in the said Islands by the Rehabilitation ivi~i n or 
the MinistrY of Home Affairs in the Preliminary Material 
ICDt to the Committee in 1988. The Committee re-
commend th'lt amona others this discrepancy should 
also be resolved hy the Ministry of Home Affpirs in 
course of the inteat91ed "View of rehabilitation work 
hi all tho States/areas or the country recommended in 
'all earlier Chapter ()f this Repon. 

The Committee noto that white 80S New Migrant 
families' have been settled in Andaman &: Nicobp.r 
blands, 5674, new migrant· families I have been settled 
in Cbanda Distt. ·bf Maharashtradeveloped as an 
-agricultural project u ld~r t he Special Areas Develop-
ment Scheme. It bas, however, been represented 
t(j the Committee thlt the ~ s settled in Chanda 
ittrictar~facin  "8 lot of PI' s still to be solved" . 
. Obviously they must still be fa::ingproblems relating to 
·aUotment of 881i<laltural lend and homestead plots 
. and '0YAlcrtltip ri,hts therefor bemg or to be conferred 
011 them. Tbe COMnriUee reaotnmebd that the R.e. 
'labilita ion Di'YiaiM 01 the'Mjnistt'l should initiate 
..eaaares to stDcly the pr~e s d! tbese mt8T&Dtt 
tllroup roplar'iaterfue witlllheit _1 representatives. 
~' to· 105l!l1\'(\ their rehabiHt8tioft· problems at the 
.rliest in coHaboration with the State Government 
ooacOl'lled and iof¢lm the COrMnitt'ee in due course 
•. boIat COlIcrete ph sical~ieve ent t  in this reaaed. 

The Commillee note that as in July 1988 there wer. 
S Permanent Liability Homes with 1132 rehabilitable 
rami lies in A'isam, Tripura, Uttar Pradesh, Yaha. 
n8htra' and Madhya Pradesh. Of thtie 1132 families, 
schemes were sanctioned in 1987 for rehabilitation of 
102 P.L. faniiliCl> on1y, of which only 99 families were 
actually rehabilitated by the eAd of that year. 
Afterevtdence the Ministry has, further informed the 
Committee that as a result of screenins carried out 
S46 families were found rehabilitabJe and out of them 
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170 families have since been settled and a scheme has 
beell sanctioned for further settlement of 30 " families. 
U ill D.ot clear from the Ministry's reply whon exactlY 
the screeninas were carried out and 170 families were 
rohabilitated. The Committee apprehend that there is 
a wide lap between the position of rehabilitable fa-
Milies in Permanent Liability Homes not only as inti· 
mated to them by the Ministry and as represented 
tc them by the non-official olganisation of miarants 
referreo to in the preceding paragraphs, but also be-
tween the number of families found rehabilitablc by 
the Oovernment itself as 102 in 1987 and as S46 OD 
subsequent screening. The Committee are of the view 
that on the ground of compas"ion alone if nctbina else 
the eh~ irtati n Division of Ministry of Home Affairs 
should accord top priority to the rehabilitation of rc· 
habilitable families in PL homes both in the integrated 
revicw of rehabilitation of migrants suggested earlier 
in this report as also 10 actually expeditiD8 the .. rehabi-
litation of all rehabilitable families in PL homes 80 that 
there are no arrears in this regard. From the material 
supplied by the Ministry it appears tbat not all Ie-
ha ili~a le families in the PL homes have been actually 
rehabilitated so rar and thele appears to be a lot of 
time gap bet.ween a family ~c i  rehabilitablc in a 
PL home and the timc when the schmne to rehabilitate 
them is proposed by the State Government and their 
rehabilitation is actually sanctioned by the M~llistr  
of Home Affairs resulting in cumulative arrears. 
Tbc Committee, therefore, stross that State Govern-
ment should be pressed by the Minfstiy to prepare and 
. finalise the iChemcs for the rehabilitation of rehabiti-
.t.al>Ie inmates sufficiOQ.tly in advance of their becomiDl 
. cliaible for the purposcso that the Millistry is also able 
·to provide the requisite funds for their rehabilitatioa 
in time and the eligible families are relieved at the 
earliest opportunify from the none-too-comfottable 
conditions in PL homes now being run by the State 
Governments concerned. 

The Committee are concerned to note that about 
-49,000 ref\lgees who came to Tripura. from Bangladesh 
since Aptil, 1986, as many as 2984 refugees, includina 
children, have died in the camps upto 25-7-1988 due 
t~ diseases such as diarrhoea. respiratory tract infec-
tIon, bronchi pneumonia, worm infection, etc. .ApIrt 

~ .... ~.~ . -------------------
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from the aforesaid diseases, the Ministry has 4/.lso 
attributed the deaths to the unhygienic habits of tribal 
"fUlees such as using local W<i.ter resources from ri-
wlets instead of tubeweUs provided in the caml's and 
non-utilisation of dugwell latrines by children contri-
butiDl to invironmental pollution in the camps. The 
Committee regard this as dangerous situation not 
only for the lefuget camps but also for the surroundi." 
localities .' inhabited by non-refu8ees. It is clear to the 
Committee that had the medical facilities for the camp 
refu~e "ll been adequate in quantity and quality there 
would not have been almost 3000 deaths in the c .. mps 
io a sbOit span of two years and 3 months due to in-
fectious diseases mentioned by the Ministry. Tbe 
Committee  apprehend that the rrovision of faci-
lities and conveniences such as tubewells and dUJwell 
latrines in the camps bppears to be so meagre nd 
unhYfienic that the migrants feel it impractical to 
exclusIvely use and depend upon them rather than the ri-
vulets and open fields making the inmates easy pre,. 
to fatal diseases. The CommittCle, therefore.  recom-
mend that the Ministry should have a second look at 
thcmedical facilities' and civic amenities actually 
available to these migrants in the camps and anaD,e 
,to up,rade them both in quantity and quality so as 
to drastically reduce the incidence of deaths in these 
camps, due to infectious diseases .. 

The Committee are disappointed to note that Within 
less than 2 years of the opening of camps in Tripura 
for about 49000 refugees which started misrdina in 
_ A.pril, .1986, ,as many as 3083 migrants have been re-
. '., , porte4 missin,a from the five camps in the State by the 

el ~e of 1987. The Cominittee expect the Govern-
,men! to appreciate the fact that bel118 ~t 9  
refuaees, they are bound to be repatriated to Baqladcah 
sooner or later and the successful attempts by as many 
as 3083 refugees out of about 49,000 in such a short time 
to desert the camps and mingle clandestinely with the 
iCCtions of the local populace speak poorly not only 
of the vigilance arrangements made so far by both 
the Central ~d State Governments in this relafd, 
but also undermine our national policy on these re-
fugees. The Committee. therefore, recommend that 
the Central and State Governments must sit tosether 
and find some effective means to prevent desertion from 
camps by these ref u,ees and their clandestinely min,-
lin. with local population. The Committee sUJICSt 
in this reprd that the Government should consider 

, .---.....----
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6c feuibllityof nwlcillf, ,at ·Nglilarintervals, in stton, 
iadetible ink,.a suhable S'gDotl' fheo· hands or arms of 
each refupowith a view to-rnat..ttJtasy to detect him 
or b.er fl a tll~ the (Jther'SlCltions of the local 
popylation. 

The Committee uUers.fagd. that: as per media re-
ports s()ID.e leSistation Mth reud .to the autonomous 
status of Chakmas in ChiUaJQl1i·lJjll Tracts is beio, 
bro:ught in tho Parliament of Ban&ladesh. The Com-
mittee, therefore. reCQ.lD.Dlel.l.d that the Government 
of India should closely watch the dOvelopments in this 
regard in Banlladesh .and ~n the basis therefore 
pursue the matter of the refugees' repatriation more 
vigorousfy both with the Oovera.ment of Bangladesb 
and the refu,ees camped in Tripura. 

TheComDtittce are OIJQcerned Co-Dote the magnitude 
of infiltration from ' anst~ i1lto the bordering 
Siates of Assam, Meghuaya, l'w,u.ra, West Bengal 
and Miz:oram. dllring the years' ffOm 1983 to 1987. The 
bumt of infiltt&tion is being bome-especially br West 
MeJ1laI on whose borders tile ... u ~ of illega en-
trants apprehended by BorcierSecurity Force during 
this period was as larle 8.580,528; the nUrtlber thereof 
handed over tc State Police was 3.776, and the_ IWmber 
pushed bade bein, 6, ~. .  . 

While t .. be ~Jt.t.e. eare JJadt.o note in this re. 
lard that B.S.!'. o. 0 J~ladesh Border 
. is beins further .. \\P WIth. rfRJIUite inf'rl.$tructure 
by 29 additional battl1iOt\l in five years from 1986 
onwards, of" hjeb 11 aclditiooal battalions have already 
been deployed. during 1987-88, they r~ret to note that 
regulations governin, the issue of wsas to Bangladesh aa-
tionals by Government of India are so facile for potential 
infiltrators who can come ti) this country on a visa for 
180 days withofit indiqation of Specific. place oftheir stay 
and can manage to stay beyond, the period of validity 
in the visa, leave their osteRsibleplace of visit, mix 
with some people aDd ~t lost ~ith thei~ .connivance. 
The CommIttee are of the firmVICW. that It IS the most 
opportune time for the Oovenuncut of India to pl11l 
this loophole in the vita r,gulatiollo$ ,oveming visitors 
from Bangladesh to ladia. biWetally, if possible, 
within a reasonable period of time, or even unilaterally 
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with a view to contain the menace of infiltration int ~ 
India btocause the other side does not have to suffer. 
from this problem on our' account. 

The Committee are also distressed to note that in-
formation regarding the number of infiltrators from 
Bangladesh who managed to obtain citizenship ccrti. 
iicates from local DistrIct Collectors who were earlier~ 
competent to issue citizenship certificates, by sup-
pressing material information, is not avaiJable with.J 
the Ministry of Home Afiairs and such cases come 
to their notice only when the citizenship certificates 
are SUbjected to verification by local police and that 
only 60 cases had been brought to their notice by We-st 
Bengal Government. The Committee are of the view 
that the number of such infiltrators must be pretty 
substantial especially upto 1-4-1986 when powerlJ of 
is..'Iuing citizenship certificates were withdrawn from I 
the District C-;,llectors by the Government of India. ~ 
In regard to cases detected so far the Ministry's litand~ 
that "memos have since been served on all these 
persons concerned requiring them to explain why the 
citizenship certificates issued to them should nOl be 
cancelled", suggests not only that Government is treat-
ting such infihrators with kid-gloves but also absolving 
the District Collectors who were resp n~i J"f r is-
suing citizenship certificates in such cases. The Coin-
mittee are also of the view that merely withdrawing 
the powers of District Collectors of issuing citizen-
ship certificates and restricting them to the Central 
Government only is not adequate as similar' certifi-
cates can be got issued from the Central Government 
also after suppressing the material facts. The Com-J 
miltee are certain that unless the very procedure and 
regulations regarding the issue of citizenship ccrtifi-
cales to nationals from Bangladesh are revised to plug 
the loopholes, therein, such cases may go on recurri~ 
even though the ent~ Government goes on issuing 
certificates. The ~ttee, therefore, suggest that 
the Ministry ~h uld  tet this matter examined by ex-
perts concerned with a view to plug these loopholes 
so that such calles do not recur with the issue of citi-
zenship certificates to nationals of Bangladesh by the 
Central Government also. 

The Committee are further pained to lind that pre-
cious little is being done by the Central or State 
authorities concerned ·0 prevent corrupt local officials 
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r~ attves'fr  'helpin,'infHtrators in settling in border 
villaaes or towns. T!rtMinistfY"s casual reply in this 
regard tbat ·"tribal refugees have been segregated •.. 
and· ... accommodated in separate camps" does not 
·smmd convmoil'llas' this reply applies to per-
~. at'ld undOM Chalama refugees now camped 
. in 'Tn,ura<aft\tlnoUo'.wUful infiltrators, most of whom 
are-non-tribais, who manage to dandestinely mix with 
local'l'GPUlace with tbe connivance of local officials or 
relat~  andt·pose menacing problem to the country. 
Tbe· Committee, therefore, reeommend that once an 
ill.1 'entrant' is; apprehended on the Indo-Bangladesh 
~rder"ed it. is decidodto..heDcl:him over to the State 
JM)6 •. ·dd: :!lOt I to, puh himf,her back, Central; State 
nthorit*· sheWdcomider thefeasibili1y of tattooing 
some·suitablesiga on the han.d/.arm of the infiltrator 
so as to enable tla .authoritiel. concerned and public 
_0' to detect theinfiltratOll from amongst the local 
'poJ'Ulation ·with·whom, he orslle might have clandestin-
ely . IMteci, The.·Gommi.ttec. aka strongly recommend 
that:bethtllle.ceatre ami:State Government should arrange 
'~'i ) lel e' UI'.IIlpiary;puaisbrnmta· to officials or relatives 
'wkolMlllp,to' lwlp.:tJacJnfi1trators to settle in border 
areas .. 
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